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LEGISLATIVE ASSEMBLY.
Monday, 28tk March, 1921.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
The Honourable the President was in the Chair.

STATEMENTS LAID ON THE TABLE.

Mr. S. P. 0'Donnell: Ilay on the table the information promised in
reply to a question by Mr. Mabmood Schamnad Sahil, Bahadur on the 5th
March 1921, regarding the recruitment of Mubammadans in the Government
of India Secretariat and offices attached thereto.

Statement showing the number of Assistants and Clerks permanently
employed in the Minixterial Staffs of the various Departments of the
Government of India Secretariat (and attached officer) classified accord-
ing to communitics or nationalities.

1 (inolndih Europeats | 1ojien | (rcbeding | Mub
departments (inoladihg o ian ; (inolu uhamma-
P attached uffies). and A2€1° " Christians. | e, Rk o Total.
ndians. | Parsis).
!
Homc: 1) . . . 49 1 66 38 154
Foreign and Polition) 41 2 37 8 88
Finance (s3) . 5 4 ; 41 7° 57
#duontion 9 2 ! 56 22 89
Commercs . . . . . 19 5 388 20 866
Revenue and Agriculture . 31 i 169 L] 380
lative (ss8) . . 138 1 22 10 4%
Public Works . . . . 11 24 7 43
Railwny (Railway Board) . 18 2 i 31 [ n
Army . . . . . 256 ! : 248(sv) 44 H45
Industries () . . . . [ ' 146 56 208
Financisl  Adviser, Militury 2 | 54 3 58
Finance. ! !
Total . “e v o1m | 1,961

(+) Inoluding 10 provisionally permanent men in the Home Department and aleo the Govern-
ment Examiner of Questioned Documents in the Ofice of the Director, Intelligence Bureau.

(¢8) Exoluding the offices of the Comptroller and Auditor General ‘and the Controller of
Currency which are not at present recruited for through the Staff Selection Board.

(s#¢) In nddition to the nesistants and clerks shown above there are three Muhammadan transla-
tors out of four in the Translation Branch.

(sv) All Indians other thun Muhammadans.

(v) Excluding staft which ia ot preseunt temporary but is likely to be made permanent, as
pormsnont arrangements have not yot been made. Also exoludes Mines Department, Office of the
Controller of Printing, Stationery and Stamps and the Government Central Pross, Calcutta,
complete information regurding which has not been furnished.

Mr. H. S8harp: 1 lay on the table the information promised in reply to
a question by Khan Bahadur Sarfaraz Hussain Khan on the 8§th March 1921,
regarding the student population of British India in Government and Govern-
ment aided colleges and schools, the number of students of these institutions
who have withdrawn and the number of students who have returned to their
colleges and schools.

(161¥)
cg
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Statement giving the uformalion promised {n reply to u 3neaﬁan by Khan
Bahadur Sarfaraz Hussain Khan on the 8th March 1921, regarding the
ptudent population of British India in Government and Government aided
colleges and schools, the number of stwdents of these wnstitutions who
kace withdrawn and the npmber of studeats who bave retwried to their
colleges and schools,

i Student NUMBER OF BCROLAEA.
| population
| . of | 1
Presidency or Provinee. i Tnstitutions. i‘::i‘&::?&'i Wih- |
j in drawn. | Roturned.
| colomn 2.
|
1 i
1 : 2 s | s l 5
Madras . . . . ! Government and Gov- 171 820 l No acourate figurea
ermoent aided col- | (Tl available, but it is
‘ legos and sccondary | 43-21) | aaticipated that
schools. ! large numbers will
H | return shortly.
Bumbay . . . Infn'rrmltiom not vet reccived,
Bengal . . . Ditto. ;
I
United Provinees . +; Government and Btate 40,171 ! 2,026 8y
alded ocollegea and )
L schools. |
Pupjah . . | Goveroment and Gov- 1,11,098 . 1,300 48]
| ernment aided vol-
| leges and schools.
Burma . . . . Ditto . 96,876 ’ 18,031+ 47T
Bihar and Orisea . .| Government and Gov- 23,190 |  1,826§ | Information  mot
ernment nided col- ! available.  Many
le and  high ! withdrawals  are
schools. | onldy temporary,
I snd general ten-
i dency is to retarn,
Central Provinces . | Government and alded 71,750 1,804 454
colleges, secondary
. schools aud special
) i _mohools.
Aspam « +« + . Governmont and Gov- , 1,130)) 3501
ernment sided ool- |(In January
lewes  and  high| 1921))
nchools,
North-West Frontier Pro- : Arts colleges, trainin 41,3429 Nir
vince. , institutions an
! _public schools.
Coorg . . . +, Government and aided 7,564 Nil
I schools.
Delbi . . . . .. Government aided col- 10,208 345 47
. leges and schools.
Administered Areaw , |, "Goveroment and Gov- 27,546 228 28
' eroment aided col-
leges nnd achools *¢

* Fixclapive of tigares for Kuropean and vernacular schooln ne they sre not affectod by the strike.

4+ Of thia number 407 were genaine strikers and the remainder waverers or intimidated.

1 0f this number 115 were waverers.

§ Number of students who lave withdrawn und have not returmed. Information regarding
temporsry withdrawals not available. Nor regarding Government and Government aided middle

hools.

" || Approrimately. Government and Government aided primary and middle achools are with one
or (WO eme})tium entirely unaffected.

% Bave for tmgmry suspension of work in two instances thero have heen no strikes.

*# Furopenn 2chools are unnffeoted.

.
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Mr. 8. P. 0’'Donnell: 1lay on the table the information promised in
reply to a question by Mr. K. G..Bagde on the 21st March 1921, regarding
the additional expenditure involved consequent on the revision of the pay of
officers.of the Indian Medical Service in civil employ.

The aggmximate additional expenditure involved by the recent revision of
the pay officers of the Indian Medical Service in civil employ is as
followa:

Be.
(s) Annual additional expenditure s « e 5 998047

(8). Additional expenditure for period 1st January 1920 to the
Slst March 1921 . . e . . « 9,20,466

The figures are for the whole of India, and () is less than (a), probably
Lecause of the depletion of the officers of the service in civil employ.

The Honourable the President: Before calling the first on the list of
questions, I wish to put to the Assembly a point which I think it is necessa:
to rettle bafore we embark on the business of this sitting. If we o t.hmugrz
questions individually to-day, we shall spend the full hour allotted to vhcm
under the rules. That hour, I imagine, the Assembly would probably think
more usefully spent if we could begin immediately on what is to be the main
business of the sitting, namely, the Resolutions arising out of the Committee
on the Esher Report. Unless there is any strong feeling in the Assembly
against it, therefore, 1 propose to ask Members of Government answering
questions to lay the answers on the table formally to be printed in the report
of the proceedings. I am prepared to hear any argument to the contrary
which any Member cares to advance.

Kban Bahadur Sarfaras Hussain Khan: Do I understand that we are
going to discuss the Esher Committee’s Report now ? .

The Homourable the President : The question of the Report has not yet

come up. 1 have simply suggested to the Assembly that for the purpose of
expediting business it is desirable to take Questions and Answers as read, the
Government Members depositing the answers on the table,—unless there are
questions of great urgenoy which a Member of the Government might think
it desirable to answer publicly here; seeing this is the last session of the
Assembly.
«, The Honourable Dr. T. B. Bapru: Sir, on behalf of the Goveriment I
shall ask you to let me read the answer to oné question which is of great
political importance. May I read tha¢, Sir? Question No. 680. I take it
that the question has been put, Sir, and I am answering it. _

680. Mr. Syed Nabi Hadi: (¢) Has the attention of the Government
been drawn to a statemeunt published from the Aman Afphan in the Zemsindar
of Lahore, dated 25th February 1921, page 2, volumn 2, under the heading of
Barzamin Krag men ek Alam dardar Horriat ka Tntigal ¥

{¢) How far is the news of the bombardment of Najaf-i-Ashraf true ?
(¢) What was the cause of the death of Syed Hujjat-ul-Islam Hazrat
Shariat Ispabani? * ‘
. (@) Will the Government be pleased to give a full and accurate statement
about these facts mentioned in the said newspapers ?
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The Honourable Dr. T. B. 8apru (on behalf of the Honourable Mr.
Denys Bray) : (a) Yes. . '

(8) There bas been no bombardment of Najaf-i-Ashraf.
(¢) Hazrat Shariat Ispahani died of extreme old age after a long illnees.

(d) The lying remours that  Najaf has been bombarded have presumably
arisen out of the fact that a fine of three thousand rifles was imposed on the
inhabitants of Najaf in connection with the disturbances in Mesopotamia last
year. A time-limit was fixed for the surrender of these rifles, and expired
on the 20th November. As a demonstration, designed to secure the early
surrender of the rifles, a composite force of British and Sikh infantry and
Mubammadsn cavalry marched round the outskirts of the town, whereupon
all troops were withdrawn, except two companies of British infantry who were
posted in 8 Khan near the main gate for two days, while Sikh guards were

at the four gates of theouter walls for ten days. The town itself was
placed absolutely out of bounds to all troops and not even British officers were
allowed to enter it. There was no bombardment whatever ; not a single shot
was fired, and the only damage done was the demolition, on the 20th November,
cf. the houses of three prominent insurgent leaders who had fled. These
measures had the desired effect. At the instance of the Government of Indis
the High Commissioner of Mesopotamia has extended & welcome to a deput-.
ation of Shias from India and will afford them all facilities to sscertain the
facts for themselves on the spot, and so help in dispelling the lying rumours
that have been spread ab with such wanton wickedness.

QUESTIONS AND ANSWERS*,

Ixconvesiexce 1N Sourm INDIAN Rarrwar.

604. Mr. Mahmood Schamnad Sahib Bahadur: (a) Is the Government
SWAre :

(¢) that the South Indian Railway is & very irregular milway and that
- their trains are almost always late caysing so great inconvenienoce
to the travelling ic that ¢ South Indian Railway’ is generally

interpreted as ‘slow i r railway ' ?

(¢t) that in the South Inde very often separate compartments
for fomales are not reserved and hence female paseengers are put
to great inconvenience ?

(&) If 8o, do the Government propose to take steps to set right the defects
enumerated in (¢) and (¢1), -

Colonel W. D. Waghorn : I cannot admit the accuraoy of the Honour-
able Member’s suggestion in the first of his question, and I would remind
him that the South Indian and other milways have not yet recovered from
the effects of the war period. '

With regard to the second part of his question, the South Indian Railway
provides separate accommodation for ladies in the first and second classes
on all trains advertised to carry firt and second class passengers, provided
that 24 hours’ notice is given to the Station Master of the station from
which the train starts, I hope thut all the railways will be able to give
better accommodation when we veceive new additionalolling stock for our
railways.

® Questions were taken as put, and anawers as read and laid on the Table.

r
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MaNcarore MaiL Train.

605. Mr. Mahmood Schamnad S8ahib Bahadur: (z) Is the Govern-
ment aware that the Mangalore Mail running to and from Madras has
discontinued stopping at Kanhangod, an important station contgining Deputy
Tahsildar’s office, 8ub-jail and many other public. offices, and consequently
much inconvenience ix caused to the public and repeated representations from
the people und officers concerned had no effect ?

(6) If the auswer is in the affirmative, do the Government propose to
issue i?st.mctiuns to the authorities concerned to stop the train at Kanhangod
aguin

Colonel W. D. Waghorn: The Up and Down Mangalore Mails ceased
stopping at Kanhangod in June 1920, owing to the small traffic offering and
stops were made instead at Manjeshwar at the request of local authorities.
In December 1920, the Kanhangod stop was restored in the case of the Up
Mail for the convenience of long distance passengers, but the Down Mail has
continued to run through. This matter will, however, be brought to the notice
of the Agent. :

DixiNg Cars IN THE Soutn INDIAN RalLway.

606. Mr., Mahmood Bchamnad S8ahib Bahadur: Do the Government
to direct that dining-car and intermediate class accommodation be

propose
provided in the South Indian Railway ?

Colonel W.D. Waghorn: The Honourable Member is referred to the

replies given to Mr. M, Krishnaswamy Reddiyar on the 2nd March 1921,
restaurant cars and to Rai Bahadur Pandit Jawahar Lal Bhargava

regardi
on thenﬁélrth Magch 1921, regarding intermediate class accommodation on

railways, .
INcome-Tax AssRSSEES,

607. Mr. Mahmood Schamnad 8ahib Bahadur: Will the Government
be pleased to state :

(a) the number of income-tax assessees assessed last year on the minimum
asseasable income of Rs. 2,000 ? .

(6) the number of the assessees who were assessed on an income of

Re. 1,000 and above up to Rs. 2,000 and on Rs. 2,000, respectively, for the
].u(;; year of the period when the assessable minimum income was Rs. 1,000 ?
an ' .. .
(¢) the number of those who were assessed on an income of Rs. 500 and
upwards up to Rs. 1,000 and on Rs. 1,000, respectively, for the last year of
the period when the assessable minimum income was only Rs. 500 in the
districts of South Kanara, Malabar and the Nilgiris, respectively ?

The Honourable Mr, W. M. Hailey : The Madras Government is
being asked if the information is available and if it is, it will be sent to t he

Honourable Member,

Licexces unper NEw ArMs Rurgs.

608. Mr, Mahmood Schamnad 8ahib Bahadur: Will the Government
be pleased to lay on the table a statement in the following form shoWwing the
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number of licences issued in 1920 to Indians and Europeans under the new

-Arms Rules and subsequent exemptions granted and consequent refunds of
foes under the new rules :

* Nember | i Otber breeoh- ! Other breech:
of Bevolvers. | loading Revolvers, i loading
Licenoce. l guna. ‘ guns,

| . tn
{Licemoe License | Exem Liosace | 5P {Ijcence
{Nnn\herg fee |Nomber| fee |tiom d{:r f:e re- | :}::r fee re-
| paid. paid. | lioemos. | funded. loenoe. funded.

|

_ l ‘ ‘ " Yor Indiass.
|
l

For Mﬂl
peans
lo-1
il

Mr. 8. P. 0'Donnell: The Government of India are not in possession of
the information asked for by ‘the Homourable Member, and they doubt
whether Local Governments would be able to supply it at present, as the annual
reports of the administration of the Arme Act have probably not yet been
received. The information is, however, being collected from Local Governments
‘:fih Admble inistrations and will be given to the Fonouratle Member when
S .

Poricy o REPrEssioN BY LocAl GOVERNMENTS.

609. Mr. B. H. Jatkar: (¢) Is the Government of India aware thata
policy of repression has recéntly been undertaken by the various Local Govern-
ments, ting in & series of prosetutiohes under the preventive and substantive
provisions of the Criminal Law ?

(8) Is the said policy of repression followed by the Local Governments
on their own initiative or under instructions from the Government of India ?

(¢) In the latter case, will the oorrespondence in this connection be laid on
the table? o ' '

Mr. B. P. O’Donnoll: I would. refer the Honourable Memi:er' to the
debate which took place on the 23rd in this Assembly.

Bepression aGaiNsT TEMPERANCE MOVEMENT.

610. Mr. B. H. Jatkar: (a) Isthe Government of India aware that
there is repression in the Central Erovinces and Berar and that this repression
is due to Abkari sales and is directed against the Temperance movement ?

(%) 1s the Government 0 ludis aware that in spite of its avowed intention
to reduce the drink evil, it is_taking firm root, and is tolerated and even
encouraged by the Local Governments for the purposes of their revenues ?

Mr.8. P. 0'Donnell's The answer to both patts of the guestion is in
the negative. '
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. Drixg Evin 1¥ INvia,

611. Mr. B. H. Jatkar: (¢) Will the Government of India once for
all, lay down its definite pulicy regarding the total abolition of the drink evil
in India ?

(6) Are the Government prepared to undertake all India legislation in the
near future to stop this evil 7 :

Mr. C. A. Innes : Excise is now a provincial and a transferred subject
in most of the Provinces in India, and the Local Governments and the
local legislatures are competent to deal with all questions arising out of
the administration of this subject and also to nndertake legislation in con-
nection therewith. The powers of superintendence, dircction and control by
‘Governor General in Council over transferred subjects are strictly limited by
Rule 49 of the ‘Devolution Rules, and the Government of India cannot
initiate any legislation on these subjects nor do they propose to interfere with
the discretion vested in the Local Governments by law.

BuLrerins o¥ INpiaNx INpustmieEs aNp LaBour.

612. Mr. A. B. Latthe: (a} Do the Government of India propose to
publish their Bulletins of Indian Industries and Labour in the principal verna-
‘culars of India so as to enable the commercial and labouring classes in the
country, who are deficient in their knowledge of the English language, to avail
themselves of the Government’s efforts in their interest ?

(¢) 1f the Government of India consider this impracticable or inexpedient,

~are they prepared to advise the Local Governments to condider the question in
respect of each province ?

The Honourable S8ir Thomas Holland : The Government of India
have already brought to the notice of Local Governments a suggestion that
important articles in the Journal of Indian Industries and Labour should be
translated and iubh'nhed by Local Governments for the benefit of that section
of the public which js literate only in one or more Indian languages. . As
regards the Bulleting of Indian Industries and Labour, ‘the Government of
India are not in a position to publish them in the -principal vernaculars, but
it is open to any Local Government to issue translations of sny or all the
Bullétins. A copy of the Honourable Member’s question and this reply
will be forwarded to Local Governments for their information.

Ixpiaxy TravE AweENTs IN Fonnien CouNTRIES.

613. Mr. A. B. Latthe: Has the Government decided to appoint Indian
trade agents in the countries with which India has trade relations? If so, is
it proposed to appoint Indians in preference to non-Indians, to those posts ?

_ Mr.C.A. Innes: I would refer the Honourable Member to the reply
given by me in this Assembly on the 17th February to = similar question

asked by Mr. Manmohandas Ramji.

CurLEry ruom INDIaN STEEL.

614. Mr. A. B. Latthe: (s) Is it a fact that the Honourable Sir
‘Thomas Holland, as President of the last Conference of Directors of Industries,

.
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suggested that ‘ we might get a European firm to settle in In.din. and manufac-
ture in this country’ cutlery from Indian steel ?

(&) Do the Government propose to see that before any European firm is
invited to undertake any industrial manufacture in - India, every care will be:
taken to find out if Indian Industrialists are available for the purpose ?

(¢) Are the Government prepared, in this connection, to obtain the advice
of the Legislative Assembly, or the Indian Ministers in the Provinces before
any concession or facility to start any industry in India is given or offered to
any foreign non-Indian firm ?

The Honourablé Sir Thomas Holland : (a) Yes.

(¢) and (¢). The Honourable Member is doubtless aware that the develop-
ment of industries is a provincial transferred subject. It therefore rests
entirely with Ministers to crecide what steps should be taken to encourage the
establishment of any industry in India. I may, however, Eoint out to the
Honourable Member that the words of mine which he has quoted when
extracted from their context give an erroneous impression of their meaning.
The subject of the discussion in question was the various steps that should be
taken to improve the indigenous cutlery industry. I made the suggestion to
the Ctlmference that in order to develop the Indian industry, three courses were
possible :

(1) We might get a European firm to settle in India and manufacture in
this country ; or

(?) We might get information with regard to the cost of up-to-date plant,
and, if 80 advised, start a pioneer factory in India ; or .

(8) We might import a master cutler and employ him in helping persons
carying on the industry in its present form.

I did not express an opinion as to which of those three courses was prefer-
able in the case of this industry and the suggestion made in the ntlluestion in
thus misleading. Obviously one of the ways, and sometimes the only way in
which to establish & new industry in India is to get an experienced firm from
a country where the industry has already reached a high state of perfection to.
scttle here, and if epecial facilities are required, the policy of the Government
of India has been to insist on local registration, rupee capital and the representa-
tion of Indian interests on the Board. Ministers are of course at liberty to
impose any conditions they like when special concessions are demanded.

CaritaL AccotyT AXD ProoraMme RevexUE AccouxT,

615. Mr. A. B. Latthe: (a) Will the Government be pleased to state:
what amounts were spent in each year since 1913-14 (including that geur) on
(1) Renewals of Permanent-way, and (2) Renewals of locomotives and rolling
stock from Capital Account and Programme Revenue Account, respectively ?

(?) Will the Government also state the principles on which the Renewals
charged to Revenue and the Renewals charged to Capital are distinguished
from one another ?

Colonel W.D. Waghorn: (a) It is not possible from the recorded
accounts to reparate the figures for renewals of permanent way and rolling
stock in the way asked, -
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(6) The principle followed in such matters is that renewals containing
no elemeut of improvement arc charged to revenue, In the case of renewals
involving improvements, capital is charged to the extent of the betterment
involved and the balance is charged to revenue.

HostiLe Forriaxkrs INTERNED 1N INDIa.

¢16. Mr. K. G. Bagde: (s) What was the total number of hostile foreign-
ers with their respective nationalities interned in India since the commence-
ment of the war to the end of the year 1920 ?

(6) At what places were such hostile foreigners kept and what was their
number at each place ? . -

(¢) How many hostile foreigners (if any) are interned at present, and at
what places ?

(d) What is the total amount of expenditure incurred for all hostile
foreigners interned in India since the beginning of the war, to the end of the
year 1920 ?
~ Mr. 8. P.0'Donnell: The information asked for by the Honourable:
Member is being collected and will be supplied to him when obtained.

PANCHAYAT SYRTEM 1N INDIA.

617. Babu A. P. Sinha: Will the Government be pleased to state
whether it has given effect to the recommendations of the Report of the Royal
Commission upon Decentralization in India about the introduction of the
Panchayat System contained in Volume I, paragraphs 699, 701, 705, 706,
708, 710, T11, 712, 716, 717, 718 and 720 ; and with what results ? '

Mr. H. Sharp: The Honourable Member is referred to paragraphs 87—39
and 20—24, respectively, of the Resolutions of the Government of India on Local
Self-Government, dated the 28th April 1915 and 16th May 1918. Separate
Acts have been passed by the Governments of Madras, Bombay, Bengal, United
Provinces and Central Provinces for the introduction of the Panchayat system.
The Government of Assam have inserted provisions in the Assam Local
Self-Government Act, 1915, for the constitution of village panchayats. The
Government of India are not in a position to gauge the results of the legis-
lation which has been passed and it is suggested that the Acts alluded to have
not been in operation for a snflicient time to permit of a*judgment being
formed. As the Honourable Member is aware, Local Self-Government is now
a provincial transferred subject.

Birr ror Protecrive Carrie IN INDIA.

- 618. Rai Bahadur 8. P. Bajpai: Will Lala Girdbari Lal Agarwala be
pleased to lay on the table a copy of the Bill for protecting cattle in India of
which notice for introduction was given by him in February last, together with
the correspondence which he had with the Government on the subject ?

Lala Girdhari Lal Agarwala : The Cattle Protection Bill with Objects
aud Reasons as well as copies of the following correspondence on the subject
is laid on the table:

1. My letter to the Secretary, Legislative Assembly, dated 16th.
February 1021,
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ReP]jY by the Secretary, Legislative Assembly, dated 18th

‘ebruary 1921, _

3. Letter from the Secretary, Legislative Assembly , dated 24th
February 1921.

4. My letter to the Private Secretary to His Excellency the Viceroy,
dated 27th February 1921,

5. My letter to the Private Secvetary to His Exuellaﬁcy the Vioeroy,
dated 28th February 1021.

6. My letter dated 1st March 1921,
* 7. Letter from the Secretary, Legislative Assembly, dated 7th March
1921,
My letter dated 12th March 1921. i
9. My letter dated 23rd March 1921, supported by a large number
of Honourable Members of the Legislative Assembly.

1 also lay on the table copy of » memorial dated 25th February 1921 to
His Excellency the Viceroy by the All-India Cow Conference Association,
‘Calcutta, as it has a strong bearing on the subject referred to in the
-question :

o

A Bill to provide for the protection of milch and agricultural catile.
WixrEas it is expedient to prevent the indiscriminate destruction of milch
-and agricultural cattle in India. It is hereby enacted at follows :
1. This Act may becalled ‘The Cattle Protection Act, 1921’ and it shall

- Short title and local extent.  ©O™€ into foree at once.

. " 2. In this Act, unless there is anything ‘fepu'gmt
Interpretation clause. in the context— .

Milch cattle means and inoludes cows and buffaloes which are capable of
-ealving and bulls which ave fit for breeding purposes. It also includes their
_young ones. o

Agricultural eattle means and includes such cattle as are generally used
.in India for purposes of agriculture and includes their young ones.

3. 1t shall be anlawful to:

(«) daughter, kill or otherwise destroy any milch or agricultural cattle
. for purposes of food, bones or hide,

(8) directly or indirectly destroy or abandon the young one of any
suc{ animal with the intention and knowledge and under the
circumstances that the said young one would not live if so

. abandoned or wilfully neglect any such young one,

() export any such animal out of India except for cross-breeding

. purposes under special licence,

(@) engraft or substitute any portion of one animal over another or
otherwise maim or disfigure any such animal except for medicinal
purpose, o

(¢) milch any cattle by any artificial means which is likely to injure the
health, stmngt{ or future milching possibility of such animals,

.



QUESTIONS AND ANSWERS, 1627

(#) or do any other act which has the effect directly or indivectly of
materially damaging the animal in health, usefulness, normal
life and normal hireeding and milching.

The certificate of a qualified medical man as to any of the matters contain-

Certificate and evidence. :3;1 ri:lh f:ius Act shall be cnﬂclum}'e proof of the matters

Export licences may be granted under this Act on condition that the-
Export lice exporter will import into Indin within a given time:
Rpors Heamos. a certain number of cattle which shall not be less

than and not less useful than the cattle exported.

Any person found guilty of any offence under this Act or abetment

thereof shall, on first convietion, be fined ru one hundred for each head of”

Penal cattle in respect of which the offence is committed

- . and on subsequent convictions to imprisonment of
either description which may extend to 3 months in addition to the said fine.

STATEMENT oF OBiecrs axn REasons,

- The principles underlying the Bill are given below. Indis is u country
which greatly depends on agricolture. It is necessary to have ample supply
of bullocks for purposes of irrigation and ploughing at reasonable rates.
The price of bullocks has gone up very mucf: during the past few years and
large tracts of land remain uncultivated for want of agriculture cattle. Engine-
ploughs do not suit Indian vonditions.

The Indian population depends to a great deal upon milk and ghee both of
which have bocome dear. Infant mortality in India is daily increasing and I
think it is due to low vitality for want of sufficient supply of pure milk.

It is therofore necessary to check indiscriminate slaughter of useful cattle-
in the country. '

In some places, 1 am told, young ones of milch cattle are destroyed just at
the time of birth, to economise milk which may otherwise be required to-
bring them up. This is u loss to the country and mnst be prevented,

Further, I am ‘told, that in some parts of the country, especially in
Caloutta, there is a system of milching called Phuke which brings out milk
under very painful circumstances and injures the animal to a great extent
p&rticularf;r as to their future possibilities of breeding and milching.

Cortain people transplant some limb of one animal over another for purposes
of exhibition and rob the world in the name of Hindu religion. They pretend
that the said animal was born like that and deserves special consideration and
respect from a Hindu point of view. As a matter of fact, such artificial
operations on animals are 'a sin and Hindus who have come to know of thia
feel very strongly about it and want the practice to be stopped.

I am encouraged in introducing this Bill on economic grounds alone and I
do so with great pleasure and when the Bill is passed into law, I will consider
it a proudest day of my life. I am sure that I am truly voicing forth the
feelings of Indians in introducing this Bill.

Derurs

_ GIRDHARILAL AGARWALA..
The 1Gth February 1921,
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Letter jfrom Lala Girdhare Lal Agarwale, M.L.A., lo the Honourable
Mr., H. Moxcrieff Smith, C.I.E., 1.C.8., Secretary of the Legislative
Assembly, dated Delki, the 16th Febrrary 1921,

If my name comes out in the ballot, T shall beg lenve to introduce the
Bill regarding protection of cattle at the earliest possible opportunity.

From the Homourable AMr. I1. Moncrieff Swmith, (.I.F. 1.C.8., Secretary of
the Legislative Assembly, to Lala Girdhkari Lal Apariwala, M.L.A.,
No, 1109-A. (., dated the 18tk Febrnary 1921,

With reference to your letter dated the 16th instant, intimating your
intention to move for leave to introduce your Bill regarding the protection
«of cattle at the earliest possible opportunity, 1 am directed to invite your
sttention to Rule 19 (4) of the Indian Legislative Rules (See paragraph 64
.of the Manual of Business and Procedure) under which one month’s notice of
a motion for leave to introduce a Bill is required, aud to point out that under
the rule no motion for leave to introduce your Bill can he made until after
the expiry of one month, i.c., not before the 15th March. In these cir-
<cumstances it will be necessary for you to take a number in the next ballot.

From the Secretary of the Legislative Assembly, to Lala Girdhars Lal Agarioula,
M.L.A., No. 1215-4.C., dated Delks, the 24tk February 1921.

1 am directed to acknowledge the receipt of your letter dated the 16th
instant and enclosures, notifying your intention to move for leave to introduce
in the Legishative Assembly » iil to provide for protection of milch and
agricaltural cattle.

2. 1 am to invite your attention to section 67(2)(8) of the Government
-of India Act and to point out that your Bill requires the previous sanction of
the Gevernor (emeral. 1 am accordingly to request you to apply for and
«obtain the previous sanction of the Governor General to the inttoineﬁon of
the Bill as Ruole 19 52) of the Indian Legislative Rules requires that » copy
-of such sanction shall be annexed to the notice sent by you.

From Lala Girdkare Lal Agarwala, M.L.A., to the DPrivate Secretary to His
Ezcellency the Ficeroy and Governor Gemeral, dated  Delks, the 27tk
February 1921.

1 desire to have an interview with His Excellency at an early date when it
-can be suitably arranged. '

1 have, on 16th February, given notice to the Secretary, Legislative
Assembly, of mfr intention for leave to introduce the Cattle Protection Bill.
The Secretary, Legislatve Assembly, informs me that under section 67(2) (%)
-of the Government of India Act, the leave of the Governor General is required
before the Bill can be introduced. I therefore request you to get my proposed
Bill with Objects and Reasons beforehand from the Legislative Department and
lay the same before His Excellency for the necessary sanction if the
eame be at all deemed necessary, as 1 maintain, that such sanction is
vot required inakmuch as the proposed Bi]l does not affect the religion of
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-the Mubammadans. 1t aims at indiseriminate destruction of useful cattle for
food, bones and hide. My proposed Bill is in accordance with the policy of the
Government declared in answer to Honourable Mr. Khaparde’s question No. 18
(Gazette of India, Oct. 2, pages 1201-2). I hope, the passing of this Bill
will greatly popularire the Government of His Excellency Lord Chelmsford
at the eve of his departure. The matter is very important and urgent and 1
hope His  Excellency will kindly see his way to accord the necessary sanction
.and allow the matter to be put up just when the period of notice expires. I
wish the Bill to be passed into law and sanctioned by Lord Chelmsford himself.

This is the only matter which 1 want to discuss with His Excellency.
But if His Excellency has already seen the papers and can grant my request
without interview, I can pay my respects to His Excellency later on.

I shall feel obliged if you will lay this matter before His Excellency as
.400n 88 possible.

From Laloe Girdkars Lal Agarwala, M.I.A., to the Private Secretary to His
Egcellency the Governor General, dated Delks, the 28tk February 1921.

I pray that His Excellency the Governor General may be pleased, under
Rule 18, section 83, printed at page 22 of the Manual of Business and Procedure
dn the Legislative Assembly, to order the publication of my Bill to provide
for Protection of Cattle together with the Statement of its Objects and Reasons,
-copy of which I have sent to the Secretary with the usual notice on 16th
February 1821, in the Gazette, to save time, so that it may be possible to
e l\‘;h;; llidill in both Chambers during the regimé of His Excellency Lord
ord.

I also pray for sanction of His Excellenoy the Governor General in
aocordance wiﬁn section 67 (2) (¢) of the Government of India Act, to comply
with the provisions of Rule 19 (£) of the Indian Legislative Rules as the
Secretary of the Legislative Assembly has asked me to obtain the same o that
a copy of such sanction may be annexed to my notice. Personally I think, that
no such sanction is needed as the proposed Bill does not affect any religion. In
any case, there is no harm in obtaining the sanction and approval of His
Excellency but all good will come out of it.

Most humbly and respectfully, T beseech His Excellency the Governor
General to be pleased to treat this measure with special consideration and be
further pl to pass favourable order to enable the Bill to be passed soon.

1am anxious to pay my respects to His Excellency whentver His
Excellency may be able to spare time.

Hoping to be excused.

From Lals Girdhars Lal Agarwate, M1, A., to the Secretary, of the Legialative
Assembly, dated Delki, the Ist March 1921.
In order to remove your objection, ] am willing to add a provision to
my Cattle Protection Bill as follows :
‘ Nothing is an offence under this Act, which is done for a religious
purpose.’
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From the Ionouwrable Mr. H. Moncrieff Smith, C.I.E., 1.C.8., Secretary of
the Legislative Assembly, to lLula Girdkari Lal Agarwals, M.L.A.,
No. 1454-4.C., dated the 7th March 1931. '

I am directed to acknowledge the receipt of your letter dated the 23th
February, addresxed to the Private Secretary to His Excellency the Viceroy
on the subject of vour Cattle Protection Bill and your subsequent letter
dated the lst March in which you state that you are willing to add a
provision in the Bill in the following terins :

* Nothing is an offence under this Act which is done for a religious

purpose.’

2. In reply, 1 amn to state that asx the proposed new clause involves a
change of substance in the Bill it will be necessary for vou to withdraw

our original Bill and give notice of the new Bill. In the circumstances,

am to request that I may be informed whether you wish the Government
of Indis to consider your original Bill and the requests made in the letter
dated the 28th February or whether it is your intention to give notice of
» new Bill with the insertion of the clause proposed by you. .

letber " from Lala Girdhare Lal Agarwala, M.I.4., to the Homourable
Mr. 1. Moncrieff Smith, C.1.E., 1.C.8., Becretary of the Legislative
Assembly, duted the 13th March 1921, _
*_In reply to vout letter No. 1464-A.C., dated 7th March 1921, re my
Cattle Protection Bill, I request the (Government of Indis to consider my -
original Bill, notice of which will expire on 16th instant. I request, in
deference to the ruling of the Honourable the Law Member, that permissien
may be granted to me to iatroduce the same, If such permission is refused,
it will be open to me to give notice of an amended Bill.

T request you to kindly treat this as urgent.

Letter from Lala (irdkars Lal Agarwala, M.I.A., dated the
3rd Marek 1931,

I pray that His Excellency the Governor General be pleased to grant me
leawe: to move for introduction of my Cattle Protection Bill under section 87 ()
of the Government of India Act, and T might he permitted to move for
ite introduction on any day in this session of the Legislative Assembly, or in-
the alternative, publication of the Bill in the Gazette be ordered under

nection 63 of the Legislative Assembly Manual.

Support introduction of the Bill---[ (Sd.) B. Venks.?;ipntimju, PV
Srinivasa Rao, M. K. Reddiyay, Balw Ujagar Singh Bedi, K. G. Bagde,
A. B. Latthe, K. C. Neogy, P. Iml, P. L. Misra, B. H., Jatkar, Mahadeo
Prasad, Man Singh, Radba Kishan Das, Nand Lal, B. P. Singh, J.L.
Bhargava, N. C. Sircar, Jamnadas Dwarkadas, T. V. Neshagiri Ayyat,
G. C. Nag, T. P. Mukherjee, J. N. Majumdar, J. N. Mukherjea, B. 8. Das,.
Gajjan Singh, Gulab Singh, 8. C. Sen, Syed Nabi Hadi.] .

-



QURESTIOKS AND ANSWERS. 1631

To

.'Hm Exceurency tHE Ricur Howourasix FREDERICK JOHN

NAPIER THESIGER BARON CHELMSFORD, P.C,, G.C.M.G,,

- G.M.8.L, G.M.I.LE, G.B.E., Viceroy aNn GoverNoR GENERAL oF
Inp1a,

M.y 17 Prease Yoor ExceLieNor.

The humble memorial of the Prosident,
Vioe-Presidents and Members of the
All-India Cow Conference Association,
Caloutta,

Mosr REsrecrruLLY SHEWEYH :

1. That India is pre-eminently an agricultural country in which about
three-fourths of the population depend for their-living upon agriculture
(Appendix A), but the cattle of the count:ly which form the life and soul of
agriculture, are deficient both in number and in quality.

2. That the number of cattle in the country is inadequate, as is evident
from a comparison of the proportion of cattle to population in India with that
in other agricultural countries of the world : thus while the number of cattle

r 100 of population in India is only 69, it is 7+ in Denmark, 79 in the

nited States of America, 80 in Canada, 120 in Cape Colony, 150 in New
-Zealand, 259 in Australia, 323 in the Argentine Republic and 500 in Uruguay
(vede Appendix B). And inthis connection Your Excellency’s memorialists
beg to point out that the recent communiqué issued by the Director of Inform-
ations, Bengal, is mixleading, as it deals only with the number of cattle of
India and other countries and does not take into account the proportion of
cattle eithér to the population or to the acreage under cultivation.

3. That the number of bulls and bullocks is not sufficient to bring properl
under cultivation the arable land of the country. The maximum area whicflr
& pair of Indian plough-cattle can till during a season is 5 acres ; the cultivated
area in British India is about 225 million acres, and the total number of
slough-es!.tle is about 49 millions (Appendix C) ; deducting 25 per cent. for

raught; and other like purposes, and 25 per cent. as old, infirm, sick and
immature, there remain only about 24 millions of cattle available for cultivat-
ing about 228 million acres, that is to say, a pair of oattle has to till about 19
acres, whereas this would require in the ordinary course 4 pairs of cattle. This
in a large measure accounts for the poor .outturn of crops in India as com-
pared with that of other countries (vsde Appendix D).

4. That the number of milch-cattle is also scarcely enongh to supply one-
. eighth of the present population of India with a fair quantity of milk ; taking
the average yield of milk of the Indian cow to be 2 pints per head per day for
7 montbs, the milk that is produced by 50 millions of milch-cattle per day for
the 254 million people comes to about 60 jmillion pints per day, that is to ray,
each individual gets less than § of a pint whereas the need per individual is
reckoned™at 2 pints a day (véde Appendix C).

5. That the quality of all kinds of cattle has very much deteriorated and
is still deteriornting ; Indian milch-cattle in Akbar’s time (as described in the
Asnss- Akhat1) “used tn give 20 quarts of milk aday and draught-cattle could
. walky faster than horses.’ On(iy 25 years ago, as older inhabitants of [ndia

M D
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can testify, country cows used to give about 5 seers of milk per head per day
on un average, while they now give only 1 seer ; bullocks aleo could do about
double the work that they do now.

8. That this unsatisfactory state of things both as regards the number and
quality of cattle has led to an abnormal rise in the price of cattle, crops, milk
and milk-products on the one hand, and on the other to the poor .i;h ique of
many of the population, prevalence of disease and an abnorm dyed -rate
among the people, especially amongst women and children.

7. That the rise in the price of milk and milk-products has been out of all

" proportions to the current tendency to an all-round rise in the price of commo-

ities ; for while in the course of the last 60 years the price of food-grains has
risen O to 7 times, that of milk has risen more than 40 times (Appendix E),
furtber while the price of most other commodities in England and in the
United States of America is double and sometimes even 4 times that of the
same in India, milk sells there at the same price as here and sometimes at a
cheaper tate. In addition, there has been an abnormal rise in the price of cattle
as well. In Akbar’s time ‘ cows giving 20 quarts of milk a day used to sell at
Rs. 10 7, fifteen to twenty years ago such cows conld be had for about Rs, 150
whereas they are hardly available now for Rs. 400 ; and similar has been the
rise in the price of bulls and bullocks as well.

8. That the mortality amongst infants in India is appalling, being nearly
double that of the United Kingdom, Denmark and Ja.rm, about 3 times that
of Norway, and Sweden, about 5 times that of Holland and the United States
of America, and nearly 9 times thut of New"Zealand (Appendix F). Of
the 26 per cent. of deaths of infants under one year which take place,in India,
most are from preventible causes, especially from malnutrition, and it 1s evident
that by ¢ cheapening the price of milk so as to bring it within the reach of
the poorer classes more would be effected’, as Colonel Mactaggart, Sanitar
Commissioner of the United Provinces, points out ‘towards reducing infantile
mortality than the presence of any number of trained dka¢s would accomplish ’.
There can be little 5011[;!; that the want of a pure and abundant supply of milk
is the primary cause of the heavy infant mortality prevalent in Ingis.

9. That the death-rate amongst Indians is on the whole very much higher
than that of any other civilised country, but that of females between the
ages of 15 and 30, that is to say, during their child-bearing period, is
still higher (Appendix G)—-appreciably higher than the death-rate of men
in the corresponding ages, and this is doubtless due mainly to the want of
nourishing foods, such as milk and ghee, which they most require at this
period of their life.

10. That the Indians are practically vegetarians, the quantity of fish
and flesh consumed by them being consi&embly small, and milk and milk-
products, therefore, form their chief sources of nutrition. The growing
shortage in the sapply of milk and the consequent abnormal rise in its price
and other concomitant evils haveshelped to undermine the health of the
people. Not only has the death-rate increaked to a great extent, but there
has been also a growing prevalence of wsuch wasting diseases as tuberculosis
and the like among the people; for instance, the statistics published by
the Government of India shows that the number of reported tubercular
cases among human beings in 1902 was ounly 38,435, while by the year 1019
the number bad risen to 1,00,192, thus indicating an increase of about 200
per, cent. (nide Appendix H).
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11. That the above outline of facts aud ﬁguras necessitate an early. inquiry
-into the whole question of the cattle and milk-supply in India with & view
to place them on an improved and satisfactory basis. '

12. That during the last year and the yoar before last the All-India Cow
Conference Association have been secking information from District Boards,
- Manioipalities and Agricaltural Associations throughout India as to the
number and state of cattle, pasturage and milk-supply. As a result of -
these inquiries and from a perusal of the published reports on the subject
in official and non-official publications the following facts have been gathered,
BT

(«) A lack of pasturs and of fodder: the astore-lands are aiready in-
adequate, and they are being yearly encroached upon; and the growing of
fodger-crops in algo inadequate, :

(5) A lack of good bulls for breeding purposes in the country; the
diversion of Brahmini bulls to other purposes encouraged by judicial decisions
of some of the Indian High Courts; and the general indifference of the
well-to-do classes townrds cattle-keeping and breeding. '

(¢) The indiscriminate slaughter of milch-cows and other cattle for
the purposes of food, the meat-trade and the trade in hides, and the uncon-
‘trolled export of the best breeds of cattle out of India as also from one
Province to another.

(d) The want 6f proper treatment of cattle in disease or in health and
the heavy mortality from outbreaks of infectious diseases, chiefly rindor-
" pest, and the gross neglect of cattle-owners and such cruel practives as
Phooka, etc. resulting especially in the high death-rate among calves and

the sterility of prime cows.

13. That in & country like India where many people have difficulty in
getlinf a sufficiency of food, the practice of leaving a certain proportion of
open lands for pasturage was very beneficial; and this practice has been
in vogue from the time of Manu and Yajnavalkya who advocated the laying
aside of a tenth part of each village for the purpose. Unfortunately with
the lapse of time the Zamindar as well as the ryot have slowly encroached
upon these useful areas until at the present day one finds that in India the
proportion of grazing grounds to the total area is the smallest of all coun-
tries (Appendix I). In the United States of America, the proportion is 1
to 16, in Germany and Japan itis1l to 6, in England, in the United
Kingdom and in New Zealand, it is 1 to 3, while in India, it is 1 to 27.
Again, if we consider the average quantity of grazing land that is available
for each head of cattle, we find that in the United States, the average is
about 13 acres per head of cattle as against 1'3 acres in Bombay and 17 acre
in Bengal. It is bardly necessary to point out then, that the pasturage in
* India is extremely inadequate and this has led in no small degree to the
deterioration of Indian cattle. The official and non-official accounts both
go to show that wherever there is good pasturage the breeds of cattle have
much improved, whereas a deficiency in pasture is invariably followed by
a marked inferiority in the number and quality of cattle. About 70 per
cent. of the replies to the queries sent out by the All-India Cow Conference
Association autf almost all the district Gazetteers and Provincial Cattle Censis
reports complain of the inadequacy of pasturage and of the growing

. v
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tendency to encroach upon it. Although there is some divergence of
opinion ae to the necessity of reclaiming pasture-lands already converted into
agricultural holdings, there appears to be complete unanimity on the question
of retaining the existing grazing-lands as such and preventing further encroach-
ment on the same by legislation, if necessary. )

14. That if it be advanced that economic causes bave led to the con-
version of pasture grounds into cultivated areas and that this process
should not be interfered with, becaunse it is one that serves a more useful
purpose of raising crops for human consumption, the argument is refut-
ed by & perusal of Appendix J which goes to rhow that an increase in the
area under cultivation generally leads to a diminution in the rate of ont-
turn of crops, and this is due to the fact as stated in paragraph 3 that
the plough-cattle ordinarily available are insufficient for the area alread
under cultivation, become more so if the area be extended, with the result
that the increase in cultivated lands instead of yielding an increased outturn,
shows an reciable diminution. To obtain then an increase in the out-
.turn would depend not on increasing the area under cultivation such as b
the encroachment on pasturelands but by the adoption of intensive met.hodi-
of cultivation such as are employed in most civilised countries. In fact
the tendency in high congested countries like Great Britain, where the
price of ]:mdY is very high, ‘is gradually to throw more and more cultivated
‘land into pasture,” whereas in India where land is cheap, the very
opposite tendency is manifested. It may bring some immediate gain,
but it proves a ‘severe loss in the end, for as the available figures show
(Appendix J), not only with the. increase in the cultivated area, the rate of
outturn of crops falls off, but it appreciably undermines the health of the
"eattle and permanently impairs their breed. In view of all the above, it
would appear that Government interference is needed to check further
encroachment upon ing grounds and to provide for the gradual reclama-
tion of pasture lands by authorising Municipalities, Distriet Boards and other
such bodies to spend a portion of their funds for this and other cognate

u , and further by the acquisition and proper maintenance of grazing
nds by Provincial Governments where necessary.

15. That the position as regards fodder crops in India appears to be evenr
worse than that as regards pasturage. - The total area of BritilEnIndin in 817
million acres, the total eropped area is 261 million acres and the area under
fodder crops is 6:4 million aeres.  In other gords, fodder c occupy |very
little over one per cent. of the country and support 22 head of cattle to the
acre. In the United Btates of America, fodder crops are grown on 86 -
cent. of the total area and give an average of 1-18 acres per head of cattle
(Appendix K). The-cultivatioh of fodder crops ir thus very scanty and as
such it should be encouraged by arranging the supply of seeds of fodder
crops at & nominal charge through the Government Agrirultural Deportments,
Municipalities and District Boards, by an abatement of revenue with respect
to lands where fodder crops are cultivated, and by arranging for successful
experiments in fodder growing in the Model Agricnltural Farms with a view
to induce cattle-owners and cultivators to grow more fodder crops.

16. That the breed of Indian cows, as has been already submitted, is on
the whole deteriorating, with the result that the average daily yield of milk
per cow in India is at present only one quart or 2 Ibs, while the daily
yield' of milk per cow is 20 lbs. in England and Denmark, and 10'2 1bs. in
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the United States of America (vide Appendix L). The want of good
breeding bulls and the apathy and negligence of public bodies as well as
of private individuals toward cattle-breeding are directly responsible for the
present inferiority of Indian breeds of cattle. Breeders, who according to
the last census form only 2 out of every 1,000 of the population, consist mainly
‘of certain aboriginal tribes and of i1gnorant and poverty-stricken cultivators,
and as such little improvement can be expected of them. The statistical
returns published by the Government of India show, that out of the 147
millions of cattle that we have in India,—and milch-cattle form about half of
this number—we have only 75 Government bulls and 973 District Board
bulls and 6 Cattle Farms with which to carry on breeding operations on
improved lines. The proportion is ridiculously small and their number should
be very largely multiplied to produce any appreciabde effect on the country.
Every District Board should have a Model Breeding Stud, and every Muni-
cipality and Village Union should be made to keep an adequate number of
high class bréeding bulls which could be utilised by the people free or on
payment of a nominal charge. .

17. That formerly Brahmini bulls or bulls dedicated by the Hindus during
the funeral ceremonies of their relatives were permittef to roam at large an
served the purpose of good breeding bulls, but their number is steadily on the
decline, mainly as the result of certain High Court juiir:ents (nde Indian
Law Reports—Calcutta Series, Volume 17, page 852 ; habad, Volume 8,
page 51, Volume 9, page 348; Madms XI, 145), which declare Brahmini
bulls as res nullius, so that anybody may take and kill them or put them
to any form of work.” The time appears to have come when the evil effects of
these rulings should be ceunte y some direct legislation for protection
of Brahmini bulls, which would at the same time vest these bulls in certain
pnglic or semi-public bodies who should be responsible for their proper upkeep
and use.

18. That the unrestricted slaughter and export of cattle have perhaps
done more harm to the development of the cattle resources of the country
than all the other causes put together. It has already been pointed out
in paragraph 3, that there ix not a sufficient number of agricultural cattle to
cultivate a fourth part of the arable land of the country, and in paragraph 4
that the present strength of milch cattle is hardly sufficient to provide
an eighth part of our population with an adequate quantity of milk. The
continual slanghter and export of the higher breeds of cattle have deprived
the country of its best breeds and there being no adequate process of good
beeding to produce cattle which can. take the place of those killed and
exported, the drain is felt all the more keenly and has been*telling heavily
on the vitality of the people, especially on that of the children. Cattle are
*killed mainly for the following purposes, viz. :—(a) for food, (§) for the export
~of dried meat and (¢) for trade in hides. The figures that are available go to
show that the number under all the three heads has been steadily on the
increage. The income of Municipalities in British India from octroi on animas
taken for slaughter as alsp from slaughter-houses has increased about 70 per

cent. in the course of the last 10 years (Appendix M) while the increase in the
export of hides has been 20 times more in the course of the last 30 years.
The figures of slaughter that have beeen collected by the all-India Cow
Conference’ Association indicate that the number of cattle annually slaughter-
-d for food within British India would amount te a fignre between 2 to
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6 millions. With regard to the .slaughter of cattle killed for the purpose
of the dried meat trade (locally known as ‘&:lfomg’) it is difficult to obtain
correct figures. The Honourable Lala Sukhbir Sinha of Muzaffarnagar,
United Provinces, has collected figures from a number of districts in the
United Provinces (Appendix N) and these alone amount to 14 lacs a year.
The Association bas collected figures of dried mént exported vid Howrah from
the Agent, East Indiun Railway, and this shows that about two lacs of
maunds of dried meat are annually exported »é Howrah (vede Appendix O).
The trade is largely carried on in other Provinces as well, such as the
Central Provinces, liibar, Berar and Bombay, and there is every reason
to think that the total figures amount to over 5 lacs. It is noteworthy to
find, that the provinces where the dry meat trade is carried on and from.
which cattle are exported, the number of cattle is on the decline. Thus
Bombay, Cutch and the United Provinces show a decline of 2 1o 10
cént. in the course of the 20 years—1890 to 1910 (ride Appendix P).

19. That it is not only the number of animals slavghtered and exported
but their excellence in® quality that injuriously affects the resources of
the country. The manner in which this process of unrestricted slaughter
has been going on is aptly described by the Honourable Mr. C. F. Payne,
LC.8., formerly Chairman of the Calcutta Corporation: The goala usually
buys his cows at the beginning of their second lactation period. He then
sells away the calf and begins to practise the sbominable phooka on the
cows and obtain milk from 8 to 8 months at the most. By the end
of that time, the cow ceases to give milk and becomes unfit for breedmg
purposes for at least 2 or 3 years. The butcher is in waiting and how-
ever -fine the animal may be, she is sold awn.E for slanghter withont scruple
for a rmall sum. ‘This is a process which is constantly going on with
the best cows in the country. The cruelty of it will probably appeal strongl
to my hearers, but what appeals to me even more strongly is the abominable
waslefulners of the system’. The result is, that good cows are harder
to procure every year, and the price of cattle as well as of milk is
steadily going up.

20. That at the snggestion of the All-India Cow Conference Associa-:
tion, the Calcutta Corporation and several other municipalities and can-
tonments in British India have resolved to stop the slaughter of calves.
and wome even of cows also; and Your Excellency’s memorialists would
beg leave to suggest that the s'aughter of such wuseful cattle as prime
cowa, calves and breeding bulls may be prevented by legislation ; in this
connection, Your "Excellency’s memorjalista would point out, -that caltle
slaughter 13 olready pmhﬁ‘;ted in the jfollowing among other Btates, viz.,
Afghanistan, Baroda, Jammu, Kashmir, Gondal, Barwani, haml?nf“r, Banegda,
Cooch Behar, Sirmur, Cambay, Khilchipur, Jama Khandi, Akalkot, Sarila,
Vadia, 8ayla, Khania-Dhana, Chud Amrethiraj.

21. That the question of export of cattle is one of considerable importance.
The cattle of India were formerly one of the best breeds of cattle in
the world and they were requisitioned by almost all other countries. Their
export though it had been going on, on a very small scale for over a
century never assumed such proportions as now. There appears to be a
scarcity of cattle in many parts of the world, due mainly to the war and
economic causes, and it ix also keenly felt in India. The result of the



QUESTIONS AND ANSWERS, - 1887

increare of export from India has been in the words of the Board of
Agriculture in India, that the ‘best breeds of cattle have been consider-
ably depleted. In the case of the Ongole breed the export has taken place
mainly to Java, and it is understood that the Java Government contem-
plate a continuance and increase of this export. The animals exported are
young bulls and female stock and the breed is exported to Jeva for breeding
for meat” (rtde Proceedings of the Board of Agriculture in India, 1916).
Although the figures of export are not complete, still those available
(Appendix Q) show that it was on the increase until the outbreak of the
war, when there was an appreciable falling” off. Present inguiries by
some of Your Excellency’s memorialists go to show, that the export 1s
m on the rise. Ten dealers from, Brazil are reported to be exporting

reji and other good breeds of cattle from_ the Bombay Presidency,
each exporting about 1,500, several veterinary officers of the Dutch Colonial
Service export Ongole breeds from the Madras Presidency about 800 in .
each consignment, while in the course of the last few months two dealers
from Java have sent two batches of excellent Punjab cattle about 500
in each batch v/4 Caleutta to Java, Such export would have given a
stimulus to good breeding if there were proper breding farms and the
number of cattle were more than -was needed for the country, but in
view of the existing deficiency of cattle in the country, and in the absence
of proper and adequate breeding facilities for producing good breeds of
cattle in sufficient numbers and also ‘as the Indian cattle-owners have
not become sufficiently aware of the true value of well-bred cattle and
usually part with them at a price which represents hardly half their value,’
and further, in view of the fact, that cattle owners are often obliged to
part with their best milch cattle or agricultural cattle on the temptation
of getting ready money, which they are always in need of, even if it be
to their future detriment, the indiscriminate export from the country of
" the best breeding bulls and milch-cattle without any prospect of replenish-
ment is against the highest economic interests of the country. Your Ex-
cellency’s memorialists would therefore venture to submit,that Your Ex-
cellency’s Government, should in the words of Mr. Coventry, President of
the Board of Agriculture in India, ¢ carefully look into the matter and exer-
cise control and discrimination in the working of the trade’. Many Indian
States, the States of Bansda, Barwani, Chumba, Sarila, Sayla (vide Indian
Humanstarian, November 1919, page 8) have already taken the lead in
this direction and there is every reason to expect that the British Gov-
ernment will take similar action as well. '

22. That the export of cattle from one Province to another also pro-
duces laneful results; for such cattle take a long time to acclimatise,
the yield of milk and the capacity for labour visibly diminish, their calves
seldom survive and in the course of a year or two their existence is
brought to a close while yet in their prime in the slaughter-house. People
are thus deprived of their useful services which would have bean other-
wise available for a term of 10 or 12 years and the cattle resources of
the country are being wastefully exhau.stez. Good cattle are thus becoming
more scarce every year, and their prices are rising abnormally in conse-
quence. Having regard to the manner in which the transport of caltte
from province to province-is prejudicially affecting the ecunomic situation
of the country, there is a need for early inquiry into the matter and for
the passing of some measures of control,
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23. That as India has been the home of cattle diseases, it has also
been the home of veterinary science. From the time of the Atbarva Veda
down to that of Chakrapani Dutt of Asokan times, the indigenous system of
cattle treatment appears to bave reached a high stage of perfection, and that
knowledge has been preserved to some extent by the go-baids (cattle surgeons)
of the country. The present Government veterinary colleger are limited in
number and the graduates turned out by them are too few to deal with -any
- outbreak of disease. The statistics collected for the Parliamentary Report

(Appendix R) though not complete indicates to some extent the high death-
rate among cattle and the proportion of deaths from rinderpest to those from
other direases. It appears that proper and timely segregation is not resorted
to and that there is no opportunity of teeating & majur portion of the cattle
affected. The indigenous syrtem of treatment which was inexpensive and
which was suited to the constitution and conditions of the Indian cattle, was
" of considerable help in checking and curing catile-diseases. The aystem has
practically died out owing to neglect and want of patronage. In view of the
comparative inadequacy of doctors versed in the modern system of veterinary
science, it would seem to be necessary to revive in some way the indigenous
system by some form of State patronage.

24. That in consideration of the above facts and circumstances Your
Excellency’s memorialists respectfully submit, that Y our Excellency’s Govern-
ment will be pleased to appoint & Commission to make a thorough inquiry
into: '

(1) the proper means of improving the number and quality of cattle in
British India ;

(2) the ndequac}: of pastare lands ;

(3) the adequacy of fodder-crops ;

(4) the adequacy of milk-supply and milk-products ;

(6) the derirability of stopping or restricting the export of cattle abroad ;
and also of the export of oil-cakes and cotton-seeds which form the chief food
of the cattle of India ;

() the desirability of controlling the transport of cattle from province to
province ; '
<(7) the desirability of stoppingothe slaughter of calves, milch and agricul-
tural cattle, breeding gulls, cattle for'the pl;:‘f(:ms of the Burma meat trade and
other kindred trades and, if possible, of cattle generally ;
(8) the provision of bulls for breeding purposes including the protection
and maintenance of Brahmini bulls;
(8) the desirability of encouraging indigenous systems of cattle-treatment ;
(10) the desirability of providing facilities for the transport of dry cattle
toand their return from grazing areas ;
with a view to introducing suitable measures for the amelioration and
improvement of the condition of Indian cattle.
And Your Excellency’s memorialists as in duty bound. shall ever pray.
10, Orp Post Orrice Srreer, .
J. G. WOODROFFE, Kr., M.A,, B.C.L,,
" BaR.-aT-Law,
Fresident

CarcuTTa
The 20tk February 1921.
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ATPENDIX A.
Agricultural population in Ipdia.

{From the Census Report of India, 1911, Volume I, Part I, pages 406, 412,

433.)
British India. Indian Btates. .

Asaam . . . + 86  per cent Baroda . . . + 638 per cent.
Buluchistan . . . 676 Ceutrul India . . . 607 »
Be. gul . . . . P64, Cochin -, . . . B04 "
Bihar and Qrisea . . 788 " Hyderubad . . . B7 »
: bay . N . . 643 Kashmir . N . 785 b
Burma . . . . 70 » Mysore . . . 724 »
“Ce..tral Provinces . . 76 ” Bujputsns . . . 626 ™
Coarg .. . . B8 Bikkim . . . . 044 ”
Mudras . . . . 687 Travaucore . . . b8 oo
Pllujnb N ' . . BB ”
Uuited Provinces . . . 72 »

Total India . 72 .

AFrEnpix B.

%

Proportion of eattle to population in various couséries.

{From Livestock Statistics, India, 1919-20; ljictiomy of Statistios by
Mulball; New Dictionary of Statistics by Webb; New Hazel Annual

and Almanac, 1920 ; Whittaker's Almanac, 1920.) -
Name of country. l No. of cattle. ‘Population, E wlj%:?f ﬁ"

. | .
Idis . . . . . .l 145922000 244,267,642 : 59
Denmark . . . . | 1,840,500 . 2,500,000 | . 74
United States . .o j 72,634,000 92,000,000 | 79
Cansda . . . . . | 5,676,600 7,250,000 80
CapeColony . . . . . lf 1,270,000 1,100,000 ' 120
NowZedand . . . . .| 1,816,800 1,200,000 | 150
Australia . - . . 11,956,024 6,600,000 ! 259
Argentine e e, 25,844,800 | 8,000,000 : 828
Urnguay . . . . . 6,880,000 | 1,400,000 500
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Arrexpix C.

[ 28tm Marcu 1921..

Ratw of plough-cattie to cultivated area amd milch-cattle to population.
[ From Agricultural Statistios of India, Volumes I and II (1914-15).]

1 s 3 ‘ 5 6 7 s
; —_ - - :
_ Average
i f yield of
' Quantity . milk rar Quantity-
. { Culti- (in acres) . No.of | dayin |of miik
. | vabed of culti- | Popula- | miloh- : 1,000 |io pints _
Place and year. i area in |cattloin| vauted | tionin ) oattle | pints ‘wvailable
: | .1,000 | 1,000 |areuper' 1,000. " in (st 2 | per man
| mores. plongh © 1,000, plnhrur r
i cattle. tattle Y.
; | for 7
. months),
. : -
British Todis, 1014-15. . l. 237,611 | 48,645 5 | 244,287 | 50,048 | 59,437 1
Indian Btates 1014-15 (so far ! 31,985 4,002 8 70,865 | 65,838 6,811 ™
as obtainable). ‘ |
Total or average . tzw.us 52,647 5 |816,182 | 56784 | 66,248 %
Arpenpix D,

Statistics of India, Volame I, page ii (1918-17).]

World’s Crops in 1917,
[From ‘The New Hazel Aunual and Almanac, 1920’ and Agricultural -

Areu in acred

Wheat produce

Name of country. under wheat
) . cultivation.

|

1
British India . . E 88,087,000
Denmark . . . 181,000
Epain . 10,836,000
France . . 10,818,000
Great Britaln . . 2,108,000
Ttaly . ' 10,483,000
Norway . | 14,000
Netherland 122,000
Hweden . ! 820,000
Switzerland i 18,000
Canada . 14,745,000
Upited States . . . 45,122,000
Japan . ' . 1A4567,000
mt . . . L 1,113.0(1]

[

rn

in bushels per
in ' acre,
881,268,260 118
4,286,408 | 38
142,876,740 | 14
184,208,766 186
. 54,628,860 | 208
187,324,000 187
420,484 28
3,699,718 80
, 840,608 23
v 4,645,860 828
288,260,004 17
635,314.0)1 14
. 82,858,622 82
20,779,286 29
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Arrenpix E.

Price of Food-stuffs’ 1857— 1918.

[ From the Honourable Lala Sukhbir Sinha’s address at the Second Sessions
of the All-India Cow Conference, Delhi, 1818, ]

. Name of food. 1857 1890. 1918,

* - Beers per rupee. | Seers per rupes. | Seers per rupee.
Wheat . . B . B 39 25 L1}
Gam . . . .o 514 28 . |
Biee . o . . 18¢ 12
Mmx .., . 4 tds, 64 4

=160 seors.

Arrexnix F.

Average Annwal Death-rate per 1,000 population.

Country aud year,

India (190809) . .

Japan (1908) .

England ard Wales

(wverage for 1896—1005)

Bootland do,
Treland do,
Denmark do.
‘ Norway do.
Bweden do,
i!olhnd do.
United States (1898)

New Zealand (1010)

.

Under 1 year. | 1.5 yoars. | All porsons, | Souree of information,
2607 678 88'2  [Statistios of British
India (Publio [Health),
Yol, I11. i
8109 209 Japan Yoar Book,
1914 to 1018.
172 28 17 )
. 148 22 17 .
128 17 18
186 11 “ 166 }|Now Dictionary of
Btatistios by Webb,
102 12 15 1911. '
108 12 16
50 60 17 J .
688 588 Dictionary of Statis-
' tios by Mulhall, 1899,
82 95 Whittaker’s Almanae,
1820,
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A Areexpix G.

Deaths according to Age Ratio per 1,000 Pepulation.
[ From Statistics of British India, Public Health, Vol. II1.]

Year. i|1ooe.l1m 1910, | 1911.]I 1918, | 1913, | 1914, | 1915, m&] 1947,
T | =, — i
16—30 {m .lu-ru!u-n 1448 | 1474 1198 | 1101 | 11:31 |12:46 (1098 |1279 .
yoart  { Femals .|17-75 1468 [ 1653 |17—oa 1405 |12:86 | 1867 | 1497 | 1299 1468
Male . |1882 |1591 [17-30 1570 |18-34 | 1261 [1260 [18-72 | 1263 | 1430
so-so{ " | Tt | I )
yoart. (Female . 1966 1696 |18'44 | 1658 |16:00 [ 1498 |16:34 |16:41 {1481 1676

Average Nuwmber of Deaths of Females per 1,000 Male Deaths 1905—1909.
, (Census Report, Page 234.)

Bihar : C.P.
Age. Bengal.| and [Bombey.| Burms.| and | Madsas.| Punjeb.| U, P,
Orissa, Berar, -
15—20 1,218 889 1,026 859 | 1,058 1,284 066 | 1,088
20--30 1,111 1,218 ' 1,081 866 1,147 1,281 1,066 1,108

Arrenpix H.

Nﬂ“ﬂ' of Tubercular Dsscases of Human Beings treated im British India in
' 1903—06.

1

[From Statistics of British India, Public Health, Vol. IIL]:

No. treated in
hs:;b;-‘pnblic.d éVo. tmtedl lla N;. trenb;d. in
und, an tate al an vate and non-
Year. privateaided B-ilm'ypol:io-pitth tided hospitals | Total number.
ospituls and | and dispensaries, | and dispensaries.
Dispensaries.
1902 . . . 20,818 2,405 6,623 86,435
19007 . . © 47,816 2,280 9,707 59,302
1912 . . . 72,174 8,566 17,466 ’ 08,204
m7 .. . . 78,864 8,080 18,403 100,102
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ArrerDIX T.

Pastyre lands all over the world,

[From the ‘Indian Review ’ (Madras), May 1919, page 315; ‘Cattle,
Sheep and Deer’ by Macdonald ; Standard Cyclopedia of Modern
Agriculture ; Census and Survey of Cattle of Bengnllff pendix VIII,
by J. R. Blackwood, 1.C.8, ; Statistical Abstract of United States of
America, 1915.]

[
Total aron in | Ares of grazing | Ratio of total

Name of country. 1,000,000 ground in | ares to grazing

aoTéd, 1,000,000 acres, | ground.
Great Britain and Ireland . . 776 28 8:1
E: gland . . . . . 826 10 8:1
Germuny . . . . 188 21'¢ 6:1
New Zealand . . . . . 67 27 8:1
United Btates . . . . . 1,008 117 , 18:1
Japan -, . . N s . 106'6 176 6:1
Indis . . N . ' . 160 a5 27 :1
Beugal 3. . . . . . 506 3 17:1

Progortion of Grasing Area to Cattle.

Ares of grazing No. of cattle | Avea (in scres) of
Name of country. ground in in, ground
1,000 acrea. Thousands, per head qf cattle..
United States of America . . . 1,008,000 146,808 18
Begal . . . . . . 2,020 17,079 17
Bombay (Kalra and Ahmedabad). 408 816 18

APPENDIN T,

Table showing Decrease in Outturn of Crops with Increase of Cultivated
rea.

{From Season and Crop Re{?rﬁ an th:ifo;r!;axnf:ﬁsidency, Bengal and Norﬁn
est Frontrer Province,

BoxEAY PREMIDENCY, | BENGAL, [ N.-W. F. Pzdvmr:l.
. | .

Year.  [1803-04, ,i' 1907-08,

Year. [1910-11.1918-14.. Yesar. | 1002:08. | 1904-05

: ( i
{ ! |

Cropp ed [80,742,00090,845,000 Crop p e d us,m,oou\ 61,084,000 Cro p p aid 9,466,290 9,657,006 .
. n !

area  In arce n Area
aores. Boren, acres, |
{ |
Onttnrn of mq Total out- | 26,877,197/14,676,4 | Ont-turn of ' ' beg
crops in

. lbs, per orops in Tbs. per'
aoie. tous, nore, ;

658,
torn  of crops in) ‘
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ArrenpIx K.
Fodder Cropa Btatistics.

[From Agricultural Statistics of India, Vol. I, and Statistioal Abstract of the
United States of America, 1915.]

' f I
| Total aren Aeaunder| yo of | Batioof | Ratioof
" Name of country. L L T in | oattlein | column columa
11,000 acres. |, TOB¢ | 1,000. & 8:2 | 8:4
B I i | |
1 |2 > 4 b (]
! i |
| B |
United Btates of Ameriea .| 1,908,000 | 54,400 69,600 | B'Sp.c.!'O attle por
! | R | meTe.
I | {
i ]
British Indis ., . .| 616,060 i 6,368 147,096  1p.c. (22 cattle per
Arrexpix L.
Milk-yield of Cattle of Different Countries.
of !A‘lrn.llk Mtls{t o Soarce of Inf i
Name of country. Roarce nformation.
. try d.';"rln The. per
Indis . . . 2 1bs. Cattlo Cenans Reports of Bengul abd
- other Provinoes,
England . ‘ . 20 ,, Farm and live-stock of Great Britain by
A Bulbert ;Valhu. ;
Denmark . . . . 20 , gricultural Co-operation in Denmark
Rai Sabeb Chandrika Prasad. >
United States of Americs . 102, Statistical Abstract of the United States
of America published by the Rurean
of Foreign and Domestio Commerce,
ArreNorx M.

" Income of Municipalities in British India jfrom Octrot ion Animals for
Slaughter, etec.

-[From Statistical Abstract for British India (Department of Statistics), V;)l.
IV, 1918-14 ; Statistics of British India, Part VILI, 1006-07, 1908-09. ]

Source of Income. | 1002-08. | 1906-08, | 1007-08. | 1000-10. | 1911-12. | 1018-14,

Re. Ra Rs. Re Rs, Rs.
Income from Octroi for
slaughter of wiimals
in British Indian
Municipalities . 4,86,202 | B,0U1,H01 | 6,11,647 | (,28,083 | ©,06,357 6,44,776

Fees, otc. from slaughter-
houses . . . 28,15,804 | 36,064,162 | 35,18,088 | 30,48,632 | 40,660,871 | 45,835,024
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] Arrexmx N,
Cattle-Slaughter for Burma Meat Trade im United Provinces, for 1912-13.

{From the Honourable Lala Sukhbir Sinha’s Address at the Second All-India
Cow Conference, Delhi, 1918.] )

y | No. of cattle
Meerat R . | Bulandshahr R hn:h Galilpur, Tchail Anup- 2,000
shabr.

r Aligarh e v e 89,510
Aligarh . . {
Bikandra Raso . . . . 7,089
Sadabad . . . 1,880
Muttrs . . {
Muttra . . . . 1,760
(JharmaNala . . . . 26,640
“l. - ‘1 - - -
Ferozabad . . ' . 600
Agrs . + {7 Itmadpur . . . . 140
: Khanduli e e “
(Pahti Dbarti - . . . . 4,016
Etah . .|®hejawlpur, Tehsil Aligunj . . 500
; Bareilly .o . 18,172
+ Barcilly . {
Faridpar e e © 800
(Bhabaznagur Mauza .. .. ..! . . 5,800
|
. Shajahanpur « |{ Jahapgunj Rasulpur.near Lodhi- 2,500
Rohilkhand n pur.

' | Batti Chauri . . PR . 2,800
((Bambhal « e . ol . 758
|

Moradabad . |4 Bhojpar P T 2,000

| .
Aml‘ﬂh‘ .Y o - . l,m
- Fatohpur . . . . 800
. Kasba Kamalpur . . . 360
AllsbaBad ., | Fatehpur *|] Juhanabed Town ce 60
[Aiynm . . . 500
Kochha Bhanwar . e . 10,192
I Jbansi ' . { Ilﬂl.itpllf . . . 7:668
= Jalson . .| Kunch e 4,358
Jbhans . .4 Panwari e 800
Hamirpur . Rath . . . . 819
Mundaha . . . . 2,082
Mahoba PR i 4,077
| Banda . . | Husenpur . . . . 403
Qorakbhpur . | Azamgarh , . | Azamgarh . . . . 60
Total . . 1,49,358

" 1




1646 LEGISLATIVE ASSEMBLY. [ 284 Mazca 1921,

Arrexpix O. -

Statement showing the Quantity of Dry Meat received al [lowrak during
the period from lat Janwary 1917 to 30tk June 1990,

[As supplied by the Agent, East- India Railway.]

Staiions from which |! 1020
exported. 1917. 1918, 1819, January so
Ju,
Mds. Mde, Mds, Mds,
Jubbulpore . 1,161 701 1,711 686
Fatehpur .. 348 67 284 288
Khage . . 56 14
Cawnpore . . e 117 161
Thininak . . 147 H . v
AmCly . . "1,908 .
sumts Bridge . T 45,948 0,348 84,966 16,760
Phaphund . . 060 188 800 e
Rura . . . . 182 50 ™ e
Aligarh o . 23,968 1,096 21,478 3,078
Delhi . 60 -
Acbatds . . .. 203
Tandia . .o 1,028 -
Kuburpar . . 204
Etawah . . 248 148 eon.
Shikohabad e . vas 8 61
Hapnr. . e g . 232 18-!. 828 98
Amgmon . . . 101 - - e
Bhatapors 00
Khalilabad . 4 'Y
Bhnlnlgnngu . 8,708 1,865 L4T0
Barellly . o« o . 11,187 6,768 9,108 2.108°
Bahadurgunge . . 267 Ly 276
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ArrENDIX O—co nid.

M"::,:ﬂ_'m w1, - 1018, 1019, J.n% to
. Juue.
Ma | Mda Mds, Mds,
Shabjshanpur . . . n,sao'i 3,726 _ 10,280 4,789
Chandausl . . . 540 : 85 .
Sambel Hatim Baral . . 983
A . . . . 1607 921
Pitamberpur . . . 567 530 152
Hardwagunge . . . 355 . .
Morsdsbed . . . 738 05| ..
Amroha . . . . [+ ] 636 453 s h
Knagnnée . . . 182 ‘ !
Pipelmms . . o 728 6| s
Bhahbaznagore . . . 608 876 T
Carewganj A . . 148 180 e .
Shehmatgange o« o 480 8,411
Puraupur . . ‘. . aar 286
Patns . . . . s o 474
Kunch  « « « 848 4,587 6,625 687
Gadarwars Ce 220 203 413 801
Hamipur . . . . . . - ave 81
‘Gotignon . . . B84 l;ll -
Madanmohal . . . 128 260
Nursogpur . . . ' mJ e ee
Kharaysa . . . . 16,335 8547 34,308 6,671
Lalitpar « . . . 291 1,514 1,481 | 9,680 °
Bangor . . . . 20,714 20,187 80,384 £0,391
Ghaters ., , . - 3,820 11,184
Garhman . . . . - “ 218
Domak . , . . 8,089 9,487 ]
Jhansi . . . e "1,348 2,491 5,348 3,486
Mehuba . . .+ 4,640 4,980 5,210 ‘6,621




1648

‘LEGISLATIVE ASSEMBLY.

(28t Marca 1921.

ArreNpix O—coneld.

: . 1920.
Btations from which
1917, 1018, 1819, Junuvary to
exported. June
Mda, Mda, Mds Mda.
Oral . . e 284
Agre Fort . 501
Gunjdn.nm . . . 1,1’3 409 453 608
Gnnhh':i‘ns . e e 508 .
Easgurge o« e . 226 . 828 376
Eikaxdara Bao . . 2378 3,782 3,519 281
mthpllf.. . . - . »ae 200 - : vas
Jullundar Cantomment 3,088 11,082 6,050 2,000
Batala . o+ . 1220 970 $,490 868
+ Tabana . . . e 678 2,642 ]
Total 1,668,849 1,68,204 1,74,160 95,347
Arrexpix P,
Decline in the Number of Cattle.
.?mﬂ od Mo, of. uﬂa" of Bonm‘
nee, » o, 0. of Information.
Cattle. Cattle .
(1891) (1910)
Bonibay Presidency . 8,819,000 7,680,000 | Note on Cattle in the Boibay Pre.
sidency by G. ¥. Kestinge, C.LE.,
ICB, : : ‘
(1004) (1009)
Unitad Provinces 81,862,000 29,86-,000 | Cattle Census Report of U, P, 1915.
- H. R.C. Hsiley, 1.C.8.
(1898-94) (1910 11) TR
Cobh o+ o .| 18,00 91,600 (Catch Gazetteer by 0. Hardy, LC.8,
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ArrenNnix Q.
Number of Living Animals Exported outside Indsa.
[From the ¢ Indian Humanitarian,” Feb. 1920.]
Yeur, 1801, 1908. . 1911, i- 1812, 1916.
Number 8,20,835 3,1,906 537,706 | 545,698 3,34,310
Valuoln £ . 1,42,084 160878  1,82,787 2,22,200 | 1,560,287
Table showing Frport of Cattle in 1919.
. Value | Progince from which Val
Place to which exported. No. | ewported. No. o
£ F
Ceylom . . . 29,145 = 66,666 | Bengal . s16 | 1,88
Btraits Sottlements . | 8798 | 25097 | Bumbay sL| 160
Foderated Malay States 1,188 | 7,521 | Bi.dh . n08:| so17
Other British Posstesions . . 89 178 | Madras . .| 21881 | 9780
Sumatrs (1017) + + o 1] 2928 | Burma .| 1088 ] 4388
Java-(1917) . 431 | 28648
Brasl 917) . . . 00| 1,260
Other Foreign Countries . 6 87
Arrexnix R.

!

Number of Deaths of Catile.

i‘[ From ‘ East India—Progress and Condition "—Pa.rliament'-lry Report.]

Year. Fmplﬂ:'d"' Other Diseaser, Total,
100405 . . . . 02,128 1,18,496 2,11,119
160)-10 . . 1,568,426 1,44,383 8,02,768
Mels . . . . . 1,11,620 1,24,781 2,36,800

B2
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Loverr Coumirree’s Reront.

619. Rai Bahadur 8. P. Bajpai: Do the Govgrnment propose to invite
the opinion of the Members of the Council of State and LegiSthe Assembly

on the Lovett Committee’s Report before giving effect to the recommendations
contained therein ?

8ir Godfrey Fell : I would invite the Honourable Member’s attention to

the reply given to the question asked by Mr. Sachchidananda Sinba on the
15th March 192 (Question No. 412).

Government do not propose to invite the opinion of the Members of the
Council of State and the Legislative Assembly on the Lovett Committee’s
Report. It has been open to any Member of the Council of State or the
Legislative Assembly to move a Resolution on the subject during the present
session, and thas to elicit an expression of opinion.

Bevares Hinou UNivErsiTY aND THE LEGISLATIVE ASSEMBLY.

620. Rai Bahadur 8, P. Bajpai: Will the Government be pleased to
state why the Benares Hindu University Court has not been given the privil-
ege of returning a Member to the Legislative. Assembly ?

Mr. 8. P. 0'Donnell : The question of allotting representation to the
Benares Hindu University on the Assembly was duly considered by the Govern-
ment of India. In deciding not to include provision on this behalf in their
draft of the electoral rules the Government of India were actuated
by the consideration that though the University is in form an all-India insti-
tution, the wajority of its students are residents of the United Provinces and
that the grant of a wseat to the University would therefore in effect have
increased the measure of representation acvorded to that Province, with the
resnlt of disturbing the inter-provincial adjustment of seats. [ may add that
the conclusion reached was concurred in by a majority of the members of the
Reforms Advisory Committee and that the claim for the representation of the
University was expressly noticed and discussed by the Government of India in
the despatch with which the draft rules were forwarded for the ranction of
the Secretary of State and the approval of Parliament.

Courr ofF THE JuprcraL CouMissioNer at LuckNow.

621. Rai Bahadur 8. P. Bljgai: (a) Is the (3overnment aware of a
very strong feeling in Oudh that the Conrt of the Judicial Commissioner at
Lucknow should be converted into & Chiof Court?

() If the reply is in the affirmative, will the Government be pleased to-
state what action it contemplates to take in the matter ?

Mr. 8. P. 0’'Donnell: The Hononrable Member js referred to the answer

.

iven by me on the 21st March to a question on the subject asked by Munshi
qnwn.r Samn. '

CoxmoNy Hrion Courr ror AGEA aND QUDH.

622. Rai Bahadur 8. P. Bajpai: Ls there any truth in.the rumour that
a common High Court is proposed to be established for the Provinces of Agra
and Ondb with Divisional Benches at Allahabad and Lucknow ? '
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Mr. 8, P. O’'Donnell: I would refer the Honourable Member to the
answer given to the question asked by Mr. Iswar Saran.

New ArMs RuLes.

623. Rai Bahadur 8. P. Bajpai: (s) Is the Government aware that
the new Arms Rules have caused deep resentment among titleholders, honorary
magistrates, honorary munsifs and honorary assistant collectors ?

(4) Will the Government be pleased to state whether it contemplates to so
revise the rules as to exempt them from restrictions contained in the Arms

Act?

Mr. 8. P. 0'Donnell : (s) Government are aware that some of the new
provisions in the Indian Arms Rules have caused disratisfaction among the
classes mentioned.

(#) The Honourahle Member is referred to the Home Department Reeolu-
. tion No. 2125-C., dated the 2'st March 1919, from which he will see that
the policy of the Government is to confine exemptions within the narrowest
limits practicable. They are not therefore prepured to extend the list of
exemptions in the manner proposed.

DISCONTINUANCE OF THE PowagaN StEaM Rarnwary.

624. Rai Bahadur 8. P. Bajpai: (a) Is the Government aware that
the residents of Shahjahanpur and Kheri districts are put to very great
inconvenience owing to the discontinuance of the Powagan Steam Railway ?

(6) Will the Government be pleased to state if there is any likelihood of
the running of the Powagan Steam Railway at an early date? If so, when?

Colonel W. D. Waghorn: (1) Government are not aware that the dis-
mantlement of this line has caused any serious inconvenience. They have
received no formal complaints to this effect.

(2) There is at present no idea of relaying this line and it is improbable
that anything can be done in the matter in the immediate future.

ProviNorar. Forest SERVICE.

825. Rai Bahadur 8. P. Bajpai: («) Will the Government be pleased
to state what percentage of increase was recommended. by the Royal Com-
mission on Public Services for the Provincial Forest 8ervice ?

(6) Is it-a fact that the salary of the Provincial Fovest Service before the
introduction of the revised scheme of pay in March 1920 went up to Rs. 850,
and that under the new scheme they can rise up to Rs, 750 onlyl; If o, will
the Government be pleased to state why this curtailment in their grade has
been found necessary ?

(¢) Will the Government be pleased to state if there is any other service,
Imperial or Provincial, in which there has been a similar reduction in the
maximum grade ?

g) Is the Government awure that serious dissatisfaction prevails amongst
the

rovincial Forest Service officers on account of the revised scheme ?
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Mr.J. Hullah: (a) It is presumed that pay in referred to. If so, the

percentage of increase recommenled by the Public Services Commission was
2:1 per cent.

(6) The class of Extra Deputy Conservators, the highest pay of which
was Ru. £50, bas now been abolished ; no further promotions wiﬁ be made’to
it, but existing Extra Deputy Conservators not found fit for promotion to the
Imperial Service will remain as such until their retirement. {:]m highest pay
of Extm Assistant Conservators on the old ecale was Re 550, it is Re. 750
on the new. In future, Extra Asvistant Conservators will not be able to
Took forward to promotion to the grade of Extra Deputy Conservators, which
was always of the nature of a selection grade and not a mere continuation
of the ordinary time-scale ; but, on the other hand, lirted post in the Imperial
Service will be open to them and they are thus afforded an opportunity to
attaining a far higher pay than they coull previously. Those promoted to the
]mperinf Service will also be eligible for advancement to the administrative
grades. The maximum pay of the cliss to which the Provincial Forest
Service i8 now conlined has been increased and not curtailed.

(¢) As explained in (%), there has been no curtailment in the maximum
pay to which an officer of the Provincial Forest Service can rise, either in
the ordinary coarse or by selection, -

(d) Yes,

Increase IN Pay vor TeB Proviscial Foresr SErvice.

628. Rai Bahalur 8. P. Bajpai: Has the Government received memo-
yvials from Provincial Forest Service officers all over India praying for an

increase in their pay ? 1f so, what action has been taken on them?

Mr. J. Hullah: Yes, memorials on the subject of pay have been received
from Provincial Forest Service officers in all provinces. They are under the
consideration of the Government of India.

Scargs or Pay orf tHE Pusric Works DEPARTMENT oD ProviNciaL
Service aXD THE Provincialn Fomest Servick.

6'7. Rai Bahadur 8. P, Bajpai: (a) Isit afact that the scales of pay of
the Public Works Department old Provincial Service and the Provincial
Forest Service, before the introduction of the revised scheme, were almost the
same ?

(6) Is it a fact that the qualiications for admission into the Public Works
Department (Roorki trained) and the Provincial Forest Service (Dechra trained)
are the aame. and, further, that the period of training in the Colleges is almost
the same ? ' : . .

(c) Has the old Public Works Dspartm:nt Provincial Service been absorbed
into the India Service of Enzineers with their whole service in the Provincial
Service counted as if it were in the Imperial Service ?

(?) If so, why has similar action not becn taken with regard to the
Provincial Forest Service by absorbing it into the Indian Forest Service ?

Mr.J. Hullah: (a) It is difficult to compare the scale of pay of the Pablic
Works Department old Provincial Service and the Provincial Forest Service
owing to the different method of organization of the two departments.
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Though apparently more or less similar, there were, in practice, many points of
difference. '

(6) It is not & fact that the qualifications for admission into the Public
Works Department (Roorki tmine}j and the Provincial Forest Service are
the same, The period of training too is not about the same, it is three years
in the case of the former and two in the case of the latter.

() Yes.

(d) The two cases are not entirely comparable. The old Public Works
Department  Provincial Service was listed with the Imperial, its
officers were designed for the same work as Imperial officers and were
paid _according to the principle in force for differentiating between Indian
-and European trained officers. The class of Extra Deputy Conservators in
the old Provincial Forest Service, the work of which class was comparable
with that of the Imperial Forest Service, has been absorbed into the
Imperial Service; Extra Assistant Conservators, to whom the Provincial
Forest Service will be confined in future, are not intended for duties similar to
those of Imperial officers and there is, therefore, no reason to absorb this class
into the higher service,

Forest OFFICERS OF THE PROVINCIAL SERVICE.

628. Rai Bahadur 8. P. Bajpai: Do the Government propose to con-
sider the question of placing Forest Officers of the Provincial Service as regards
4heir ralaries at least, on the same level with the Members of the Provincial
Executive and Judicial Officers ?

Mr. J. Hullah: The question of the pay of the Provincial Forest Service
is at present under the consideration of the Government of India. )

AvpiTioNaL INDIAN Jupae ar ArnamaBap Hrem Courrt.

629. Lala Girdharilal Agarwala: Do the Government of India pro-
se to consider the question of securing the appointment of an Additional
ndian Judge to the Honourable High Court at Allahabad and transfer the
judicial work hitherto disposed of by the Board of Revenue to that
onourable Court ? oo
Mr. 8. P. 0’Donnell: Since the reply given to the question asked by the
Honourable Member on the 17th February, there has been a discussion in the
local Legislative Council on the subject of the Board of Revenue. The Local
Government undertook that with regard to the Judicial functions of the Board
varjous representative bodies and individuals would be consulted and that the
Government of India would be approached with a recommendation that the
-executive functions of the Boarg should be transferred to the Government.
The recommendation referred to bas now been received and is under the
consideration of the Government of India.

Caritar Crry ror TE UNITED PROVINCES.

630. Lala Girdharilal Agarwala: Will the Government be pleased to
lay on the table the correspondence which they have had with the Govern-
-?ent. of tlsfe United Provinces on the choice of & Capital city for the United

rovinces '
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Mr.8 P. 0'Donnell: 1t is presumed that the Honourable Member is
referring to correspondence on the subject within recent years, There has been
-@o such correspondence between the Government of the United Provinces
.and this Government. So far as can be ascertained, the most recent corres-
pondence took place very many years ago when it was decided that though
the capital of the province shoulg remain at Allahabad, the Local Government
should reside in Lucknow for some portion of each year.

INpiaNs 18 FieLv SErvick. -

631. Lala Girdharilal Agarwala: Will the Government of India be
glel.ned to state what is the total number of Indians employed in field service
uring the last European War and how many of them were killed, and how
many dml:ged, how many of them are still in service and how many have been

8ir Godfrey Fell: The total number of Indians emplo{ed on Field

Service Overseas during the late European war (s.c., Angust 1014 to Slst
October 1918) was: (

Comhhntu . . . . . . . . . 55’,“1
Non-Combatsats . . . o+ . .« . . 391,038

Total . 043,374

Of this number, the following deaths from all causes occurred in all
theatres : '

Combatants . . . . . . . . . 26,877
Non-Combatants . . . 3 . . . 10,819

Total . 36,008

T

The numbers wounded were :

Combltlntl . . . . » . . . . 58.508
N W'Comhhﬂh - . . . . . - » 781
Total . b9,280

It is regretted that it is impossible to give any figures, with regard to the
number still serving and the number that have been discharged, as during
demobilisation no distinction was made, on discharge, between the men
who were serving before the war, and those entertained during and since

the war.

Ixpians 1N THE A1R Fomces aNp iN THE Navy.
632. Lala Girdharilal Agarwala: Will the Government .of India be

: a

pleased to state how many Indians were employed in the Air Foroes and how
many in the Navy, during the war, how many of them have been killed, how

many disabled, how many discharged and how many are still in service ?
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Bir Godfrey Fell: With regard to the Air Force, it is not possible to
give the information asked for by the Honourable Member, as the administra-
tion of the Royal Air Force during the war was entirely in the hands of
His Majesty’s Government. (Two Indians were employed as pilots and
observers and one at least was killed.) A considerable number of Indians
were employed as mechanics during the war, but the actual number is not

known. At present there are 1,039 Indians so employed.

As regards the Royal Navy, the Government of India have no information
as to the number of Indians directly recruited into the Navy. As the
Honourable Member is no donbt aware, certain vessels of the Royal Indian
‘Marine were taken over by the Royal Navy during the war, but for various
reasons given in the statement with which I will furnish the Honourable
Member, it has not been possible to obtain the exact information asked for.
‘Some indication of the numbers may, however, be obtained from the fact
that the number of Indians who, up to date, have applied for war medals for
service in ships of the Royal ll:1dia.n Marine, whether handed over to the
Admiralty or not, is 1,366. Of these, no less than 660 have earned the
1914-1915 Star, thus qualifying for the British War and Victory medals
also. Further applications are expected.

Indian seamen served in a very large number of vessels belonging to both
the Roysl Navy and the Royal Indian Marine at sea and in Mesoputamia.
Many of these vessels, especinlly the small river-craft, have long been paid
off and some have been sold out of the service. Of the total number of
Indians employed on these vessels, only a comparatively small number were
engaged at the Royal Indian Marine Office, Bombay, the majority being
engaged directly on boardship, often without reference to the Royal Indian,
Marine Office, Bombay ; consequently this office possesses no records of these
men, as they were kept only in the books « f the ships concerned.

Most of the Indian ratings serving on these vessels only joined on a two
years’ agreement ; many of them for various reasons did not complete the full
%eriod. Again, many men thus discharged joined up once more in other ships.

ven if all the ships were asked to go through their books carefully and sub-
mit returns, the lists cannot be considered as being complete, for many of the
men had similar names and thus duplication would be most difficult to avoid.
For example, Sheik Hussein may have served two years in the ‘Dalbousie’
and two in the * Northbrook’ and it is impossible to be certain that this ma
l}lil}t be counted as two men serving in the Navy, as there may be many Sheii
usseins.

Further, ships of the Royal Indian Marine were riot handed over to the.
‘Navy for the entire period of the war, but did periods of Naval and periods
of Marine service, and it would be a difficult and lengthy business to separ
accurately the men who did Naval and those who (lit:[Y Marine service during
the war, in view of the fact that many men performed both.

INDIANS A8 AIRMEN, SoLDp1ERS AND Sarrogs.

633. Lala Girdharilal Agarwal: Do the Government of Indin intend
to establish regular schools in India for training up Indians as airmen, soldiers
and gailors to enable them to give greater assistance to the Government in-
time of need ?



. 1856 * LRGISLATIVE ASSEMBLY, [ 28Tr Marcr 1921,

8ir Godfrey Fell: With regard to airmen, the Royal Air Force is
<controlled and administered by the Air Ministry in the United Kingdom,
which is m?onsibls for providing the personnel for the detachment employed
in India. 'The answer to this part of the quesiion is, therefore, in the
nepative, ’

With regard {o the training of Indians as soldiers, schools for training
Indians in the art of soldiering are either already in existence or about to be
-established.

As regards sailors, the Honourable Member is understond to refer to the
training of personnel for the Royal Indian Marine. I would invite the
. Honourable lrlember’s attention to the reply given by His Excellency the
‘Commander-in-Chief to a question on the subject put by the Honourable
Mr. Patel in'the Indian Legislative Council on the sth March 1920. The
‘Government of India have asked the Secretary of State for a ship suitable for
use as a Royal Indian Marine training ship for Indian ratings, including
engineer artificers, on which facilities can also be provided for the training of

ets and special ratings such as wireless operators and signallers. Up to the
present time, the Government of India have not received information whether
such a vessel will be available,

Facrories vor RaiLway Enxocixes, Smirs, AgnorLaNes aXp OTHER
MacHINERIES.

. 634. Lala Girdharilal Agarwala: {») Do the Government of India
intend to establish factories in India for the purpose of manufactoring and
supplying railway engines, ships, aeroplanes and other machineries for
Ingn and other countries and thus encourage skilled labour under the guidance
-and supervision of the best experts ?

(6) Will the Government be pleased to state if any such factories are

-already in existence in India, and, if so, how many and where, and how many
Indians in each are employed as mechanics ?

The Honourable 8ir Thomas Holland : (s) The answer to part (s) of
the Honourable Member’s question is in the negative.

In the first place, the establishment of factories of the kind mentioned is

_ & matter for private enterprise, and, secondly, the development of industries
isa transferred Provincial subject. It is therefore for the Miuisters in the
Provinces todecide what assistance, if any, should be given to an industry,
including the training of skilled labour.

The Honourable Member no doubt realises that special steels are the chief
materials used in manufactures of the kind that he mentions and the steel
industry must be considerably developed in the country before such factories
~are likely to be successful.

(6) 1t is understood that the Honourable Member’s question refers to
‘Government factories. .

There are at present two intitutions of the kinds referred to under
the control of the Central Government. These are the Royal Indian Marine
Dcckyard at Bombay, where small ships are built, and the Aircraft Factory
hear iahore, which is engaged on the reconstruction of seroplanes. The latter
factory was instituted purely as a war measure and will be closed in April
next.

+
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The number of mechanics employed in the doekyard fluctuates according
to the workin hand. The total number of "Indian mechanics employed on
the 7th February 1921 was 8,082.

CoxTriBUTIONS BY INDIANS TOWaRDS Wan CHARITIES.

835. Lala @Girdharilal Agarwala: Will the Government of India be
leased to state how much money has been subseribed by Indians, including
fndi:m States, and how much paid towards the war, including ‘ Red Cross,’
¢ Special Indian Relief Fund,’ a.n(l other war charities ?

Bir Godfrey Fell: The Government of India are unable to furnish
the information asked for by the Honourable Member, since no separate
record has been kept of the amount contributed by Indians and Europeans,
respectively, towards the war,

The Gevernment of India have on more than one occasion in the Legis-
lative Council undertaken to publish, in a convenient form, an authoritative
record of India’s contribution to the war in men, material and money. It is
regretted that this compilation is not yet ready but it is hoped to publish it
before very long.

MATERIATS SUPPLIED BY INDIANS TowaRDS THE WAR.

636. Lala Girdharilal Agarwala: What is the approximate value of
materials supplied free by Indians towards the war?

Sir Godfrey Fell: The Government of India are unable to furnish the
information asked for by the Honourable Member, for the reasons given
in my reply to the preceding question.

Ungest IN INDIA.

637. Lala Girdharilal Agarwala: (s) Will the Government of India
be pleased to state whether they are aware that there is unrest in India; and,
if sv, what steps do they propose to take to remove the causes of such unrest ?

(6) Do the Government propose to consider the advisability of appointing
a mixed committee of selcet.ecl Members of both Chambers of the Ipdian
Legislature and popular leaders of the country to investigate the causes of
such unrest and recommend means of removing them?

Mr. 8. P. 0’'Donnell: I would refer the Honourable Member to the
debate which took place in this House on the 5th March; to the answer
given on the 7th to a similar question asked by Mr. Darey Lindsay, and to
the debate of the 28rd March.

Fivi-Juvee Rurine or THE AlLaBaBap Higu Couur.

638. Lala Girdharilal Agarwala: («) Will the Government of India
be pleased to state if their attention bas been invited to the five-Judge ruling
of the Honourable High Court at Allababad iu Civil Revision No. 147 of
1019, Budhu Lal and others versus Mewa Ram, decided on 26th January
102, in which two Honourable Judges have interpreted the provisions of
section 115 of the Code of Civil Procedure in one way and three have taken
& contrary view P
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(8) Is the Government aware that there are conflicting rulings on the
nb_J]ect of revisional jurisdiction of High Courts from interlocutory orders in
civil suits and proceedings ? '

(¢) Do the Government propose to make the matter clear by undertaking
legislation on the subject ? ' -

Mr. 8. P. 0'Donnell: The judgment referred to has been passed too
recently to enable the Government of India to consider the question whether
it is desirable in consequence thereof to amend the law with a view to ita
clarification. Such a question can only bhe devided after the most careful
examination. The Government of India will, however, examine the matter
and a copy of the judgment in the case has been obtained.

MaTerials ¥orR GOVERNMENT PURPOSES.

¢
639. Lala @irdharilal Agarwala: (as) Will the Government kindly
state what is the system of supply of material ‘other than food and forage)
for all Government purposes, civil and military? Who are the principal
suppliers, and what margin of profits is kept for them in one year?

(6) What is the arrangement about the supply of war materials to or on
behalf of His Majesty’s Government other than those furnished by Depart-
ments under the Army Department? Who are the principal suppliers, and
what margin of profits is kept for them in one year?

?(r) On what principles are applications for priority certificates disp;sed'

The Honourable 8ir Thomas Holland: (a) The Honourable Member
is presumably referring to the system of xupply of articles for the publio
service. This isgoverned by certain rules of which a copy will be furnished
to the Honourable Member. Owing to the very large pumber of pur-
chasing officers and the diversity of materials purchared, and owing to
the fact that large purchares of stores are made through the Director
Gencral of Stores in England, it is not possible to compile a list of
suppliers.  Purchases of storer are made on ordinary commercial principles
and no margin of profits is prescribed ; nor, indeed, would such prescription
be practicable.

(6) No war materials are supplied to or on hehalf of His Majesty’s
Government with the exception of certain class of stores incladed under the
head of textiles required for supply to the army in Mesopotamia the cost of
which is debited to His Majerty's Government. Purchase of such stores is
made by purchasing officers working under the Chief Controller (Surplus
Storee). As regards the principal suppliers of such stover, I vhall be glad to
furnish the Honourable N[embur with a list of them if he so desires. As
regards their profits, the Honourable Member is referred to my reply to the
first part of his question.

(¢) The Honourable Member appears to be referring to a system which
was devised during the war when, owing to the reduction in the supply of
stores in England, priority certificates were introduced by the late Endim
Munitions Board in order to reduce demands to a minimum. This system
was abolished shortly after the conclusion of the Armistice in 1918.
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‘ Facrories ror War SuppLigs.

640. Lala Girdharilal Agarwala: (¢) How many factories have been
established and how many more are going to be established for war sapplies,
and where, and how many Indian officers are employed at the head of those
factories ? :

(6) What are the rules about the control of transactions by the public in
respect of such articles of actual or potential military value as may be mutaally
agreed upon by the Indian Munitions Board and the Department of Com-
merce and Industry ? _

8ir Godfrey Fell: (a) The following Government factories are maintained
for supplying the requirements of the Army :

(f) Metal and Bteel Factory . . Ishapore, Bengal.

() Rifle Factory . . . . . Ditto
(¢¢) Ammunition Factory . . . . Dum Dum, Bengal.

it) Gun and Shell Factory . ’ . Cossipore, Bengal.

(») Ammunition Factory . . . . Kirkee, Bombay.

(of; Gun Carriage Factory . . . Jubbulpore, Central Provinces.
(wi:) Harness and Saddlery Factory . . Cawngore, United Provinces.
\ridi) Cordite Factory at Aruvank.«da . «  Madras. '

{tr) The Acetone Factory at Nasik . . Nusik.

In addition, there are three Clothing Depits which make up clothing for
the Army, at Alipore, Madras and Shahjahanpur. :

No Indian officers are employed at the head of any of these factories.

The Government of India have no present intention of establishing any-
-additional factories. They cannot foresee what the needs of the distant
future may be. R s

(8) 1t is regretted, that as the question is not understood, no’reply can
be given.

-

CoLLegEs ror MINING axp INpusTriAL Epucation,

641. Lala Girdharilal Agarwala: (a) ‘How many colleges are there
in India for imparting mining and industrial education ?

(3 'Will the Government be gleased to lay on the table a statement
showing the number of Indian students trained in each and the amount of
money spent and how much of it was subecribed by the Government ?

The Honourable 8ir Thomas Holland : There are at present no such
colleges under the direct control of the Central Government. I would remind
the Honourable Member that hie question relates to a Provincial transferred
subject. - )

Passexcer SUPERINTENDENTS ON RarLwavs.

642. Lala Girdharilal Agarwala: (s) Will the Government be
pleased to lay on the table a slatement showing the names, castes, race,
qualifications, experience and pay of Passenger Superintendents on Railways
with their duties . '

(¢) How many men have been employed recently or are going to be soon
employed ?
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(¢) Is it proposed to publish the names of Passenger Superintendents in
Railway time tables?

Colonel W.D. Waghorn: () and (4). I would refer the Honourable
Member to my reply to Rao Bahadur Trivenkata Rangachariav on the 10th
February andy to my remarks on the 17th February when dealing with the
Resolution moved tiy the Rao Bahadur regarding the appointment of Passenger
Superintendents. have already mentioned the railways which employ
Passenger Superintendents and stated that most of the Superintendents are
retired Indian Officers. Every care is taken by the Railway Administrations
in their selection of these officials. and to obtain the further information no#
acked for would involve considerable correspondence and labour and it is
trusted that under the circumstances the Honourable Member will not press
for this information.

(¢) Ttis not considered that any useful purpose would be served by
publishing the names of Passenger Superintendents in Railway time tables.

Hixov WATERMEN AT -RaTLWAY STATIONS.

643. Lala @irdharilal Agarwala: (¢) Are the Hindu watermen
employed at the railway stations required or allowed to do any other work
during the time when trains are due to airive, such as loading, unloading,
shunting or private service for station masters or their assictants ?

(5) What is the usual pay of watermen on the railway stations, and has
the question of its sufficiency been considered ?

(¢) Do the Government intend to issue a circular to all station masters and
guards that they should particularly watch the proper duty of Hindu water-
men?

() Do the Government intend to order that Hindu and Muhammadan
watermen at railway stations should bear badges in which the words ‘Hindu
Watermen ’ or ¢ Mubammadan Waterman’ should be engraved, as the case may
be, in local vernaculars and the same words should be printed or engraved or
their buckets and jugs. .

(¢) Do the Government propose to order that on all junction stations
ﬁd arrangements should be made for wash and bath particularly for Srd

passengers ?

E,f) Do the Government propose to direct that all passenger trains (ezcept
Masls) sbould stop in the morming for one hour at a convenient station
affording rpecial facility for wash and bath especially for 3rd class passengers ?

Colonel W. D. Waghorn: () The reply is in the negative.

(6) The pay of watermen on ruilway stations is fixed according to the
prevailing locafmtm and varies on the different Railways.

(¢) Railway administrations are fully awave of the need for supplying
water to passengers; the matter bas frequently been brought to their notice
and Government do not, under the circumstances, consider it necessary to
issue fresh instructions. .

" () Tt is believed that the watermen in some lines wear a dirtinctive badge
but in any case they invariably rhout their class and calling. The Honourable
Member’s suggestion, }.owever, will be brought to the notice of the Agents.

(¢) and (/). These proposals are impracticable.
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Larnings 1N Tamp Crass CarrIAGES.

644. Lala Girdbarilal Agarwala : How many times daily are the
latrines in 3rd class carriages cleaned and water filled in’the tanks ?

Colonel W. D. Waghorn: Latrines of 3rd class carriages can only he-
cleaned at terminal or junction rtations after the carringes have been vacated:
by passengers and thiw is the ordinary practice. In the ci cumstances it is.
not possible to state any definite number of times daily. Water is filled into
the tanks at terminal and junction stations when necessary.

QuaRTERS FOR TRE CLERKS OF THE GOVERNMENT OF INDIA SECRETARIAT.

645. Lala Girdharilal Agarwala : (s) How many kiods of quarters:
have been built at Delhi and at Simla for the clerks of the Government of
Indis Secretariat ?

(8) What accommodation and furniture is provided in each class of quarter-
and what is the approximate total cost of each class of quarter P

(¢) On what principle is the rent of the said quarters fixed ?
(4) On what principle are the quarters allotted ?

(¢) What is the number of quarters of each kind and are they more or
less than the number required ? -

_(f) Who is responsible for the comforts of the clerks and are the
clerks consulted about matters connected with their quarters ?

Colonel 8ir 8. D’A. Crookshank : (a) (1) At Delhi there are five types-
of quarters for Indians and four types of quarters for Europeans,

(2) At Bimla there are five types of quarters for Indians and five types of
quarters for Europeans.

(#) and {¢}. The information is being collected and a statement embodying
it will be sent to the Honourable Member as soon as it has been compiled.

{(c) The rent of the quarters is supposed to cover—

(1) all repair charges, '
(2) owner’s taxes,
(3) interest at 3} per cent. on the capital cost of the building.

(d) Both in Simla and in Delhi, the various Departments report to the-
Public Works Department their requirements, mentioning as faras possible,
the order of preference in which quarters should be allotted. In Delhi, blooks
of quarters are then allotted to the varioas Departments pro rafa by the Estate -
Officer, and the Departments are left to make individual allotments. In
Simla, the Superintending Engineer makes the individual allotments direct,
sllotting quarters as far as possible to each office in proportion to the demands.

(7) The Estate Officer in Delhi and Executive Engineer, Simla, are in-
charge of ihe respective buildings. Tenants should bring to the notice of
these officers otﬂcial[l’_:" any points which they wish to have attended to. When.
necessary, the orders of higher authority will be taken by these officers as
regards matters which they themselves are not competent to deal with.

Particurans oF CLERKS UNDER THE GOVERNMENT OF INDIA.

646. Lala Girdharilal Agarwala : Will the Government be pleased’
to lay on the table u statement showing as far as postible (a) full name of each
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-clerk employed in the Government of India Secretariat, (6) qualifications, (c).
vincial residence, (7) caste, creed, religion, race or nationality, (¢) date of
firt appointment, (/) initial p.s?', (#) initinl duties, (&) present pay, (s)
allowances, (/) present duties, (£) hours of work, (/) headquarters, {)alhi,
Simla or both, (m) class of quarter, if any, allotted, (x) actual house-rent,
(o) rent, if any, received from Government, (p) single or with family, (¢)
whether living m orthodox Indian style or European style ? '

Mr. 8. P. O'Donnell : The collection of the very detailed information
required would involve such an amount of labour and take 80 much time that
‘the Government are unwilling to undertake to collect it, but they will be glad
to communicate to the Honourable Member any information that may be
readily available. ’

APPOINTMENTS AND PROMOTIONS IN THE (OVERNMEMT OF INDIA SECRETARIAT.

647. Lala Girdharilal Agarwala: On what principles are appoint-

ments made and promotions given in the Government of India Secretariat ?

Mr. 8. P. 0'Donnell : Recruitment to the Government of India Secre-
tariat is now effected through the recently constituted Staff Selection Board.
"The Board hold qualifying examinations and make recommendations when
vacancies occur in the various Departments from their list of qualitied can-
didates. A copy of the rules framed by the Board will be supplied to the
Honourable Member if he so desires. As regards promotions, a time-scale
system of remuneration is in force and, subject to the operation of efficiency
bars at varions points in the scale, all officers normally receive annual incre-
ments in pay. The Secretary in‘each Department has, however, power to stop
.or defer increments in cases of incfficiency or misconduct.

GoveanMent or Inpia PusLications. .

645. Lala @Girdharilal Agarwala: What publications of the Gov-
ernment of India, if any, are supplied free to the press or public libraries and
reading rooms ? If wo, will the Government be pleased to lay on the
table a list of such publications and of those to whom such publications are
supplied 7

Mr. 8. P. 0’Donnell : Pablications of the Government of India which are
thought to be of pnblic interest are supplied free to a.pﬂovad newspapers and
public institutions, 1 shall be glad, if the Honourable Member so wishes, to
collect information from the various Departments of the Government of India
as to the periodical publications which are wo supplied, but besides these there
are individual publications of general interest which are distributed under
dpecific orders in each case. The list of approved newspapers and public
institutions i altered from time to time on the recommendation of ]}.mal
Governments, but I shall be glad to supply the Honourable Member with a
copy of the list corrected up-to-dste. .

Pusric Lisnaries axpD Reapiye Roous 1xy INpia.

649. Lala Girdharilal Agarwala: () Hasthe Government got any
list of public libraries and reading rooms in India ? 1If wo, will the Govern-

ment be pleased to lay the same on the table ?

-
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(6) If not, will the Government be pleased to prepare such a list and lay
the same on the table ?

Mr. H. 8harp: (z) and (8). A list of the more important libraries in
India was compiled in 1905 and revised in 1907. An up-to-date list of
libraries, subject to certain conditions regarding the number of volumes and
the nature of the library, is now under compilation. When it is complete,
a copy will be laid on the table.

The Goverument of India have no information regarding reading rooms;
but it is probable that there are such rooms in many libraries. It is not
considered necessary to obtain any further information on this point. '

Exrvorr Dury ox Wuear, Ric AND orHER Foopbrures.

650. Lala Girdharilal Agarwala: Do the Government intend to
levy an export duty of one rupee per maund on wheat and rice and eight annas
per maund upon other foodstuffs exported out of India ?

Mr. C. A. Innes: The answer to the Honourable Member’s question is in
the negative. '

INcome-Tax,

651. Mr. M. K. Reddiyar: (s«) Is not income-tax an item of revenue
of the Government of India ?

(6) If so, will the Government be plesed to call for the information
contained in my Question No. 460, dated Monday, the 14th March 1921 ?

The Honourable Mr. W. M. Hailey: () The answeris in the
affirmative.

(6) Isee no reason to modify the reply which 1 gave to the Honourable
Member on the 14th instant.

SuBoRDINATE ProvINCIAL SERVICES.

652. Rai T. P. Mukherjee Bahadur: q:) Have the Government received
eny memorial from the officers of the Subordinate Provincial Services in .
connection with the proposal of the Provincial Government about their
status ? ' '

(6) If so, do the Government intend to make any addition or alteration in
their cadre as suggested by the Memorialists ?

Mr. 8. P. 0'Donnell : The reply is in the negative,

I may add. however, that orders on the subject of pro for the ree
organization of the Subordinate Civil Service in Bengal submitted by the
Government of Bengul to which, it is understood, the Honourable Member
is referring, have been issued. The Honourable Member should apply for
further information to the Local Government. '

SoNTHAL PARGANNAR.
653, Rai T. P, Mukherjee Bahadur ;: (s«) Do the Government intend to
make the Sonthal Pargannah a regulation District ?

r
.
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(&) If not, are the Government aware of the difficulties and inconveniences
of the litigants in connection with rub-judge cases and is it in the contem-
plation of the Government to appoint at leust itinerant sub-judges to try sub-
judge cases in Sonthal Pargannah instead of appointing Sub-Divisional
officers fo be a Subordinate Judge under section 8 of ll'i.;glﬂa.tion Voof 1693 7

Mr. 8. P. 0'Donnell: The Local Government have not proposed and
the Government of India have not therefore under considerstion any proposal
_ to alter the legal position of the Sonthal Pargannas, The Government are not

aware of the alleged difficulties and inconveniences experienced by litigants,
but in any case the matter is one which primarily concerns the Local Govern-
ment to whom it is open to propose an amendment of Regulation V of 1893,

Dernr Muxsiciral Boarbp,

654. Mr, Harchandrai Vishindas: Will Government be pleased to
state

’ (s) when the period of the present Delhi Municipal Board was to have
expired ; .
(6) has the period been extended by Government, if so,
(¢¥) to what date, and
(17) for what reasons ;
(¢) Is it a fact that the Municipal Councillors of Delbi had sent in a
representation (by Resolution 01 the Board) asking :
(¢) for a non-official President for Delhi, and
(#2) for the reasans of delay in the preparations for new elections,
(d) If so, what reply has been given ?
Mr. H. Sharp: The Honourable Member is referred to the reply given

to an identical question asked in the Council of State by the Honourable
Mr. Bhurgri on the 26th instant.

StTarr SELECTION BoarD’s ExXaMINATION,

665. Mr, Harchandrai Vishindas : With reference to the examination
held of the candidates for qualifying them Ffor permanent in the
Imperial Secretariat and attached officers, will Government be P to lay
on the table a statement containing the following information :

() Names of the candidates,
(8) Nationalities,
(¢) Whether employed previously in any Government office or not,

.. (@) If employed, the number of years in service with the name of the
office or department where employed at the time of examination and the
division in which employed,
(¢) 1f employed, the departmental recommendation on the form of
application forwarded to the Board,
(/) Marks obtained at the written test,
(9) Marks obtained at the interview,

() Number of members of the Board present at the interview of each of
them and whether any Indian Mgmber was present,
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(¢) Percentage of Anélo-]ndisns who passed for the Upper and Lower
divisions respectively and their failures,

() Percentage of Indians who passed for the Upper and Lower divisions
respuetively and their failures ?

Mr. 8. P. 0'Donnell: The Honourable Member has probably not realized
the amount of labour and expense that would be involved in the preparation
of the stitement asked for. The number of candidates cxamined whose
results have so far been determined is over 1.10).  The information called for
culd not be given without a scrutiny of the applications and other papers
relating to each of these men. and a compilation of ft.ge results would form a
considerable volume. The information asked for in part (¢) of the question
is in any cise of a nature which is necessarily treated as confidential. Govern-
ment do not consider that the utility of a statement giving the information
asked for in parts (2) to (%) of the question would be commensurate with the
labour and expense involved in its preparation.

The answers to parts (i) and () are as follows:

15} Total number . . . . . . 74
Upper Division . . . . 54 per cent.
Lower Division . . . . . " B,
Failures . . . . . . 41 "

(” Total number . . . . . . 1038
Uppsr Division . . . . . . 18 per cont.
Lower Division . . . . . . m .,
Failures . . . n o,

These palculations exclude the results of the examination held on the 26th
Februar{eel‘ail, at which over 500 candidates appeared, as these results have
not yet been determined. )

Inspecror oF OrricE PROCEDURE.

656. Mr. Harchandrai Vishindas: (s) What is the present pay of
the Inspector of Office Procedure ?

(6) What was t-he‘ga.y of the present incumbent of the post before he was
appointed to this post

(¢) When was this post created ?

(?) Have the Government considered whether a suitable Indian Civil
Service officer of the rank of Deputy Secretary to the Government of India
could not be appointed to that post ?

() What will be the difference in expenditure if the pay of the post be
made at par with that of a Deputy Secretary ? ’

Mr, 8. P. 0’Donnell: («) Rs, 2,230,

(6 Rs. 1,500.

(¢) June 1920.

(4) No. The question of selecting an Indian Civil Service officer of the
rank of Deputy Secretary for the post was not speoially considered, but in
any case no such officer had had the same experience in the organization of
Commerecial and Government offices as Mr. Watzon,

(¢) A Deputy Secretary to the ( overnment of India is entitled to pay under
the superior time-scale for the Indian Civil Service plus a duty allowance of

» v .
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Re. 400 subject to a maximum of Rs. 2,250, exclusive of overseas allowanoe
of Rs. 250. The total maximum pay of a Deputy Seoretary is therefore

Rs. 2,500 which is also the maximum pay of the post of Inspector of Offive
Procedure. .

RerorT oF THE SECRETARIAT PROCEDURE COMMITTER.

657. Mr. Harchandrai Vishindas : Will Government be pleased to lay
on the table the Report of Secretariat Procedure Committae ?

Mr. B. P. 0'Donnell : As stated by the Honourable Sir William Vincent
in reply to a question asked by Dr, Sir Debaprasad Sarbadhikari at the
meeting of theqLegislative Council on the 16th September 1920, it is not
Rl:posed to lay on the table a copy of the Secretariat Procedure Committee’s

port. The Honourable Member ie also referred to the answer given by the
Honourable Sir William Vincent to part (c) of the Honourable Mr. Bhurgri’s

§uestion No. 142 at the meeting of the Council of State on the 21st February
921.

Waren WireLess TELEGRAPHY.

" t258. Mr. Harchandrai' Vishindas : Will' Government be pleased to

(a) if they have received a Memorial from Khan Bahadur Habibur Rahman
Khan in connection with his invention about Water Wireless Telegraphy.

(8) what facilities they have given to the gentleman in question for experi-
menting further, )

(c) what facilities he asked for,

(@) whether they propose to allow him to experiment at any of Govern-
ment wireless stations, if so, when and where ?

Mr. C. A. Innes: (a) Yes.

(8) and (¢). While Khan Bahadur Habibur Rabman was in the Telegraph
Department, several offers were made to him to put him on duty for experi-
mental work at Alipur but he did not accept the offers. Bince his retirement
he has several times asked for financial assistance and for loans of staff and

us. Government were unable to provide such absistance but granted
him a licence to experiment.

(@) It is not proposed to allow this gentleman to ®xperiment at wireless
stations as they are all working stations and cannot be used as experimental
laboratories, . . .

CoMpEeNsatioN Fok INsunies 1w Pacromies,

659. Mr, N. M. Joshi : Does Government propose to take steps to
eoable persons working in factories, mines, docks and on railways to get
adequate compensation for injuries which may be caused on account of aecidents
during the course of their work, and if so, will they state when they will place
their proposals before this Assembly ?

The Honourable Sir Thomas Holland: This guestion has been under
examination in the Labour Bureau, and s provisional scheme is now being
considered inter-departmentally. I hope we shall be in a position to consult
Local Governments at an early date. If the Honourable Member will plesse
repeat his question during the next Simla session, I may be in & position to
give him more definite information.
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Coxsrerromon or THE Hixou aNp Mostex UNIvemsiTres.

- 660. Bhai Man Singh : Will the Government be pleased to lay on the
table copies of all the papers relating to the constitution of the Hindu Uni-
versity, Benares, and the Moslem University, Aligarh, including the corre-
spondence and communications that passed between the promoters of these
schemes, the Government of India, the Secretary of State for India, and any
Local Government ?

Mr. H. Bharp: The Honourable Member is referred to the reply which
I ga.v:ﬂzn the 17th instant to & similar question asked by Lala Girdbarilal
Agarwala. ‘

MaRTIAL Liaw AXD PoLiTioar PRISONERS.

661. Bhai Man Singh : Will the Government be pleased to lay on the
table a statement showing :

(a) The number of all the Martial Law and other political prisoners and
internees at the time of the Royal Proclamation regarding clemency. -

(6) The number of such prisoners and internces granted clemency since
then. -

(¢! The number of the Sikh political prisoners and internees under the
Martial Law and otherwise at the time of the said proclamation.

(@) The number of the Sikh political prisoners and internees granted
clemency since then ?

Mr. 8. P. 0’Donnell: A statement is laid on the table.

Statement,
(7) 1,457, =
(¢) 1,270.
(¢) 445 (approximately).
(d) 381,

SikH PorrticalL PrisoNERS aAND INTERNEES.

662. Bhai Man Singh : Will the Government be pleased to lay on the
table a statement showing : )
(=) A list of the present Sikh political egrisonem and internees.
) The dates of their being so interned or imprisoned.
¢) The Court or any other authority under whose orders they have been so
imprisoned or interned. .
(@) The remaining period of imprisonment or internment.
(¢) The offences for which they have been so imprisoned or interned.
(/) How many of them are Americasreturned. :
(9) Any special reason why they have not been granted the benefit of the
. Royal Clemency ? :

Mr. 8. P. O’Donnell: There are no Sikhs at present in internment.
The information asked for by the Honourable Member in regard to Sikh poli-
tical prisoners is being colle:ted, and will be furnished as soon as available.

With reference to part (9) of the question, however, the Honourable
Member i8 referred to the speoch of the Honourable Siv William Vinoent in
he debate on the release of Martial Law prisoners in the Council of State as
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far as persons convicted in the Punjab disturbances and still in jails are con-
cerned. The release of the other Sikh political prisoners was not considered
compatible with the public safety.

ProsecuTIONs OF SiKuS POR KEFPING KARPAN.

663. Phai Man Singh : Will the Government be pleased to lay on the
table a statement showing :

(1) A list of all the prosecutions of the Sikhs for keeping £arpan :

{a) before any circular exempting #arpan from the Arms Act was issued ;

(8) after a circular so exempting #arpan was issued in the Punjab ;

(c) after the issue of any similar circular in any other province wherein
the prosecution was started ;

(d) after the issue of any similar vircular by the Government of India ;

(¢) at places where no such circular was in force at the time of any such
prosecution. *

{(2) The result of all such prosecutions.

(8) Any warning or punishment given to the Police or ather officers
responsible for starting such {:ﬂmecution at places where any of the circulars
exempting the karpan from the Arms Act was enforced ?

Mr. 8. P. 0’Donnell : The information asked for is not available.

I will endeavour to obtain it from Local Governments and to supply the
Honourable Member with the statement asked for in due course.

Ixmrian Qurray oN CaNars 18 INpia.

664. Bhai Man Singh : Will the Government be pleased to lay on the
table a statement showing :

(2) The gross initial outlay on each of the canals in India.

. (8) The average aliana (watef rate) realized from each of such eana.is
during the last seven years.

(¢) The net expenditure for the upkeep and administration of such canals
during the said years.

(@) The net average annual profit realized from such canals during the
said years.

(¢) The average rate of annual interest thus realized from such canals on
the initial capital invested by the Government ?

Colonel Sir 8. D’A. Crookshank : The Honourable Member will doubt-
less understand that the preparation of a statement giving the information
he requires for the 233 canals in India for which separate capital accounts
are kept would entail an enormous amount of labour altosether incommen-
surate with the cost of the establishment engaged thereon. The whole
of the information desired is contained in published official reports on
irrigation ; that referred to in parts (a), (¢), (@) and (¢) of the question
being given in the statistical tables which accompany the annual Review of
Irrigation in India, while that referred to in part (6) will be found in column
14 of Statement I1 E of the annual Irrigation Administration Reports

lished by the Liocal Governments. A statement giving the total figures
or each of the seven years referred to is laid on the fable.
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PuBLic WORKS DRPARTMENT AND RAILWAY AOCOUNTANTS.

665. Bhai Man 8ingh : (a) Is it not a fact that the scale of pay of the:
Public Works Department and Railway accountants has not been revised
except by way of introduction of the time-scale of pay with the same minimum
(Rs. 80) and reduced maximum (from Rs. 650 to Rs. 450) which was fixed
originally in 1864 ? ,

~ (8) If eo, does not the Government propose to revise the said scale of pay

‘ecommensurate with the rise of prices of the necessities of life during the period
of over half a century and for the same reasons that necessitated the revision
of scales of salaries of the enrolled and Public Works Department lists of
superior Accounts Officers several time during these years ?

The Honourable Mr. W. M. Hailey: () It is true that the minimum'
pay of the revised time scale for Public Works Department accountants is Rs. 80.
which was also the previous minimum. Theannual increment for the first ten
years of servica has, however, been increased from Rs. 7 to Ras, 10 and as these:
men, besides receiving other concessions, have been allowed to count” previous
service in determining their new pay, this gives a considerable concession to most
of them Further, the amalgamation of two grades into one has given an advan-
tage to the men at the top of the lower grade-and to almost all those in the
upper grade. The same remarks apply to the Railway accountants, except
that in their case a further modification has been made in the scale, whereby
thore men who retain thetitle of accountant now start on a minimum pay of
Re. 150. After rising to Rs. 450, both these classes have the chance of
earning two further increments of Rs. 50, which will bring their maximum
up to Re. 550. °

(6) The Government have no present intention of revising these scales of
pay agam.

INDIAN AccouNrants orF THE PuBruic Works DEPARTMENT aND RalLway
LisTs.

666. Bhai Man Singh : (s) Will the Government be pleased to state-
respectively the number of European, Anglo-Indian and Indian accountants
of the Public Works Department and Railway lists who have been promoted’
to the enrolled list of the Indian Finance Department since 1811 ? -

(6) If no, or very few, Indians have been so promoted, will.the Govern-
ment be pleased to state (1) if there are special reasons for the omission, and'
(2) if the Government now intends to make up the deficiency by promoting a -
sufficient number of Indians to the said list ?

The Honourable Mr. W. M. Hailey : () Six officers have been promoted
tothe General List of the Indian Audit Department since 1911, and they are-
all Europeaus or Anglo-Indians.

(8) (¢) and (¢%). Promotions of subordinates to the General List are made

-strict selection from amongst the Assistant Accounts O.ficers and senior
Account.nts -without any regard to race or creed, and the six officers selected.
were the most able of their contemporaries. This omission of Indians i
argely explained by the fact that formerly Europeans and Anglo-Indian
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preponderated in the higher grades of the Public Works Department subordi-
nate account staff. For example, of the eight Public Works Chief Account-
ants in service in July 1011 six were Europeans or Anglo-Indians. The dis-

ity has, however, been now extinguished. Of the eight Assistant Acoounts
mcers (Public Works Department) now in service four are Indians. Thus
it is likely that in fature a considerable share of such promotions will go to
Indians. =

DiscoNTERTMENT I8 OnpNaNck FacTORIES.

667. Lieutenant-Colonel H. A. J. Gidney: (a) Is Government aware of
the great discontentment prevailing in the Ordnance Factories among the
leading hands and Indian service mechanics due to the non-fulfilment of’
promises made to these men by the Leads of their departments to revise their
pre-war rates of pay, while the rest of the staff have been in receipt of sub-
stantial increment for kome time ?

(%) Is Government aware that these men were promised in early 1918 that
their rates were being revised along with the l'f)ome-recruited men, v2.,the
Foremen and Assistant Foremen of the Factories, and that whereas the latter
received in September 1919 an increase of pay averaging 35 to 40 per cent.
over pre-war rates, the former received nothing more than the temporary war
allowauce sanctioned for both in 1918 ?

8ir Godfrey Fell: I would invite the attention of the Honourable Mem-
ber to the rveplies given on the 11th March to the Questions asked by
Dr. Gour, Nos. 440 and 443. :

Inp1ax Senvice MEcHaNICS IN OrpNaNce Facrowmies.

608. Lieutenant-Colonel H. A. J. Gidney : () Is it not the fact that
the leading hands and Indian service mechanics in Ordnance Factories after
appealing for three years have just been granted only an additional 5 per cent.
temporary allowance, whereas another 15 per cent. would have ounly cost
Government approximately Rs. 1,400 monthly, and at the same time given
these men a percen of increase which would have brought them into line
with increases granted to the rest of the staff ?

(4) Is it not the fact that the Home-recruited men are being granted (if not
already granted) a further increase of pay by way of ¢ overseasallowance ’ which
gives them an increase of nearly G0 per cent. over pre-war rates of payand cost
Government an additional 1§ lacs of rupees annually, while the leading hands
and Indian service mechanics,  for want of funds,’ can only get a temporary
allowance of ¥6 per cent ? over pre-war rates? If so, will Government please:
state the reasons for this differential treatment ?

(¢) Does Gevernment propose to see that necessary action is taken.
immediately to increase the temporary allowance of leading hands and Indian
service mechanics in the same proportion as the increases sanctioned for the
Home-recrnited men, viz., Foremen and Assistant Foremen; and also to
recompenre there ‘men by early sanctioning a revised permanent scale com--
mensurate with the present high price of labour, basing it on a time scale with.
retros;pective effect to September 1919 as in the case of the Home-recruited.
men -

L]
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- 8ir Godfrey Fell: (s) The Honourable Member is referred to the reply

given by me on the 11th March to Question No. 440 asked by Dr. Gour. he

will see that the increase of pay sanctioned to these men in Jaouary last

represented a permanent increase of 25 per cent. over their pre-war rates of

pey. An additional 156 per cent. bringing the total increase on pre-war rates

of r;y ui:.o 40 per cent. would bave cost Government Rs. 2,648 per mensem,
not Rs. 1,400 per mensem as stated by the Honourable Member,

(8) I have nothing to add to the reply given on the !1th March to clause
. (a) of Question No. 442 asked by Dr. Gour.

(¢) The attention of the Honourable Member is invited to the reply given

i}x; s.t;::wer to (6) of Question No. 443 asked by Dr. Gour on the 1lth
arch,

District JUDGES FEOM THE INDIAN Bak.

669. Lala Girdharilal Agarwala :: (a) How many District Judges,
if any, are going to be recrnited from the Indian Bar ? If so, when ?

(6) Will the Government be pleased to lay on the table a statement
‘showing approximately the number of such appointments in each province,
detailing the number of Vakil Barristers, Hindus and Muhammadans, and also
detailing Brahmans and non-Brahmans in Madras ?

(¢)  How many more posts of District Judges in each provinze are going
‘to be thrown open to the members of the Provincial Judicial Service ?

(@) Is it proposed to appoint the members of the Indian Bar or the
Provincial Judicial Serviee to the of Registrar, Deputy and Assistant
Registrars in 'the Indian High Courts, Chief Courts and Judicial Commis-
sioners’ Courts ; if 8o, when, and how many ?

Mr. 8. P. 0'Donnell: (a), (4 and (c). The Honourable Member is
referred to the answers given to the similar questions asked by Khan Bahadar
Saiyid Muhammad Ismail and Mr. Alli Baksh Muhammad Hussain on the
16th February 1921.

(@) The seclection and appointment of persons to the posts referred to in
the Calcutta High Court vests in the Chief Justice of that Court under clause
(8) of its letters patent as recently amended. It may be added, however, that
attorneys are usually appointed to the Registrarship on the Original Side,
and that the corresponding appointment on the Appel Side is borne on the
cadre of the Indian Civil Service and is filled from that service. As ra{:ds
the other High Courts the Honourable Member should address the Local

%’:%“;':t' concerned.

Deruty CoLLEcTORS aND EXTRA AssisSTANT COMMISSIONERS.

670. Lala Girdharilal Agarwala: (a) Is the Government aware that
many Deputy Collectors and Extra Assistant Commissioners in India are
graduates in law and High Court Vakils who aspire for higher appointments
‘than those at present thrown open to ordinary Deputy Collectors not so
qualified ? -

(6) Does the Government intend to open a door for them for High Court

.Judgeships by appointing some of them as District and Assistant Judges along
‘with the [r);en’:bersp‘;f thsg Indian Civil Service?
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Mr. 8. P. 0’'Donnell : (a) The Government are not aware that there are
many Deputy Collectors and Assistant Commissioners who cherish these
aspirations. . .

(6) Promotion from the provincial services to appointments of District and
Bessions Judge or Assistant gessions Judge is reserved for members of the
judicial branch of these services just as promotion to listed posts of District
Magistrates and Collectors is reserved for the members of the executive branch,
This was known to the officers referred to when they entered the executive
branch and the Government see no reason to depart from the policy adopted
hitherto ; officers promoted from the provincial service to hold posts ordinarily
beld by members of the Indian Civil Service have the same opportunities of
promotion as those who have been directly recruited.

ExrorT oF WHEAT aND oTHER FooD-GRAINS.

671. Lala Girdharilal Agarwala: (¢) What principle governs the
«control of export of wheat and other food-grains ?

(6) To what extent and when and by whom may any such grains be
exported and on what conditions ?

Mr. J. Hullah: (a) With the exception of the 400,000 tons of wheat
specially released for export in October last, allotments for export of wheat and
other food-grains are only made to those countries, mostly with a large
Indian population, which are ordinarily dependent on India for supplies or which
cannot obtain their requirements from elsewhere.

(6) These allotments are distributed by the Collectors of Customs at Indian
ports amongst established shippers to the destination concerned.

L]
SurpLy Biun Transacrioxns.

672. Lala Girdharilal Agarwala : (¢) Are supply bill transactions made

at tehsil kub-treasuries 7 If so, under what conditions and restrictions ?

&) If not, are the Government prepared to arrange that such transactions
within reasonable limits be made at sub-treasuries also ? .

The Honourable Mr. W. M. Hailey: (¢) and (4). Supply bills and
currency telegraphic transfers are sometimes issued at and on sub-treasuries
under specinl instructions from the Deputy Controller of the Curren::]y of
the circle concerned. No general conditions or restrictions are laid down,
Each individual application is treated on its merits by the Deputy Controller
of the Currency,

Powers or MiNisTers ovir TRANSFERRED SuUBJECTS.

673. Lala @irdharilal Agarwala: (¢) What are the powers of
Minirters over Transferred Subjects in the Provincial Governments ?

Mr. 8. P. 0'Donnell : The Honourable Member is referred to section 52
of the Government of Indin Act,the Devolution Rules, and the rules under
section 19-A of the Government of India Act.

PrinTiNge Wourk oF GoverNMENT Orrices aNp Hiam Couirs.

674. Lala Girdharilal Agarwala: (s) Will the Government be
zlmed to state on what principles the work of Government offices and High
durls and other courts is given to private presses for printing ?
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(8) Has the question of giving the said work to all the presses who apply
for the work and are not considered to be unreliable for special reasons, at
reasonable terms, been considered ?

The Honourable Sir Thomas Holland : (a) The Government of India
are concerned only with the printing work of the Departments of the-
Government of India and subordinate offices. The printing work of all
High Courts, excepting the Calcutta High Court, and of offices subordi~
nate to Provincial Governments, is regnlated by Local Governments. In
order to ensure expedition, as weli as economy, the Government of
India have established State printing presses at Calcutta, Delhi and Simla.
Work which cannot be done in these presses is entrusted to private firms
subject to the examination of rates by the Controller, or local Superintend-
ents of Printing. The printing of Government of India forms has also been
given, for the last 40 years, to private firms on the best available terms. .

(6: So far as the Government of India are concerned, the answer is in
the affirmative.

Increasep RaTe Postcarps.

675. Lala Girdharilal Agarwala : Have any increased rate posteards
been printed already ? :

Mr. C. A. Innes: The answer is in the negative. The BSecretary of State
wired out on the 14th March {hat to avoid delay he proposed to proceed with
the manufucture of diesand platesat a cost of £100, but we cabled Home on
the 22nd March that arrangements for the printing of half-anna postcards
should be stopped. I#India, as a precautionary measure, a number of postcards
have been stamped with a half-anna surcharge.

Distincriox 18 Rarmnway CoMPARTMENTS.

676. Haji Wajihuddin : (s) Will the Government be pleased to state,
with reference to Question No. 327, answered on the 1st March 1921. why the
distinction between ¢ Europeans ’ and ‘ Indians’ in the compartments of
Intermediate class is allowed, when the same is not considered desirable for the
firet and second clarses ?

(8) Are the Govirnment prepared to issue immediate instructions for the
removal of the distinction from the former compartments also ?

Colonel W.D. Waghorn : There is, so far as Government are aware, no
general wish for reservation of separate compartments in the first and second
classes. There is, however,a considerable section of the public which derires
seservation in the lower classes, and consequently Government do not propose:
at present to remove ruch reservation entirely as at present exists.

Dervry SUPERINTEXDENTS oF PoOLICE.

677. Mr. Mohammad Yamin Khan; Is it a fact that discontent prevails
among the Deputy Superintendents of Police of all the Provinces and that they
have mbmibtec{l memorials to His Excellency the Governor Genemal for a
further increase in their pay iu order to bring it to the level of Deputy Collectors ?
If o, what steps have been taken up to now to remove their discontent ? .
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Mr. 8. P. 0'Donnell : Memorials have been received from the Deputy
Buperintendents of Police of several provinces showing that those officers are
not satistied with the rates of pay sanctioned for them and asking for a
further increase, The memorials are under the consideration of the Govern~
ment of India,

GoverXMENT DErosit IN THE IMPERIAL BaNK or INDIA.

678. Rai Bahadur 8. P. Bajpai: Will the Government be pleased to
-collect. information and lay on the table a statement showing the latest
figures available as to the amount deposited in'the Imperial Bank of India by
the Government. : .

The Honourable Mr. W. M. Hailey : On the 18th March 1921, the
public deposits in the Imperin] Bank amounted to 4 croves 1} lakhs.

GoverNors or THE IMPERIAL BaNk oF Inbia.

679. Rai Bahadur 8. P. Bajpai : Will the Government be pleased to
state what the Governors of the Imperial Bank are paid by way of pay and
allowances ? )

The Honourable Mr. W. M. Hailey: The Governors of the Imperial
Bank appointed under -section 28 (1) (¢ and (45f) of the Imperial Bank of
India Act receive, under Bye-law 14 of the Bye-laws of the Imperial Bank of
India, a fee of Rs. 200 for each Central Board meeting which they atten,
together with the amount of their travelling expenses, if any, and a fee o
Rs. 50 for each committee meeting of the Central Board which they attend ;
no fees are paid for attendance at additional meetings.

680. Mr, Syed Nabi Hadi: (7ide pages 1619-1620 of these Debates.)

ArMy Hzapquarrems EwprLovyEes axp His Hicuxess t™Ee Duke or
nCoxNaveHT’S VIsIT T0 DELHL-

681. Munshi Mahadeo Prasad: («) Isit a fact that officers and clerks
-of Army Headquarters at Simla and other places, if any, were permitted to have
a trip to Delhi at the Government expense on the occasion of the visit of His
Royal Highness the Duke of Connaught to Delhi?

(6) If the answer to (a) be in the affirmative, then will the Government be
pleased to state () what has been the total expenditure so incurred, (¢c) the
number of officers and clerks who got this conoession, and (i#¢) how many of
them were Indians and Europeans, respectively ?

Sir Godfrey Fell: (z) The answer is in the negative,

(8) This part of the question does not, therefore, arise,

Rovar Az Force 1N INDIA.

682. Munshi Mahadeo Prasad: Will the Government state :

(a) 1f it intends taking in its own hands the policy regarding the Royal
Air Force in India? If not, why not?

(6) If it intends taking steps to get the Royal Air Force open to Indians?

(¢) If there be any bar, then the nature and authority for the sarme?

8ir Godfrey Fell: (a) The question is not understood. The Royal Air
Force isa British Service, controlled by the Air Ministry in the United
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Kingdom: Units of the Royal Air Force are lent for service in India, and
while in Iudia, they come under the command of His Excellency the Com-
mander-in-Chief and under the administrative contrel of the Government of

India. .

The Air Officer Commanding, Royal Air Force, is responsible to the
Commander-in-Chief for the efliciency of the Royal Air Force in India. He
prepares the estimates and administers the budget of the Royal Air Force,
subject to the direct control of the Commander-in-Chief. He is permitted to
correspond direct with the Royal Air Force authorities in England on technical
subjects, including the supply of technical stores for which provision has been
made in his budget or for which special sanction has been obtained.

(8) and (7). As I explained in reply to & question asked by Munshi Jawar
Saran, on the 22nd I‘Pebmry, recruitment for the Royal Air Force is in the
hands of His Majesty’s Government. The Government of India are not
aware that there exists any bar to the admission of Indians to the Royal Air
Force, subject to their fulflling the necessary conditions. They propose,
however, to inquire from His Majesty’s Government what is the exact
position in regard to the admissibility of Indians into the Royal Air Force.

Racian DisasiuitTies 1N THE Rovar Air Force.

683. Munshi Mahadeo Prasad: (a) Is it a fact that racial disabilities
exist even in the clerical establishment of the offices of the Royal Air Forcp
in India? '

(8) Isit a fact that hiiher scale of pay has been introduced for European
and lower for Indian clerks in the Headqguarters of the Royal Air Force? If
0, what is the difference between the two?

(¢) Is it s fact that prior to September last, Indians could become SBuperin-
tendents and get more than Rs. 200 a month in Headquarters of Royal Air
Force, but now cannot ?

(d) 1s it a fact that there is a general discontent among the Indian clerks
of the Headquarters of the Royal Air Force? If so, what do the Government
of India propose to do to remove this discontent ?

8ir Godfrey Fell: () The answer is in the negative. On the constitu-
tion of the Royal Air Force, the senior administrative unit of a group of Air
Force Squadrons, such as we have in India, was termed a Group Headquarters,
This headquarters bas a standardised establishment and may” be compared with
a Brigade or Division Headquarters in the Army. The clerical establishment
consists mainly of Air Force personnel trained in technical capacities; and as
the Group Headquarters of the Air Force in India is a mobile unit, liable to be
moved anywhere within and outside India, it is imperative that the senior
clerical personnel should be serving airmen of the service.

(#) The.Europesn clerks receive their ordinary rates of pay as fixed by the
Air Ministry for all units of the Reyal Air Force. The pay of the Indians.
employed in the Group Headquarters of the Air Force in India is based on the
duties they are called upon to perform and on the rates pertaining to similar
posts in other Government offices,

¢) The answer is in the affirmative. Prior to Seﬂkmber last, it was
possible for an Indian to become a Superintendent in the Headquarters of the
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Air Force, but subsequent to that date, the post of Superintendent was
abolished.

(4, A memorial dealing with certain grievances has recently heen sub-
mitted by tbe Indian clerkse of Royal Air Force Headquarters, this is now
under the consideration of Government. From the fact that applications to
gerve ot Royal Air Force Headquarters are constantly being received from
Indians, it may Le inferred that this service is not unpopular,

Heapquartigs or Rovar Air Forck.

684. Munshi Mahaceo Prasad: (a) Is it a fact that Headquarters of
Royal Air Force have been treated hitherto as a branch of Army Headquarters.
If 5o, is it a fuct that a uniform time scale of pay has been appliei to all
clerical ertablishments of the Army Headquarters except Headquarters Royal
Air Force? If so, why?

(6) Is it o fact that the clerical staff of Army Headquarters have been
‘sanctioned an increment of pay except that of Headquarters of Royal Air
Force?

Sir Godfrey Fell: From 1815 to 1918 the Royal Flyi:;g Corps Head-
quarters in India formed part of Army Headquarters, India, _

When the Royal Air Force was formed in 1018 as a separate service, the
flying units then in India were entirely separated from the sdministrative
control of Army Headquarters. The conditions of clerical service which

apply to Army Headquarters are not therefore applicable to the Royal
Air ;’ orce,

InpiaN CrErks or HeapQuarrers Rovan Az Force.

685. Munshi Mahadeo Prasad: Has any relgresenta.tion been r¢eived
from the Indian clerks of Heéadquarters Royal Air Force, about increment and
other grievances ? If so, what action has been taken or is proposed to be
taken to meet their wishes ?

8ir Godf.ey Fell: I would invite the Honourable Member's attention to-
my reply to (4) of his Question No. 683.

AvtoMosIrLe Trarric Berweey MEecca AND JEDDAR.

686. Haji Wajihuddin: Has the Government any information regarding-
the introduction of automobile traffic between Mecea and Jeddah ?

Is it a private arrangement or conneoted with the Hedjaz Government and
i# it intended to carry stores only or both pilgrims and stores ?

Mr. H. Sharp (on behalf of the Honourable Mr. Denys Bray): So.
far as the Government of India is aware, there is no automobile service
between Jedduh and Mecca. They believe there were a few motor cars,
presumably privately owned, running on the road last year.

ProvixcianL Porice SERvICE.

687. Mr. Wali Mohamed Hussanally : Will the Government be pleased
to state what action has been taken on the memorial and representations
submitted last year by the Provincial Police Service of different provinces
in India, on the subject of their grievances in the matter of pay and prospects
as compared with other Provincial services ?

Ll
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Mr. 8. P, 0’'Donnell : The memorials are under the consideration of the
Government of India,

INDIAN SUPERINTENDENTS OF PoLrick.

688. Mr. Wali Mohamed Hussanally : Will the Goverament be_pleased
1o state how many appointments of Indian Superintendents of Police have been
.or will be made by promotion, and if so, when rrom the existing cadre of Deputy
Superintendents in each Province in pursuance of the urﬁam passed by the
‘Government of India in the Home Department in their letter No. 1227,
dated the 30th June 1920 ?

Mr. 8. P. 0'Donnell ;: The Government of India are unable to give the
detailed information asked for. Recruitment to the Indian Police will, under
the new system which is to come into force this year, be so regulated that
eventually 11 per cent. of the superior appointments will be filled by promoted
Provincial Service Officers, but the time which must elapse before this
percentage can be fully worked up to must necessarily vary with the conditions
‘obtaining in the Police cadre in each province,

SUPERINTENDENTS oF PoLick aND  THE PRroviNcial Service.

689. Mr, Wali Mohamed Hussanally: Has the attention of the Govern-
ment of India been invited to a reply of the Bombay Government in the first
spession of the new Council (to a question of Khan Sahib 8. N. Bhutto, 0.B.E.)
to the effect that no orders have as yet been received increasing the number of
Superintendents of Police to be held by the members of the Provincial Service ?
Wﬂ: the Government kindly state when such orders will issue ?

Mzr. 8. P. 0’Donnell: The attention of Government has not been drawn
to the question and answer referred to. No specific orders have issued or
will issue increasing the number of nmor posts in the Indian Police to be
held by members of the Provincial Police Service, but, as I have just informed
the Honourable Member in reply to another question, officers of the Provincial
Service will be promoted to the Indian (Imperial) Police so as-eventually to
hold 11 per cent. of superior appointments. The new system of récrnitment,
in whi(:g)e the provision above mentioned is included, is to come into force this

ear, and this decision was communicated to Local Governments in June
-~ 1920, *

Isp1aN DepuTY SUPERINTENDENTS AND SUPERINTENDENTS OF Porice.

690. Mr. Wali Mohamed Hussanally: (a) Arethe Government aware of
the fact that the percentage of appointments to be made from Indian Deputy
Superintendents to the grade of Superintendents was fixed at 5 only some 15

ears back; that as a matter of fact out of the two appointments allotted to
i’mlians in the Bombay Presidency one has been given away to a non-Indian ..
(Eurasian or European) thus leaving only one appointment for a bond fide .
Indian after 15 years’ long waiting ?

- () Are the Government aware that the members of existing Provincial
Police Service have been looking forward with impatience to their share in the
higher branch of service. Will the Government be pleased to state when the
new orders are likely to come into effect ?
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Mr. 8. P. 0'Donnell: The Honourable Member has correctly stated the
teentage of superior posts which ‘have hitherto been open to Provincial
F;liuc officers. The Government of India have no information regarding ' the
facts alleged in the matter of promotion of Deputy Superintendents in the
Bombay Presidency. As regards the remainder of the question I would " refer
the Hofourable Member to the answers I have just given to his other two
questions on this subject.

Starr SELECTION BOARD AND APPOINTMENTS IN CERTAIN DEPARTMENTS.

691. Babu K. C. Neogy: With reference to the reply to Question
No. 847, clause (g), will Government be pleased to state whether it is a fact
that certain appointments have been given in the Legislative Department, the

rtment of Industries, and the Office of the Deputy Financial Adviser;
Military Finance, to persons who have not passed the examination held by the
Staff Selection Board ?

Mr. 8. P. 0'Donnell : No exemptions have been granted bv the Sta¥
Selection Board —but in the Departments mentioned some mén have bheen
sppointed who bave not passed the Stulf Selection Board Examination. In
the Legislative Department, men were required urgently so as to be ¢tmined
ih their new duties well before the commencement of the current Legislative
Sessions and it was therefore not possible to wait till the results of the
examinations held by the Staff Selection Board had been determined. The
Financial Adviser’s Office was on a temporary basis and largely staffed
with accounts clerks and as it was essential that there should be no break in
the continuity of their work which is of a highly technical description
appointments were given to men who had done well. In future, recruit-
ment will be made through the Staff Selection Board. The Department of
Industries had been organized in March 1920 on a temporary basis on the
understanding that men would be made permanent if the Secretary of State
sanctioned the full strength then employed. The permanent staff wak
eventually reduced but the undertaking had been given before the creation of
the Staff Selection Board. No new men have been recruited since the
creation of the Btaff Selection Board on a permanent basis, and no men will
be employed in future without reference to it.

SeLecTioN GrADE Po8TS IN THE IMPERIAL SECRETARIAT.

692. Babu K. C. Neogy: With reference to the statemeut made in reply
to Question No. 347, clause ( /), to the effect that the * heads of Departments
of the Government of India have neither the time nor the opportanity to
obtain sufficient personal knowledge of the ability of each member of the cleri-
cal establishment,” will Government be pleased to state how and by what
ag::lw}; aro selections of Assistants for promotion to -the Selection Grades
made

Mr. 8. P. 0’'Donnell : Generally speaking, the Deputy Secretary in each
department deals with questions pertaining to the promotion of assistants
within the department. In doubtful cases, he obtning the orders of the Sec-
retary. What was intended to be conveyed by the words quoted by the
Honourable Member was that the recommendation of a Head of a Departient
was not sufficient to justify exemption from appearance at the examination in
question, without which a uniform standard could not be secured.

L] G
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PrrcxxTAGE of LiTexates I¥ Dirrexgnt Brcrions or tee Hixpo
CoMMUNITY.

693. Mr. A. B. Latthe: (a) Is the Government aware of the very great
disparity in the percentage of literates, both in English and Vernacular,among
the different sections of the Hindu Communities ?

(3) Do the Government propose to obtain from Local Governmdlts each

ear separate figures about the ednocational progress of all communities whose
i is below 10 per cent. among males, and embody this information in a
special Table in their Annual Bulleting on Indian Education ?

(c) Are the Government prepared to call for reports as to what steps are
taken by the Local Governments every year to bring up the Hindu Communi-
ties whose educational progress in the fields of primary, secondary and higher
education has been very slow, and to summarice that information in the said
bulletin on Indian Education ?

{d) Was the problem of the abnormal edueational backwardness of some
Hindu Communities, helﬂ:ivgi'totho progress made by others, consider-
od by the Central Advisery Educational Board ? If so, what were the oconelu-
sions arrived at by the Board in this respeot ?

Mr. H. Sharp: (s) The Government of India are aware of the grest
isparity in the of literaten belonging to the more advanced and
the more backward Hindu communities, as di at the Census of 1911.

(8) The suggestion of the Honourable Member, if a;l:lpﬁsd, would involve
every year the preparation by the officers of the Provincial Education Depart-
ments of a table somewhat mmilar in character to table IX of the Census
Report. The benefit derived from the annual compilation of such a table
would not be commensurate with the expenditure of time and trouble involved.

(¢) The annual reports of Directors of Public Instruction usually contain
information as to the educational progress of backward communitien A
summary of the information most recently supplied will be found at pages 19
and 20 of Indian Education in 1918-20. General Table ITI-A of the annual
edncational returns compares Brahmans and non-Brabhmans in reepect of
numbers atﬁen;l:::]g educational institutions; and, as regards the communities
which are generally termed ¢the ressed classes’, elaborate res were
shown in Appendix XIII to the last Quinquennial Review of the s of
Education and were summarised in Chapter XVIII of the same publication.
It is hoped to collect this information again for the next Q@uinquennial
Review.

(@) The answer to the first part of this question is in the negative. The
education of hackward classes would not form a suitable subject for considera-
tion by the Central Advisory Board inasmuch as the conditions of this
problem vary greatly from province to province and different methods of deal-
ing with it have been” adopted by different Local Governments. Education
being now a provincial transferred subject, the problem is essentially one for
Local Governments to handlei.

AvupiT o¥ EXPENDITURE ON STORES.

694. 8ir P. 8, Sivaswamy Aiyer : (s) Will the audit of expenditure
on stores purchased in England for India be under the control of the Auditor-

General in India ?
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(6) If this is not intended, what steps will be taken by Government to
safeguard the interests of the Indian tax-payer ?

" The Honourable Mr. W. M. Hailey : .(s) No.

(6) Under sub-section (2) of section 27 of the Government of India
Act, all expenditure of the kind in question must be audited by the India
Office Auditor, who is appointed by His Majesty the King-Emperor. - A pernsal
of the otheér rub-sections of the section will, I think, make it quite plain that
the conditions under which the India Office Auditor is required to work
are such as to sfeguard very materially the interesta of the Imdian tax-payer, «

Sronks PurcHases 18 ENeLAND, !
695. Bir P. B, Sivaswamy Aiyer: (s) Will financial irregulariti
brought te light in connection with the stores purchases in England, be
brought under the review of the Public Accounts Committee appointed by
the Indian Legisature ? -
(&) 1f not, how will the Legislative Asaombli be in o position to exercise
any voice over the henvy expenditure in England on its accounts ? -

. The Honourable Mr. W. M. Hailey: (¢) I have explained in m
auswer to the previous question that all expenditure on stores in England wi
be audited by, the India Office Auditor. A copy of the report of the Auditor,
which is submitted to the Secretary of State and to both Houses of Parlia-
ment, is sent to the Government of India also. I am quite %’epared to lay
copies of such reports witen received before the.Committes on Public Accounts
and to send to the Secretary of State in Council any remarks on the Auditor'’s
reports which the Assembly may desire to make after considering the recom-
mendations of the Committee on Public Accounts.

(&) In view of my réply to olause (a) this question dees not arire.

v

SaLe or Sart 1x THE UN1TED PROVINOES,

696. Mr, J. Chaudhuri : (s) Do the Government of India propose to
‘appoint agents for the rale of salt in the United Provinces of Agra and
udh ? ;

) (4) Are the Government aware that the appointment of such agents has
the effect of raising the retail price of salt ?

The Honourable Sir Thomas Holland : The Government of Indin have
consulted the Liocal Goverhments of the Punjab, Uunited Provinces and Bihar
‘and Orissa on a proposal for the appointment under the control of district
officers of agents in each district who will keep an adequate stock of walt
from the Northern India Sources and sell it at prices to be fixed by the
district officer with due reference to the cost at the source, transport charges
and a small and fixed margin of profit. It is hoped that this system will
ingure the salt being sold to retailers and consumers at reasonable prices and
will prevent the ra“(ﬁ(lesa speculation and profiteering that has chuaracterived
the trade in recent times. Tt is claimed that the proposal will have an effect

@l
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exactly opposite to what is suggested in the second part of the Honourable
Member’s question.

The statement laid orf the table in reply to Question No. 385,% dated
5th March 1921, which it was stated would be printed later, is published
below : '

Statewment laid on the Lable in connection with the reply to Question No. 385,
dated 6th March 1981,

{8) (i) Scales of pay for Anglo-Indian, Hindu and Mubammadan clerks
are the same, also for Station Masters and Assietant Station Masters. In the
Locomotive Department, different scales of Fn' exist for Indians and Anglo-

Indians (including Europesns) running «taff as will be seen from the list

given below :
Drivers,
(Hinda and Mohammadan). Auglo-Indiane.

84 140-
36 160
38 b 160
o 170

: 46 180-

. 50 190
b4 200
b8 | ® 3910
62 220

Shunters.
Indians
(Hindw snd Mubammadan). Anglo-Indians.
' 23 110

20
w .
18 % .
14 85
16 ) .
17
18
19

Nors.—It is pointed out that Indimn ruoning staff aro mostly illiteraste whercas
Indian iremen must have at least passed the Standard VI before thoyl’m np;:nu Asglo~

‘The Resolutionst of the Government of India Nos. 2560, dated 1st Decem-
ber1920, 1260, dated 24th June 1920, and 2858, dated 1lst November 1920,
-yeferred to in the reply to Question No. 467, dated 15th March 1921, bave
‘Heen published in Supplements.to the Gazette of India dated 4th December
1920, 26th June 1920 and 6th November 1920.

*Fids pago 504 of theso Legislative Assembly Debatos, Volume I, No.8.
4+Vide page 1066 of the Leghlative Assembly Dobates, Volume I, No. 11,




THE CALOUTTA UNIVERSITY BILL. 18R8

THE CALCUTTA UNIVERSITY BILL.
Muyessacks rroM THE CouNcil oF STaTE.

The Honourable the President: I have received & message from the

Secretary of the Council of State : ’

‘I am directed to.inform you that the Council of State have, at their meeting of 26th

March, agreed without any amendment, to the Bill to amend the Law relating to the

Caleutta University, which was passed by the Legislative Assembly on the 17th March 1921.
H. MONCRIEFF SMITH,

Scerotarylof the Comncil of State.

THE HINDU TRANSFERS AND BEQUESTS (CITY OF MADRAS)
BILL.

The Honourable the President: Another Message from the Council of
State : '
*1 am directed to inform you that the Couneit of State have, at their meeting of 26th
March, agreed without sug amendment, to the Bill to declare the right of Hindus to make
transfers and bequests in favour of unborn persons in the City of Madras, which was passed
by the Legislative Assembly at its meeting of 21st Maroh 1921
H. MONCRIEFF SMITH,
Becretary of the Council of State.

THE INVALIDATION OF HINDU CEREMONIAL EMOLU-
MENTS BILL.

Mr. A. B. Latthe: Sir, I beg to move for leave to introduce a Bill to
amend the law relating to the emolumenta claimable by Watandar Hinda
priests.

The ouly thing that I wish to add to the Statement of Objects and Reasons
is, that under the rules framed under the Government' of India Act, thisis a
central subject and cannot be dealt within a Provincial Coungil ; and that is the
reason why, aithough this Bill applies principally to the Bombay Presidency
and some parts of the Central Provinces, I am asking this House for leave to
introduce 1t here. I may also add that this Bill does not seek to interfere with
any vested rights in property or anything of the kind. It simply seeks to
declare the claims of the hereditary priests to fees from persons who do not
em ploy them at their ceremonials as being invalid. That ix the only urpose of
the Bill and I hope that the Honse will permit me to introduce this Bill.

The motion was adopted.
Mr. A. B. Latthe : 1 introduce the Bill, Sir.

RESOLUTIONS RE ESHER COMMITTEE’S REPORT.

The Honourable the President : There are fifteen Resolutions qn the
paper in the name of Sir Sivaswamy Aiyer. It will be for the convenience of
the Ausemblfy if & certain latitude is allowed to Sir Sivaswamy Aiyer in
moving his first Resolution, in order that he may deal with the general su{jacﬁu
raisod by the Report of the Eshor Committee. I hope it will be generally
understood that m allowing the Mover a certain amount of latitude, that
deprives him, and to some extent those who follow him, of their full rights of
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discuseing every Resolution as it is put from the Chair. The is,
therefore, that I do not strictly enforce the rule relating to the half-hour time-
limit on speeches by Movers of Resolutions in the case of S8ir Sivaewam

Aiyer, he on his part undertaking not to do more than move formally eac
successive Resolution standing in his name. .

Bir P. 8. Sivaswamy Aiyer : Sir, the course which, in view of the very
limited time at our disposal and the large number of Resolutions which have
to be considered by the Assembly, I should like to pursue, with your permission,
is to make one speech introducing not merely my firgt Resolution, but all the
other Resolutions. The whole series of Resolutions is a compact one and they
all really hang together; and in order to enable the Assembly to follow the
whole series of Resolutions, it would,. I think, be desirable that I make some

eneral remarks in my speech now explaining the reasons which led the
ommittee to put forward these recommendations. After my first speech I
bave no intention of coming before you again with any speech upon the
subsequent Resolutions after the other Members have been called upon to speak.
This course will, I am sure, save the time of the House, save my own energies |
and be conducive to the convenience of all.

Sir, the terms of the reference to the Esher Committee were wide
emough to include the whole question of the administration and the organi-
eation of the Army in India, with reference to post-bellum conditions.
But, notwithstanding the very wide terms of reference to them, the
Committee took a somewhat unduly restricted view of their duties. They
did not consider it necessary to gointo the question of the strength of the
army, the composition of the army, nor even
. apecific oses for which the army is required in view of the greater responsibili-
ties Elh:lmr:; bypnl.l;lpo British Ewpire in, o{mn;\'llenoe of the Treltief of Pmepomuuy
concluded ", : . .

T am quoting their own words. They gave no opinion ﬂ?on the ratio of
the British to the Indian troops; the only point of view from which the
committee approached the question of army administration and organisation
wase how to make the army, such as it is, a more efficient machine and a
mdre contented machine. That was the only point of view which they
- placed before themselves. Now, I grant that efficiency and contentment are
important considerations in the administration of an army, and efficiency
depends upon contentment. An army which is not efficient is worse than
useless. But the Committee forgot that an army which imposes heavy
financial burdens upon the people and absorbs the greater part of the revenues
of the country is bound to create discontent, especially when it cannot enlist
the sentiment of national pride in its support.

Mr. H. E. 8pry: Will the Honourable Member speak a little more
Joudly? We cannot hear him here.

8ir P. 8. Sivaswamy Aiyer: I have got a weak voice, but 1 shall do
what I can. The Committee paid little heed to the question of the cost of
thieir proporals or the training of the nation for self-defence or the gratifica-
\ tion of national aspirations. The result was that the report of the Committee
was not merely disappointing, but created feelings of alarm, alarm with
regard to the fiscal hunf;m it might imm and alarm with regard to the
question of national training for self ce. I may call your attention to
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an article which appeared in that notorious Tory organ, the Moraing Post,

which said that the effect of the Committee’s proposals was to raise an

effective barrier againet the Babu for quite a generation. The committee of

the Assembly, 8ir, has sought to supply some of the defects in the report of the

Esher Committee. Our conclusions are not merely critical but coustructive.

Our committer, I am sorry to say, has not been able to deal with all the
subjects which have been dealt with in the report of the Esher Committe ;

for instance, we have not been able to deal with the question of the organi-

zation of the Indian Medical Service, of the relations between the Indiam
Medical Service and the Royal Army Medical Corps ; nor has it been able to
deal with the question of the separation of the civil medical service from the
military medical service. We have not been able to devise any measures for
immediate relief from the burden of Military charges. We have not even been
able to feel that we have touched the bottom of the military charges. We
are unable to understand how the Chancellor of the Exchequer in England

was able to declare from his place in the House of Commons a few days ago that

the normal expenditure of the Army in England would be £69 millions and

would enable England to maintain an army of about 340,000 odd soldiers.

On the other hand, our Finance Minister declared in his speech introducing
the budget that our normal expenditure for military purposes would be Rs. 58

crores per annum. We are convinced, however, that our recommendations

adumbrate the only sound line of policy and that they are bound eventually to

result in economy and national efficiency. T shall just ray a few intro-
ductory words with regard to the recommendations of the Committee.

The first two recommendations of the Committee deal with the main question
of the purposes for which the Army in India exists. This is one of the basic
wuﬂﬁons of any inquiry into the administration or organization of the Army.

¢ declare that the purpose of the Army in India must be held to be defence
against external aggression and the maintenance of internal peace and tran-
%u.illity : and we go on to say that to the extent to which it is necessary for
ndia to maintain an army for these purposes, its organization, equipment
and administration should be thoroughly up to date, and with due regard to
Indian conditions, in accordance with present-day standards of efliciency in
the British Army so that when the Army in India has to co-operate with the
British Army on any occasion there may be no dissimilarities of organization,
etc., which would render suck co-operation difficult. For any purpose other
than those mentioned in the first sentence the obligations resting on India
should be no more onerous than those resting on the Self-governing Domi-
nions and should be undertaken subject to the same conditions as are app]icnble
to those Dominions. I do not think that this Resolution will meet with any
real criticism. I am sure it will commend itself to all. The size, the limits
of the Army must necessarily be determined by the purposes for which it
is maintained, and those purposes are the two which are mentioned in this

Resolution.

Uﬁmn one point is absolutely necessary to make our intention clear, namely
that the equipment, organization and administration should, asfar as possible,
correspond to those adopted in England. Our standard of efficiency must be
the same as the stundard of efficiency that is aimed at in England. Wealso
desire to make it clear that we have no desire to shirk our obligations as
regards the defence of the.empire. We are quite willing to share the burdens
which in this respect rest upon all the members of the empire, and all we ask
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is that we should be called upon to undertake those burdens ‘subjee.t to the
same conditions to which the Self-governing Dominions are subject. '

Then the second part of this Resolution seeks to repudiate the assumption
underlyi.n% the whole Report of the Esher Committee : (1), That the admin-
istration of the Army in Endia cannot be considered otherwise than as part
of the total armed forces of the Empire, and (2), that the military resources of
Indis should be developed in a manner suited to Imperial necessities. I am in
fact quoting the ipsissima verda of the Esher Committee’s Report. The Esher
Comuittee cannot get out of the fact that their language throughout the
report implies a desire to determine the organization of the Indian Army with
reference to the possibility of operations in the middle East as the result of
the normal political machinery created by the Peace Treaty and the die-
tarbed condition of the middle East brought about by European diplomacy and
politics. In this connection, I may point out that my Honourable friend, Sir
Godfrey Fell, has given notice of an amendment which substantially does not
differ from ours except to this extent ; we take it that there are two assump-
tions nnderl(ing the whole report, and we are abundantly supported in our
conclusions by the language of the Report. Sir Godfrey Fell does not wish
it to be taken thatthe Committee has assumed these two things. He also asks
that the Government of India should repudiate these two assumptions; The
only point of difference between myself and my Honourable friend, Sir Godfrey
Fell, being that he objects to our stating that these assumptions were made in
the Esher Committee’s Whether those assumptions are there or not
it is for the Assembly to j . All that I should like to observe in regard to
this Resolution before 1 on, i this. Every one knows that just as India
is part of the Empire, the armed forces of India mmst also be part of the
Empire. Did the Eshier Committee only mean to lay down this arithmetical
truism ?
~ Did they mean nothing more than that when they said that the military
resources of India shou]dnﬁe developed in a manner suited to Imperial neces-
sities 7 Whatever they meant, what they said can only mean what our
Committee have said, they meant and I am glad that Sir Godfrey Fell on -
behalf of the Egsher Committee has come forward to state that the Esher Com:
mittee had no such intention as that. -

Now, Sir, 1 pass on to another Resolution. The members of the
committec thought it necessary that the purposes for which the Army
exists shounld not only be declared positively but should also be defined
negatively, by stating for what purpose the Army should not be
em loyad}, and it was because they wanted to make the intention clear
bot£ witively and negatively that they went on to enunciate the recom-
mend?t?mn contained in HKesolution No. 2, that the army in India should not
a5 » rule, be employed for service outside the external frontiers of India, ex-
cept for purely defensive Furpom, or with the previous consent of the
Governor General in Council in very grave emergencies, provided that this
Resolution does not preclude the employment on garrison duties overseas of
Indian troops at the expense of His Majesty’s (iovernment and with the
consent of the Government of India. Now the words ‘external frontiers’
-ate no doubt an elastic term, but we cannot help it. It may not be wise or
possible for us to wait till the Bolsheviks knock at our gates. It is impossible
to be more precise, and the object of the committee in providing for the use
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-of the army, with the previous consent of the Governor General in Council, in
very grave emergencies, was to provide for cases where the army 'might be
required for service outside the external frontiers of India, ou occasions like
the ome when Lord Hardinge sent the Expeditionary Force from India to
Flanders. It ix emergencies of thut kind that the Committee had in view
when they put in the words ‘in very grave cmergencies.” Our object was
not to say anything which would enable the Government to employ the
army for offensive purposes, Lut to eunable the Government to utilise the
.army for common purposes which would commend themselves to all as

urposes justifying the employment of the forces of all parts of the Emsire.

he Committee wanted to be quite clear that the Army in India should be
employed only for defensive purposes, and that if it was ever required for
services i very grave emergencies, it should be only with the consent of
the Governor General in Council. As I said on a former occasion, the reason
why we thought it necessary to reiterate this condition was that though the
statute forbids the employment of Indian revenues, except with the consent
-of Parliament, for the use of the Army outside the frontiers of India, it does
not forbid the employment of Indian troops if the English Government pays
for the expenditurc. We do not wish to participate even to that extent,
unless the emergency be really a very grave one, unless the occasion is one
of serious unprovoked peril to the whole empire. Now, Sir, it is conceivable
that statesmen at home may desire to employ Indian forces in some parts of
the middle East or in other places for scEemes of imperinl aggrandizement,
We do not wish that the Indian Army should be utilized for purposes of that
.character. Then, with regard to the proviso here, I wish to explain that this
was inserted at the instance of one member of the committee, and upon his
sggestion which commended itself to other members also. 1t was suggested
by Dr. Gour, that the employment of Indian troops on garrison ~“duties
oversess would furnish them with valuable experience of new conditions and
environments, and that if the burden of expenditure involved in such employ-
ment were borne hy the Imperial Governinent, we should not forbid such
-employment.

It seemed to the Committee that there might be some advantage in
-allowing our troops to be employed on garrison duties overseas, and that
was the reason why this proviso was inserted.

Then, Sir, I go on to Resolution No. 3, This is likely to be a conten-
‘tious Resolutioh. It mecks to bring about an assimilation between the system
of army administration in Indin and the system in force in England. It deals
with the relations between the civil authorities and the military. The

Resolution is to this effect :

* Thin Assembly recommends to the Governor General in Council that the absence of full
m(romible Government in India, the differences in conditions between India and England,
and the (provisions of the Government of Indin Act do not warrant differentiation in the
army administration between Indin and England in regnrd to the ultimate control of, and
reaponsibility for, the defence of the country, and that in view of the desirnbility of assimi-
lating the system of administration in India to that in the United Kingdom, which has been
arrived at after prolonged experiments, and the desirability of emphasizing the rinci[‘r]e of
the nltimate supremaoy of the vivil power, it is csnentinl that the Commander-in-Chief should,
_without prejudice to his official precedence, cease to be & member of the Governor Guneral's
Execntive Couneil and that the Portfolio of Defence, including Rupply, should be entrusted to
a civilian mombor of tho Esxecutive Council assisted by an Army Council including the
Commander-in-Chief and other high military experts and a certain number of civilians more
or less on the model of the Army Council in England.’
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ow the n:{mm of army administration in England has been the subject of
repeated consideration and repested experiments ever since the Crimean war.
At one time, there were numerous conflicting jurisdictions with regard to the
administration of the army. The tendency of all these changes has been to
simplify the administration, to reduce the conflict of jurisdictions, to promote
efficiency ‘and unity of direction and to mark also the principle of the
supremacy of the civil power. The system which now obtains in England
with regard to the administration of the army has been modelled upon that
of the Admiralty. There ix a Secretary of State for War who is responsible
to Parlinment and who i sssisted by an Army Council consisting, if.I am
right, of 4 military members and 3 civilian members. The Army Council
is & consultative body, though each of the military members of that Council is
the executive head of some particular department. One of the objects of the
system is, that it emphatically marks the supremacy of the civil power to the
military ; in fact it is the symbol of the supremacy of the civil power. Prima
Jacte, there is no reason why this system sﬁou.ld not be applied in India.

Now, npon this subject the Esher Committee’s report is singularly
meagre and unconvincing. They say, that there is no responsible govern-
ment in India as in England and that the differences of conditions between
India and England do not' warrant the adoption of the English system.
Here I would like to peint ont how the question of responsible government
affect« the matter at all. Where you have a system of responsible govern-
ment, it is necessary that you should have at the head of the Army adminis-
tration a Minister who is responsible to Parliament; but while responsible
gevernment requires that the nX:ninid:mtion of the army should be entrusted
to a minister responsible to Parliament, the absence of responsible government
doer not preclude the adoption of the same system. It does not follow that
where there is no responsible government it is wrong to entrust the ultimate
control or administration of the Army to a civilian member of the govern-
ment. That is a logical distinction which it is necessary to bear in mind.
In fact, in other places, the Committee nas often stated that it is desirable to
aseimilate the s{stem in India to that in England. Both the majority and
the minority of the Esher Committee, on questions on which they have
differed, have admitted the desirability of assimilating the iwo systems; but
where they do not like to assimilate the two systems, they rely upon differences
of conditions and the presence or absence of responsibly government.
Beyond the spse dizit of the Esher Committee upon this question, I find no
reason which satisfies me that the absence of responsible government must
forbid the vesting «f the ultimate control of military inistration in a
civilian. On the other hand, it would be more consistent with the approach
of India to a self-governing status, and I would also refer you toa
from the work of an eminent constitutionalist asto the advantage of this

stem. I refer to Sir William Anson. At page 208, Volume II, Part 2,
this is what he ruys: .

* The mode in which the system works may now be considered and the relations of the
Becrstary of State to Parlisment and to the Army. His relations to Parliament are these.
First, he must every year ask Parlisment to legalise the standing Army and the rules
necessary for ita discipline, and to vote tho money required for its efficionoy in all branches
of the service. And next, he must answer to Parliament, when called upon to do so, for the
ezercise by the Crown of its prerogative in res of the Army. Aided by the Financial

Becretary, he oconsidern the demands fra by the military heads of the departments
represented on the Council, and must endeavour to reconcile the requirements of the army

L]
¢
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for money with the requirements of the Treasary for economy. The presence of the
military members at disoussions on thése questions of supply, for which the whole of the
Army 5ouncil is responsible, will tend to prevent that ;Enrg antagonism which formerly
existad between the representatives of the Borvice and the ministers responsible to Parliae
ment for the cost of the army. But in the end #he estimates for the various branches of the
Service must depend upon the decision of the Cabinet, which, in forming its decision, is sure
to keep in view the pm‘{:’l‘blo wishes of its majority in the House of Commons and in the
oountry. The Treasury loves economy for its own sak ; the Cabinet loves economy becauss
economy is popular, but it is collectively responsible, with the Bocretary of State, for the
condition of the army, and therewith for the security of the Empire. In the end perha
the Houso thinks that the estimates are extravagsut, while the army think they are insuffi-
oient. DBut there can be no doubt that the House is more ready to grant the sums demanded
when the demand is made by a civilian, after passing the criticism of the Treasury and the
Cabinet, than it would be if the demand were mnade by a military expert, who might be
supposed to think no money ill spent which was spent on his department’.

There is the advantage, Sir, in handing over the portfolio of defence to a
civilian member, an advantage which at least I am sure will be appreciated by
His Excellency the Commander-in-Chief,

The proposal that I makte is not a new one. It was entertained by Lord
Lytton, and my authority for the statement is the Welby Commission’s
Report, page 22. 8o also Sir Ashley Eden. At the same time, I must confess,
that there are many people in this country who think it very necessary, and
probably ver rightcly. to preserve the' dignity and the prestige of the office of”
the Commander-in-Chief. I have no wish to trench upon the dignity, the
status or the utility of the Commander-in-Chief. The Government will be-
guided. t hough not dominated, by him.

As a matter of fact the Esher Committee itself has gone w long way in
giving away their case. They say, the Commander-in-Chief has such s heavy
burden of work in the way of inspection, in the way of organization and in the
way of supervision, that, notwithstanding all the pious dicta upon the virtue
of concentration and authority in the hands of a single individual, they say
he must be largely relieved in military matters by delegation and in civil
matters altogether.

Now the solution we propose is one by which we would assimilate the
:{nt»em of administration here to the system in England. It would avoid the

e fierce controversy between the majority and the minority as to how the
departments of supply and production should be administered. Now, Sir,
I feel convinced, and I may tell you that the Committec felt convinced,
that the principle for which we are pressing is a right one, and that
the sooner we press for its adoption the better. It may be said that
the Secretary of State must be consulted, that the Cabinet at Home
must be consulted, they may not be ready to accept it immediately. But
the sooner we begin to hammer at it the better. Now with regard to
this question, I may say that we have not framed any cut and dried scheme
to work out the recommendations, but that is a matter of detail. What the
Esher Committec dealt with in many many months, we had only six days
to deal with and it has not been possible—nor could anyone expect such a
thing—to produce a cut and dried scheme with regard to this question.
Some of my Indian friends are naturally anxious as to the manner
in which this proposal will affect the parity hetween the English and the
Indian elements of the Executive Council. That is not a question affecting
this issue of the administration of the Army but is an independent political
issne, no doubt, of firet rate importance. And that is an issue which ought
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to be freuaed by itself, independently and on its own werite at the earliest
possible opportunity.

Now, Sir, I come to Resolution No. 4 which reads :

‘This Assembly recommends to the Governor General in Council that if the Portfolio of
Defence including Supply is not entrusted to a civilian member of the Executive Council as
recommended above, the proposal of the majority of the Esher Committee for the crestion of &

department for Production and Provision under a member of the Executive Couneil
be not accepted, and that the proposal of the minority, namely, that the responsibility
should be entrusted to a Surveyor-General of Supply, who should be a civil member of the
Commander-in-Chief’s )iilitar_g Council, be acce t«{ This would seem to have the merit of
being more logical and economical and would have the further advantage of avoiding the
addition of a civil member to the Excutive Council in connection with Military sdministra-
tion.' )
The proposition is on¢ which admits of argument on both sides, and
the ments on both sides have been vory well summed up in the Raeport
- of the Esher Committee. On the whole, our Committee felt that the halance
strongly inclined on the side of the minority. It is logically consistent
“becaure the Comnittee has said that you must concentrate all responsibility for
administration in the hands of the Commander-in-Chief. Now if you entrust
all responsibility for production and supply to a civil member of the Military
Counail, subordinate tn the Commander-in-Chief, you will secure that ultimate
unity of comtrol and responibility. If you appoint a civil member you will
have a certain amount of dispersion and the minority headed by Lord Esher
bave pointed out the various weak points in the conc{nsians of the majority.
Another consideration which weighed with us very largely was this. e
Esher Committee referred in numerous places to the predominating importance
of the Army in India. We do not wish to deny its just importance but we
do not like it to have a predominating importance and it would be quite
wafficient for us if the Portfolio of Defence has only one representative on the
Bxecutive Council in the same way as other Departments are represented on
‘that Council. The Commander-in-Chief and the civil member would make
two members of the Council representing Production and the Army while each
of the other departments would be represented by only one member.

8ir, another thing which moves me personally is, that we sball have
the pleasure of agreeing with our Honourable and gallant friend, Colonel 8ir
‘Umar Hayat Khan, who was cruelly described by a friend of mine as being &
friend of every country but bis own but whom I regard as an exceedingly
amiable gentleman who carries his amiability to the point of extreme
plisbility.

Now, Bir, T pass on to Resolution No. & which reads:

* This Assembly rccommends to the Governor General in Couneil that :

(a) The Commander-in-Chief and the Chief of the Genoral Staff in Indis should
be appointed by the Cabinet on the nomination of the Becrelary of State for
in&i;(in consultation with the Government of India and the Becretary of State
or ar.

(8) In the case of Army Commanders who are officers of the Indian Army the appoint-
¢ mwent should be by the Becretary of State for Indin on the nomination of the
Government of Indis.

{¢) Appointments to the offices mentiioned against Sorial Nos. 3, 6, 7, 8, 10, 12 (Report
. Behedule annexed to Bection VI) should be made in the manner proposed for
Army Commanders. .
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{(d) The appointment of Becretsg’i to the Military Department, India Office, should be -

made by the Becretary of Btate on the recommendation of the Government of
Indis and after ndvice obtained from the Chief of the Imperial General Staff.
He should, ex-officio, have tho status of s Deputy Chief of the Imperial
General Staff and should have the right of attending the meetings of the Army
Council when questions affecting Indin are dincuuei He should not be under
the orders of the Chief of the Imperial General Staff.’

It is simply & question of the appointment of officers to the higher com--

mands; the Commander-in-Chief, the Chief of the General Staff and so on.
Our Committee have been guided thronghout by the desire to make these
appointments come under the control of the Government of India and give
the Secretary of State, and the Government of India a voice—a determini
voice— wherever possible in the appointment of officers to high commands. |
do not think it is necessary to say more on this proposition.

Now, as regards my Resolution No. 6 which reads:

‘This Assembly recommends to the Governor General in Council that the Commander-in-
Chief's right of correspondence with the Chief of the Imperial General Staff should be
wubject to the restriction that it does not commit the Government of India to any pecuniary
responsibility or any line of military policy which has not already been-the subject of decision

by them ; copies of all such correspondence at both ends being immediately furnished to-

the Government of India and the Secretary of Biale for India".

It relates to the question of the right of direct correspondence between
the €Commander-in-Chief and the Chief of the Imperial General Staff. Many
of us felt that this right of correspondence should be exercised omly in the
vrdinary way, that is, passing through the channels of the Government of India
and the Secretary of State. It was’explained that this would involve endless
delay and we thought it expedient that the Commander-in-Chief should be:
allowed to correspond directly with the Chief of the Imperial General Staff
subject to the safeguarde we have mentioned, namely, that it does not commit
the Government of India to any pecuniary reaponaibﬁit.y or any line of military
policy which haa not already been the subject of decision by them and that
copies of all such correspondence at both ends should be immediately fur--
nished to the Government of India and the Secretary of State. 1 am sure
all will admit that that is a harmless and reasonable proposition. My next
Resolution on the paper reads :

* This Assembly recommends to the Governor General in Couneil :

O

(#) That the King-Emperor's Indian subjects should be freely admitted to all arms.
of His Majesty's militu?', naval, and air forces in India and the sncillary
services and the auxiliary forces, that every enmcouragement should be given
to Indians- including the educated middle classes—subjeot to the prescribed
standards of fitness, to enter the commissioned ranks of the Army and that
in nominating candidates for the entrance examination, unofficial Indisas
should be associated with the nominating authority.

(6) That not less than £5 per cont. of the King's Commissions granted cvery yuvar
should be given to His Majesty's Indian subjocts to start with’.

Now, in the first place, I may explain that we are not satisfied that the-
experiment which has been recently made of admitting a certain number of
Indians to the commissioned ranks has heen made on a sufficiently liberal
scale or has been made on lines which would ensure the success of the.
experiment. We have a feeling—I will not attempt to justify that impres-
sion—but I will only say that there isafeeling that in making t]yn's experiment
the Government have probally given too great regard to considerations of
aristocratic birth and so on.
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Sir, it is perhaps part of the divine law of compensation that aristocratic
birth is not always coupled with an abundance of intellectual equipment
and we are anxious that whatever experiment is tried whould be tried under
the most favourable oconditions, which would ensure success, and not under
conditions which would enable the gentlemen who make the experiment to
say ‘Oh 1 told you it would be a failure and it has turned out so.’ There
is & certain amount, I frankly confess, of distrnst of GQGovernment action—
ot unjustified by their action in former vears, as for instance when they
-appointed members to the Btatutory Civil Service. o

Then, I wonld just refer to one or two points upon which we lay stress,
aoamely, that we should be admitted to all arms of the Service, to all arms of
the ancillary services, that i, the Medical, Engineering, Veterinary and so on,
and the auxiliary forces, which would include the Territorial Force. I am not
using the word ‘suxiliary ’ in the technical sense in which it is defined in the
Auxiliary Force Act. Iam using it in the broad general sense, not the
technical statutory sense. 'We want that the Territorial Force should be opea
to Indians in all the branches in which the auxiliary services are open to the
members of the community to whom the auxiliary services are open, and then
we want that every encouragement should be given to Indians. .

We shall be told that every enconragement has been given. They have
passed a Territorial Force Act; they bave even framed rules under it—30
rales, while they bave Tmusd 190 rules under the Auxiliary Porce Act, and
we shall be told that it only remains for the Indians to avail themselves of
these. I would ask the House to bear with me while I refer to some of the
experiences we had in the working of the Indian Defence Force, the

of the Indian Territorinl Force. In a pamphlet which was
published some months ago the defects were all notiuer and several recom-
mendations were made by myself. I am sorry to have to refer to myself in
support of these recommendations. But the suggestions which 1 then made
in that pamphlet expremed hriefly the defects which we ocomplained of, and
1 will simply read them.

One of our suggestions was that the theory that the treatment of the
Indian Auxiliary Force should in all respects be exactly the mme as that
_aceorded to the regular units of the Indian Army should be definitely abandoned
and that the former should be practically self-contained instead of being atsached
to the latter. The Indian Defence Force was recrnited not from the classes
from which "the Army was vecruited but from the classes above them. And
to apply this theory and treat them in the same manner in which the ordinary
sepoy was treated was to court fuilore. As a matter of fact, our young men
were treated a great deal worse. 1 had to carry on several months’ corres-
pondence hefore I got this generous concession from the Army Headquarters
that we conld armange for the messing of the men and let them draw 4 annas
per diem for rations, which amounts to Re. 7-8-0 per mensem, while the sepoy
1 waid to cost Re. 14 per mensem. Next, that the scale of clothing should be
revised. Our third suggestion was, that flogging should be abolished hy
statute. This has bean done. Our fourth suggestion wax, that the Indian
designation of Subadar, Havildar,and Naik, should be aboliched from the
Indian Defence Force.
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In conclusion we suggested that the nomenclatuge of the officers whether
<commissioned or non-commissioned should be exactly the same as in the
European and Anglo-Indian Force and the pay and allowance should also
be the same. Recrnitment and promotion too should be regulated by the
same principles and conditions in both sections. The members of the Indian
Defence Force should be eligible for appointment to all arms of the defensive
force. Noxt, the object of the training should he not merely to train mem
a8 soldiers but also to produce an eflicient body of commissioned and
non-commissioned officers to serve both as commanders and instructors. Next,
the training, both initial and periodical, should be exactly the same in both: the
voluntary and compulsory services, and training centres should be established
on the game principrea. Would you believe it, that while there were nearly 40
training centres for the compulsory section of the Defence Force, there was
ouly one centre for the whole of the Madras Presidenoy for the Indian section ?
The namber of officers, commissioned and non-commissfoned, should be in the
same proportion to the strength of the unit in the Indian as well as the
Earopean and Anglo-Tndian sections. 1t shonld be manned by Indians as far

an possible.

.. I do not propose to dwell any further upon this Resolution, more especially
a« I am afraid the President must be watching the clock.

The next Resolution No. 8 is as follows:

* This Assembly recommends to the Governor General in Council : , )
(a) That uate facilities should be provided in India for the preliminary training
of Inmn to fit them to enter the Royal Military College, Bandhurst.

(b) That the desirability of establishing in India p Military C‘ollege,. such as
Sandhurst, should be kept in view.’

Now, we Indians have all along been clameuring not merely for the provision
of facilities for training but also for the opening of & College like Sandburst
in India. The Committee of the Assembly has to some extent departed from
these repeated wishes of the Indian community, repeated on many a platform
and on many occanions. The reason why we have departed from that will be
apparent in the few words that T am about to address. It was explained to us
Sir Godfrey Fell that the number of Indian cadets is at present b and that
our request for 85 per cent. of the commissions is granted, the annual namber
of recruits would be about 12 or say not more than 15, And he pointed out,
that it would be estremely expensive to establish a college on the same lines, as
the one at Sandhurst, in India for the benefit of these 12 or 156 students. You
cannot have the same standard of instruction, the same types of instructors or
the same high level of instruction. Another consideration which did weigh
with us very largely was that if this system is to be given a chance of success,
it is necessary that the future Indian officer should have opportunities of
coming in clore contact with his English confreres and that the training
at Sandhurst would give him these opgortunities. Whereas if he were kept
here and trained here, apart from the English cadets who were trained at
‘Sandhurst, he would have no opportunity of coming in contact with them, of
getting on with them and of rearl:' being in a position to get on with them
when he was appointed to a post in the Army.

That was the-consideration which weighed with us. At the same time we
say that the desirability of establishing in India a Military College should be
“kept in view.
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The next Resolution that I wish to call attention to, is Resolution No. 9.

That, I am glad to say, has not evoked any criticism in the shape of an amend-:
ment. The Resolution runs thus:

* This Asscmbly recommends to the Governor General in Council, that in the interests of
ecopomy and in view of the likelihnod of the growth of the Indian element in the commie-
sioned runks, it is eswontial that before vusted interests arise, the pay of all commissioned
ranks in all branches of the army should be fizted on au Indian basis with an oversess
allowance in the ease of British offioers and with a similar allowanve for Indian officers hold-
ing the King's Comminaion, when serving overseas.' .

Now, Sir, the reason for this recommendation of the Committee was this.
Take for instance the Indian Civil Service, the Service to which we are grate-
ful for many things but which has set a very unfortunate and s very evil
exsmple in some respects. 1t is the most costly service. Ite mcale of ealaries,
while it may be perfectly suitable to the English members of the Civil Service,
has unfortunately proved the model on which the Indian members of the
Service and all the Indian and other services have framed their claims to-
remuneration. Qur standard of living has been raised. Whether that is an
unmixed advantage «r not is a question which need not be considered. But
almost every other servive in India, European or Indian] has framed its
demands upon the example set by the Indiun Civil Service, and in so far as the-
scale of mlaries fixed for the Indian Civil Service has set the example for the-
raising of the scale of mlaries for all gther services, English and Indian, I am
afraid it has exervised an influence on the whole more to the bad than to the
good. It is for the purpose of guarding aguinst the growth of vested intereats
and against the framing of similar demands that we propose that the salaries
should be tixed on the Indian basis. So long as it is necessary to rely upon an
English element, you must pay them salaries which will _attmot them. We
propose to divide the salaries into two parts, #is., Indian pay pl/ué ¥t “oversess
allowance which ix necesaary to attract the British element.

Our next recommendation I think is probably one of the most important
Resolutions that the Committee has recommended. It is thiu:

" “This Asserably recommends to the Governor Geveral in Council, that in view of the need
for the preparntion of Lndia to undertake the burdeu of self-defence and in the interests of
economy, it 1» essential that a serious effort should be made:  *

(a) To organize and enconrage the formation of an adequate territorisl force on attractive:
conditions.

(b) To introduce in the Indian Army u system of short colour service followed by a few
yeats in the reserve. .

(¢) To carry out & gradual and prudent reductimn of the mtio of the British to the-
Indian troops.’

Excepting these three ways we really see no way of retrenchment of the-
cost of the army. It is here, that the ralvation of Indin from the burden of
military charges must be sought and not by tinkering with the various other

posals. If any suhstantial relief from fiscal burdens is to be secured, it is
only by following these three methods that such relief can be had. The pro-

| to introduce a gystem of short service is in fact favoured in a way by the
mer Committee, though it has not succeeded in securing the assent of Colonel
Sir Umar Hayat Khan, and it has also secured, I believe, the approval of the
Government of India, if T am right in dra #ing that inference from the:



ESHER COMMITTEE'S BEPORT. 1605

Memorandum furnished to us by Siv Godfrey Fell. The reduction of the ratio
of tho British to the Indian troops is one of the essential remedies to, be applied,
but it can only be done gradually and prudently, and I do not think ‘hat any
exception can be taken to this recommendation of the Committee.

Then, Sir, the next Rauol]utinn is No. 11, which runs thusl:

*This Assembly reecommends to the Givernor General in Council that officers in’ the
Indian Territorial foree should have the rank of the 2nd-Lieutonant, Lieutenant, or higher
vank, ax the case may be, and that no distinetion should be made botween the Indian terri-
torial force and Indian suxilinry force in respect of the authority which signa the Comumnis-
sions, and that officors in these two forces should take rank fnfer se according to dates of
appointment.’ '

A few minutes ago, I told vou about the necessity for encouraging the
Tervitorial force, and I pointed to you what the difficulties were in the admin-
istration of the Defence Force. If there is one thing which would make the
Indian Defonce or Territorial Force hateful to me, it is this distinction in the
designation of the commissioned ranks. An Indian officer, whatever may be
his merits, whatever his educational gualifications, whatever his social status,
can only rise to the rank of Subadar antﬁ rhaps of an honorary Lieutenant
or honorary something else. Thix is a Xi?stinction which burns into the souls
of many an educated Indian. We want that there should be no distinction
made in this respoct between tﬁe territorial force and the anxiliary force.

Then, 8ir, ] come to Resolution No. 12 which provides for the interchange
of oflicers botween the British and Indian services. I should be strongly
opposed to any large proposals for the interchange of officers if it involved a
serious burden on the taxpayer. But the Committee have provided three
safeguards : ' \

“ “{a) That the-cost to Indian revenues should not be thereby appreciably increased.
(b) That such proposals should not be allowed to interfere with a steady expausion in
the proportion of King's Commissions thrown open tu Indisns in the Indian Army.
t¢) That the interchange of British o Reers should, in no way, affect the control of the .
Governmont of India over the entire Army in India.’

Subject to these three safeguards, uny gystem which permitr an interchange
of officers Wetween the British and Indian services of the Army can only be
productive of good just as an interchange of officers in other departments too
might be productive of equal good.

The next Resolution s No. 13 which ruus :

*This Assembly reconimends to the Governor General in Counail that having regard to
the ereation of two additionnl Commands in India, the Government of India 50 consider
the expedivney of reducing the size of the administrative staff at Army Headquartera.’

This in a question whieh it has not been possible for us unassisted to go.
into within the short time at our disposal. Instead of two Commands, we
have now four Commands. Somehow we have an uneasy feeling that the
sdministrative staff-and tho ministerial staff have all hecome enormously
bloated. We trust largely to the influence of the Honourable the Finance
Member to exercise a rigid serutiny upon the strength of these various staffs.

Resolution No. 14 is also one of th8 important Resolutions.

It runs thus:

* This Aesemnbly recommends to the Governw Genoral in Council, that as soon as the
extornal and internal wonditions of India permit, the Governor General in Council should,

with+the eoncprrence of the Secretary of State, appoint o Committee adequately reprosento-
tive of non-official Indian opinion for the purpuse of examining and roporting upon : -

. i
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(a) The best method of glEving effect to the natural rights and aspirations of thé peopls
of India to thke an honourable part in the defence of their country and prepare the m:z
:grBﬂyt:i :hthh;mt of full responsible Government which has boen declared to be the
ritish policy. .
(5) The financial capacity of India to bear the burden of military expenditure.

i {¢) Her claim to equality of siatus and treatment with the Belf-governing Dominions;
an

{d) The methods of recruitment to the commissioned ranks of the Indian Army.'
All these four points which are mentioned as suitable for an inquiry are
ints not covered at all by the report of the Esher Committee. her{lﬁh&r
ommittee did not go into any of these questions, and that is why we ask
that a committee adequately representative of non-official Indian opinion
should be appointed to consider these things. As it was pointed out that the
question of the total strength of -the Army was not a question for laymen
to decide, but was a question entirely for military experts, we hdve left it alone,
and included only these other points. ‘

Sir, the reason, why I am referring to external and internal conditions, is
this. . His Excellency the Commander-in-Chief has referred to these conditions
in the speech which he made on the last occasion in this Assembly. The
atmosphere which has been created by the non-co-operators is not one favour-
able to the discussion of proposals fora reductio#f of the Army. With the Bol-
gheviks in Bokhara intriguing with the Amir, with one or two Mubampmadan
leaders who are prepared to welcome an invasion by the Amir, because he is,
after all, their co-religionist, and because, perhaps, it may help to revive
Muhammadan ascendancy, with Hindu saints who prefer Bolshevism to British
rule, who rely upon soul force as a barrier against invagion, and who seek to
destroy the ]a.w-a{:i)ding disposition of the people, it must be obvious that the
hands of Members of the Legislative, Assembly are terribly weakened in pro~
posing immediate action in the direction of retrenchment. That is why we
propose, that as soon as external and internal conditions permit, this inquiry
should be undertaken.

The next Resolution, Sir, is No. 15%, which is merely explanatory. We
only want fair play and no favour, and we want that Anglo-InXia.ns should be
a9 {reely admitted as Indians into the Army.

1f these proposals of the Committee are accepted, and 1 hope they will be,
it will be the duty of the Government to see that they are faithfully carried
out in practice. 1 do not think that, if they are accepted, they are likely
to share the fate of the Queen’s Proclamation. Lord egurmn once attempted
to whittle down the Queen’s Proclamation by relying upon the saving words
‘as far as may be’. The current of public opinion now flows swift and
strong, and Government muet recognise that it cannot be held up for long
without risk of inundation and disaster.” If there is one feature more than
another of the British rule which has filled Indiuns with a sense of humilia-
tion and wounded their self-respect, it is the way in which they have been
treated in the army of their own country and beld to be only fit for being
‘hewers 6f wood and drawers of water. Great Generals huve not been wanting in
the pastin this country, and it is diffitult to believe that the capacity and

* This Assembly recommends to the Gnv'orm;r General in Council tlmt .’4' ng;:'lo-lﬁd.i;;n;
shonld be included in the terms ‘ Indian subjects* or * Indians,’ wherever such teriuw cecur in
¢he above Resolutions.’ '
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talent for leadership have been altogether lost. Until this grievance is
removed, Indians cannot walk with their heads erect among the peoples of
the earth. It is a characteristic of the British rule in India, and perpaps aleo
in England, that they never have the knack of doing the right thing at the
right time. They let the psychological moment pass by and reasonable demands
for justice and fair play are only conceded after years of persistent agitation.
No gask that the new Viceroy can set before himself can have a nobler
purpose or meet with more grateful recognition than a determined attempt
to retrieve the error of past policy in emasculating the whole nation and to
restore India to the full vigour of her manhood. It was perhaps necessary
in the dispensation of Providence that the people of India should be reduced
to a helpless, formless pulp before baing mouﬁaadp tqgether. The process has
gone on sufficiently far and the Goverament will do well to realise the advan-
tage to the Empire which will flow from the increased efficiency and
increased contentment of her largest partuer. '

ResoLurion No. 1.
The Honourable the President: The Resolution moved is:

*This Assembly rocommonds to the Governor General in Counil : )

(a) That the purpose of the Army in India must be held to be the defence of India
ageinst external aggression and the maintonance of internal peace and tranguillity. To the
extent to whichit 18 nccessary for [ndia to maintain an armny for these purposes, it;
organization, equipinent, and administration should "be thoroughly up-to-date, and wi
due regard to Indian conditions, in accordance with present-day standards of efficiency in
the British Army so that when the Army in India bas to co-operate with the British Army
on any oecasion there may be no dissimilavities ‘of organisation, .ete.,, which would render
such co-operation diffionlt. For any purpose other than those mentionsd in the first son-
tance the obligations resting on India should be no more onerous than those resting on the
Belf-governing Dominions end should be undertaken subject to the samo conditions as
are applicable to those Dominions. ' '

_ (8) To repudiate the assumption underlying the whale Report of ‘the Esher Come
mittee : . .
() that the administration of the Army in India cannot bs considered otherwise than
L. of the total armed forces of the Empire, and
(¢%) that the military resources of India should be developed ina manner guited to
Imperial nocessities. * .
. Kban Bahadur Sarfaraz Hussain Khan: Sir, the learned” Mover
just now has not only moved one Resolution, but has made a general remark
oun all the Resolutions. I ggnnow dealing with the first Resolution. I should,
say nothing against the Resolution; but as T differ from the principal - part
of it in a sense, I have to make some observations.

The learned speaker admite India’s obligation to Great Britain. But
worded as the Resolution is, such is not the case, and it gives quite a different
impression. I would, therefore, have for it : . tou

‘ That the purpose of the Armny in India shall be the defence of Indin against oxternal
.EFﬂm'mm the maintenance of internal peaco and tmnjuillity sud the discharge of India's
obligation as a partner in the British Bupire to defend that Empive, agaivst attacks from
without or disruption from within.' - o

As this point is_not q‘;ﬁtu clear in ‘the Resolution just ‘mow moved, I
desire to ingert it. It is obvious, that as the Resolution stands, it loses sight
of India’s obligation ta, the Eu:fiim The duty of the Inlian army, in my
opinion, should not be merely the defence and maintenance of order in India.

. Indin is not what she was some years azo. India should now have far
higher ideals than this. Hor policy should not be selfish and parozhial. She

. N H 2
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has assisted the Empire and she must express her readiness to assist the
Empire in times of need. She is 2 member not only of a world-wide Empire
based on the mutual affection and toleration of it< constituent parts. She
has also been admitted on equal terms tuto the League of Nations and it is
hoped that in time she may be a constituent part of o large world-wide state,
the watchwords of which will be love and toleration for all and not hatréd aw
it is taught at present. Itis on these higher grounds and with a wider
outlook of the world situation that I have placed my views before the House,
and when India finds herself in such a pos:tion us I have described, she must
feel accordingly and I am sure she will think nobly, feel nobly and act nobly
showing herself to be a partner in the Enapire and I am sure, if «he acts as
such, the feelings of India will be reciprocated not only in Great Britain but
throughout the Empire. It is for these veasong, Sir, that 1 ask that the
Resolution may be amended thus : .

* That the purpose of the Army in India shsll be the defence of India against external
aggression, the maintenance of internal peace and tmnzuillit\' and tho discharge of India's
obligation &s A partner in the British Empire to defond thaf Empire ‘agaivst attack from
without or distuption from within.’

That is my object, Siv, in regard to Resolution No. 1. Now I' have to
make some observations , . .

The Homourabls the President: We will take each Resolution
separately.

Dr. H. 8. Gour: The members of [the Select Committee who are
responside for the drawing up of this ;report which is under discussion are so
heattily in accord with the loyal and patriotic sentiments to which we, have
just now listened that I can only feel that the Honourable Member who hasx
just sat down could not have rightly read the Resolution to which he has taken
exception, because I feel, Sir, that all the sentimentx to which he has given
expression are given their appropriate place in that Resolution, If he will turn
to that Resolution, he will find that India’s duty to the British Empire, asa
membgr of that ¥ mpire, has not been lost sight of, and it has been emphasized
that her responsibility in that respect 18 a responeibility which is ona
level with that of the other domimions of His Majesty. I do wot think that
my learned fricnd ever desired that India should accentuate her military
strength to be kept up for the benefit of the Hritish Empire. What my
learned friend desires, and 1 think it isx suficiently clear from the Resolutiont
which we have drafted, that her responsibility is to herself first and then to the
rest of the British Empire. That ix a conception which is commensurate and
consonant with the conception of the British Empire as a whole, and a
conception which not enly finde place in the dominion of India but in the
other dominions of England. T hope, 1iherefore, that the Honourable
gentleman will not prolong the discussion upon this Rerolution in regard to
which the sub-committee was unanimous and we must go on to other points
upan which there is a great room for discussion and on which I" think the
discussion must be focussed.

Mr. Eardley Norton: On a point of order, Sir. 1 want to know whetber
subsequent speakers will be permitted to follow the exumple of Sir Sivaswamy
Aiver and make a short wpeech on'the whole subject of his Resolutions or
whether each Resolution will be taken up separately and the speeches 1w
confined to each such scparate Resolution.



. ESAER COMMITTEE’S REPORT. 1899

#°  The Honourable the President : Provided he lays stress on the word
‘short’. The Honourable Member will see that with the exception of one or
‘two of the Resolutions there are amendments to be moved which will necessitate
_some discussion on most of the Resolutions on the paper. I imagine that the
clll_mm _will co-operat: with the Chair in restricting rather than expanding

(ISCURsION, -

Mr. M. K. Reddiyar: Sir, I beg to move my amendment which runs
as follows : ' -

.

* Tuat for the Rosolution thy follqging be substituted, namely :

*This Assembly recommends to the Governor General in Council that he should be pleased.
cma Loeaforse tier reati vy propanlcof the Esha: Comenitte: Raport which are disappoint-
- dng inasmuch as.the Indian interosts are sacrifized by snggesting the saddling of India with

burdens nceonvitatod by Iwperial Policy quite disproportionate to the slender resouroes and
poverty of India and that the purpise of the Army in Indis must be held to be the Defenco
of India against external aggression and the maintenance of peseo and tranquillity and
while socornising the vapid developmont of Military science giving rise to the necessity of
improved Armv oquipments costing largo sumi of money to keep tho Indian Arvmy in an
ap-to-date condition with the present-day standards of efficiency so as to co-operate with the
British Army whore [mperial Policy demands it cxpoeting as justice demands that the
. British Parlimpent should contribute half tho cost of the maintenance of the British Army
in I[ndia and thet the obligations thrust on India should be no rnore onerous than those
resting on the Self-governing Dominions and should bo undertaken subject to the same
conditions as ave.applicable to Self-govirning Dominions of the British Ewpire .’ L
It is unfortunate that these recommendations should be placed before
this House at almost the last day of this long and wearied session when
nearly 50 per cent of the Honourable Members are obliged to go home, of
course under pressure of other duties. How I wish these Resolutions were
i:inocd before this Assembly at the Simla session when the House is full.
resident Wilson once said : ~ .

* Huudreds of measures of vital importance receive, near the clise of the exhausted
seasion, withoul being dobated, printed or understood, the constitutional asseat of the

repropentativis of the f;enp]u.’

Siv, though I am a layman, not entitled to discuss questions entirely of
a ¢ochnical character like the military organization and efficiency andsthough
we are pigmies before those giants that sat at that committee, yet what I
have felt convinced on this important question I have put down in the form
of u Resolution in a4 cleat and plain language as possible to avoid further
explunations on this ditlicult subject.

8ir, the illastrious authors of the report have entirely lost sight of the
fact that India is a very poor country and not having this fact in mind they
made their recommendations. Throughout the w%ole report, there are
frequent references to efficiency. In this connection, Sir, 1 am reminded
of an old story of a frog and a bull, where the frog in its jealous attempt to
grow up to the size of the bull continued to drink water with the result that
it burst and had its end. Our country should not certainly be asked to
wompete with Briton or other countries in matters of military efficiency.
Efficienoy, 8ir, is a relative term. Lord Salisbury once said ¢ All efficiency
munst. be relative,” that is, it must take into account not merely the require-
ments but also the resources of the people.

Ours is a poor country, overburdened with taxgtion, already spending 50
per cent. of ita total revenues for military purposes when all other countries
are spending far less than ourselves. There is no end to this increase of
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military expenditure ; I ask, Sir, if there is going to be any end at all if the
Esber Committee’s Report is given effect to. I learn we have to spend another
15 crorer of rupees over abd above the current year’s budget allotment for
the Army. If this is true, to ask us to spend this additional amourt in the
name tfficiency, in the name of internal and external disorders, is, what
shall I say, injustice. The whole current of public opinion in the country is
- being poiconed by the bitterness caused by the enormous and alarming growth

of military expenditore in the country. Unless the mother of Parlinments
is going to meet us half way and relieve uesof the burden, there will he no
end to disaffection in the country. 8ir, it is a question of the most vital
importance, and it is only in the measure in which the Government deal with _

it reasonably that they will have identified themselves with the best interests
of the country, )

Mr. Harchandrai Vishindas: Sir, I rise to a point of order. In this
amendment admissible ?

The Honourable Mr. W. M. Hailey: Sir, 1 mevely wish, with your

rmiseion, to ack the Honouruble Member (Mr. Reddiyar) to repeat to the
Honse what we understood him to say about the necessity for an additional
expenditure of 15 crores on the Army. If we understood that statement
correctly, we should like to have an opportunity of answering it; if we
understood him incorrectly, we should like to know what he did ray. "

Mr. M. K. Reddiyar: I aid, that if the Esher Committee’s Report is

foing to be given effect to, there will be another additional expenditure of
D crores of rupees.

The Honourable Mr. W. M. Hailey: That is not correct,

8ir Godfrey Fell : Sir, before I deal with Mr. Reddiyar's amendment, I
should like to take this opportonity of congratulating my Honourable friend,
Sir Sivaswamy Aiyer, on the extremely able, the extremely lucid and, if I
may say s0, the extremely moderate, speech with which he has introduced this
series of 15 Resolutions. If I mention one or two points—I am glad to
say that there are only a few points on which I am not in agreement with
him—it is, be will understand, in no spirit of carping criticism, but merely
by way of explanation. o

At the outset of his speech, he took exception to the fact that the Esher
Committee did not deal with certain matters. These were the strength of
the Army in India, the ratio of British troops to Indians, and the functions
which the Army is called upon to perform, I should like to explain that all
those subjects were debarred : we had instructions not to touch on them. -

He then complained that we ignored the cost of our proposals. S8ir, I-
have endeavaurej, hitherto, from rearons of lovalty, to avoid explaining this
omission but, as I am directly challenged, I must say, that before the
Esber Commitiee left India about this time last year, they put in a complete
list of the proposals which they were likely to reeommcmf which involved
expenditure, and acked for an estimate of cost. They waited for that estimate
till the end of June; and as they did not receive it, they bad to issue
their report without it. '

The only other point I want to touch on, and it is & very minor one, is’
that though the sins of the Erher Committee are no deubt as numerous as

[}
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the sands on the seagshore, there is one thing of which we are not guilty.
We did not edit the Morning Past, nor did we write leading articles in
the Morning Post, so that we cannot accept responsibility for the remark
on that journal about the Babu to which my Honourable friend took
exception. .

I will now turn to Mr. Reddiyarsamendment. The Honourable Member’s
speech hardly reached me in an audible form but, judging from the
amendment which he has moved, the three main points he makes apparently
are as follows :

He speaks of the reactionary proposals of the Esher Committee ; he says,
that the Committee sacriticed Indian interests, and saddled India with burdens
necessitated by Imperial policy ; and he makes the proposal that the Parlia~
ment at Home should bear half the cost of the British Army in India.

Sir, it is extremely easy to condemn a report by an epithet. The
" Honourable Member is presumably a close student of the Esher Committee’s
Report, and I regret that he has not enlightened the Assembly as to the
matters in which he regards that Report as reactionary, but has left the
House to guess. As he has not explained in what way he regards it as reaction-
ary I am unable to answer him.

I will therefore pass on to the next point, namely, that the Esher Com-.
mittee proposed to sacrifice Indian interests and to saddle Indis with burdens
necessitated by Imperial policy. S8ir, I listened in vain to the Honourable
Member’s speech in the hope of obtaining some light on thie point too. I:

ive a categorical denial to the statement that India is being saddled by the
%slwr Committee with burdens necessitated by Imperial policy. I bave
already assured this Assembly, that the Army in India at the present time is
maintained for India’s own needs and for no other purpose ; that is to say, so
much of the Army in Indin as is paid for out of India’s revenues. There
is not a single man, not a ringle gun, maintained at this moment in India - at
India’s own expense which is required otherwise than for India’s own needs;
so that a general stutement of the sort made by the Honourable Member,
unsupported by any facts, is not worthy of serious attention.

The third point is his proposal that the United Kingdom should be asked
to bear half the cost of the British Army in India. Now, that is obviously
a very attractive proposition, but what is the justification for it? In view of
what I have just stated about the cost of the Army in India, and the object
with which that Army is maintained, what reason have we to expect Great
Britain to pay any part of the cost of our Army? We have the protection, in
--the first place, of the Bqyal Navy, towards which we contribute the magni-
ficent sum of £100,000 a year. In the second place, we have, as I explained
to the Assembly the other day, the whole of the armed forces of the Empire
behind as in case we require assistance against an enemy. So I really do
not think it is a practicable proposition to ask the Home Government to
contribute towards the defence of India itself any further than it is doing
now by maintaining a Navy, an Air Force, and an Army ready to come to our
help in time of need.

Before I sit down, Sir, I should just like, as the Honourable the Finarce
Member has already done, to deny the statement—I do not know where the
Honourable Member got his figures from—that the Esher Committee’s re-
commendations would add )5 crorés to our military burden, and to inform
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the House, that so far as'can bLe foreseen, if all the recoriymendations of the
Esher Committee which are likely to be accepted were to be sanctioned,.
the maximum cost would be 180 lakhs a vear, amF not 15 erores.

I oppose this amendment very strongly.
M. Harchandrai Vishindas: Sir, I support the Resolution which has

been moved by Sir Sivaswamy Aiyer and oppose the amendment moved by
Mr. Reddivar for these reasons.  Sir, 1 ros¢ to a point of order, but 1 thought
that the Chair was not with me. Therefore, 1 di& not prosecute that propo-
sition any further. Still I will explain what I mean. T find that the amend-
ment does not really ariee out of the Resolution and it is out of order in two
other respects. In the first place, Mr. Reddiyar, while condemning the
reactionary nature of the Esher Committee’s Report, is hecoming a reaction-
ary himself. Ie wants the Indian Army to be tied down to the British Arm
because timt necessarily must be the consequence if we are going to  have half
the cost of its maintenance from the British Parliament. 1 most ktrongly
object to that. I say, that it is not consonant with our self-respect that we
should get a contribution like beggars from other quarters. We should be
able to maintain our own Army ourselves at our own cost. Of course, if any
extra obligations are going to be imposed on the Army in the nature of its
being called upon for service outside, then the cost should be borne by Britain,
but that is quite different to formulating s proposal that for all time one-half
of the maintenance cost should be paid from some other source. TFurthermore,
‘I submit, Sir, that as the amendment could not be admissible for the simple
TEABON

The Honourable the President: Order, order. 1am not sure whether
the Honourable Member is submitting a point. of order or making a speech.

Mr. Harchandrai Vishindas: 1 am making a speech. I say, Sir,
that my observations are both in the nature of a speech and also .as pointing
out to the House, that we should reject the proposal hecause it is not in order.
By saying, that it is not in order 1 mean to eay: Is it open to this House to

8 any ﬁ'lesolntiun the result of which would be to dictate to the British
g":'liament, or for the matter of that to any other country, to make payment

tous?

Sir, I think that the Resolution that has been moved by Sir Sivaswamy
Aiyer explains in its wording, in the text, what the object of that Resolutson
is. The object of that lution is to point out for what purposes the
Army in India has been created and what are the duties it ha« to perform ; and,
furthermore, it lays down that the Army should have for its object efficiency
and proper organization wo that, whenever it may be called upon to do its duty
by the Empire, it should be ableto do so. Whereas the amendment simply
attacks the Esher Committee’s Report, with which the Resolution is not in

wthe least concerned. I submit, Sir, that we are here not for the purpose of
considering the merits and demerits of the Esher Committee’s Report or the
réoom'menﬁntions that the Esher Committee have made, but I think—I am
speaking subject to correction—that we are concerned with the report which
has been submitted to us for consideration by our own Select Committee, and
that we are concerned with the recommendations, in the nature of Resolutions,
whigh have been submitted to ue to-day. And therefore the amendment that
has been moved by My. Reddiyar is one which is not appropriate” and, if I

i
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may use the words, out of order. I would therefore recommend to the House
to pnss this Resolution without further discussion because Sir Sivaswamy
Aiyer has fully explained the reasons in support of his Resolution, and those
reasous do not require any further elaboration, and to reject the amendment.

Mr. Wali Mohamed Hussanally: Sir, Sir Godfrey Fell paid a high
compliment to Nir Sivaswamy Aiyer for the lucid vpecch he made in connection
with the Resolution he has moved, and T do not think it is for me to say any-
thing more upon that subject. But he made one remark in the course of his
speech whick was something to this cffect, that the Muhammadan leaders of
this country were ready 1o welcome an invasion of India. To that remark I

would take strong objection.
Dr. H. 8. Gour: I did not hear Sir Godfrey make that statement.

Mr. Wali Mohamed Hussanally: I do not mean Sir Godfrey Fell T

am referring to Sir Sivaswamy Aiver's speech. In the course of his speech he
made the remark,

Sir P. 8. Sivaswamy Aiyer: I did not say that of Muhammadan leaders
generally. 1 only referred to some.

The Honourable Mr. Shafi: My recollection, if 1 may venture to point
-out, is, that the words used were *when Mubammadan leaders ave ready to

welcome an invasion’,

Mr. Wali Mohamed Hussanally : I only wish to say, Sir, that the
Mubammadans of India as a class are extremely loyal and would rise to a
man to repel any invasion, if it comes at any moment. (Loud applause.)

So far as the amendment of my friend, Mr. Reddiyar, is concerned, all 1
have to say ix, that 1 could not hear his speech. 1 would ask the President to
have the acoustic properties of this Chamber examined, because it was entirely
Anaundible on this eide, and throughout the session I have felt very great
.difficulty in listening to the speeches of Members who are far away from this
-side and the result is we are at u very great disadvantage.

Mr, Eardley Norton :If it be permissible, Sir, I should like to say what -
I Lave to say as a whole upon the various amendments and not rise again,
While asking the House to reject this amendment .

The Honourable the President : Order, order. The Honourable Member
seems to have forgotten that there is a specific amendment to the Resolution
before the House. 1 think we had better dispose of $hat amendment before
we take up questions involved in the next amendmégé to W moved by Sir
Godfrey ll'el% R .

The amendment* was negatived.

Sir Godfrey Fell: I risc to move the amendment ‘standing in my
mame ;

« ¢ That for clanse (b) of the Resolution the following lause be substituted :

* That it should not be the objeot of the'Government of India to develop the military
resources of India in & manner suited to Imperial necessitien, as stated in
paragraph 17 of Part I of the Esher' Committee's Report, but to organise,
equip and train the army in India on the lines adopted me time to time by
the other militavy forves of the Empire',’ -

® Vide page 1609 of these Debates
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I do so, Sir, because I think that clause (6) (1) <is not an assumption whichr
requires to be repudiated. The meaning of that sentence, which is taken
from the introductory letter to Part I of the Report, is that the Committee
were unable to consider the administration of the Army in India otherwise
‘than with reference to the administration of the total armed forces of “the
Empire. - Now, I think, that this is a self-evident proposition. India is & part
of the Empire. The armed forces of India are part of the armed foroes of the
Empire, and a large part of the armed foroes of the Empire is serving in
India, namely, the British troops and the Royal Air Force. Therefore,a Com-
mittee appointed to consider the system of administration of the Army in
India cannot possibly ignore the system of administration prevailing in other
parts of the Empire. 1t is for that reason that I suggest the omission of
clause (4) (d) of lation No. 1. . '

With regard to the second part of it, namely, that the military resources
of India should be developed in & manner suited to Imperial neceasities, the
flsnembhliy will see that my Resolution is practically to the same effect —that
it should not be the object of the Government of India to develop the military
resources of India in a manner suited to Imperial necessities, as stated in the
Esher Committee’s Report, but that its object should be, as stated later on in
::ly amendment, to organise, equip and train the Army in India on the lines

opted from time to time by the other military forces of the Empire. 1
should just like to explain briefly, Sir, why those words, to which so great
exception has been taken, found their way into the Report. The position
was this,

When the Esher Committee met in London in September 1919, it had &
very heavy programme of witnesses to examine, and that programme lasted up-
to almost the last day before the majority of the Committee sailed for India.
It was not until actually the last day before we sailed that Lord Esher was
able to bring down the draft of Part I, and the Committee had, as a matter of ™
fact, about 2 or 4 hours, at the outside, in which to go through that
important document. Liord Esher attached the greatest importance to
its being signed before we left England, because, unless it could be
placed in the hands of His Majesty’s Government, and unless some expres-
sion of their views could be obtained on the main issues, namely, whether there-
should be o Commander-in-Chief, and what should be the relations between
the War Office and the India Office and the Government of India, before "the,
Committee arrived in India, the whole scope of our inquiry in India would
have to be changed. Consequently, several expressions found their way int
the report which we now recognise were unfortunate, which have given rise.
to much criticism, and which we would gladly alter if we could. These
remarks only refer, I should say, to Part 1.

Now T suggest, Sir, that the amendment which I have moved, in lieu of
clause (f) of the main Resolution, is really little more than an amplification
" of what is stated in clause (¢). In asking the Assembly to accept it, Sir, I
shonld just like, if 1 may, to refer for & moment to the assumption really un-
derlying the Esher Committee’s Report in this respect. We had in mind the
Imperial Conference on Defence which sat in 1909. Mr. Asquith, in king
-in the House of Commons, regarding the proceedings of that Conference,
n&ﬁned exactly the point which we in 1919 had in mind. He said, that the:
s nce.of the papers rélating to this Conference was contuine(i in the

' &
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recommendation, that without impairing the complete control of the Govern-
ment of each Dominion over the military forces raised within it, these forces
should be standardised ; the formation of units, the arrangements for transport,
the patterns of weapons, etc., being as far as possible, assimilated to those
which had recently been worked out in the Britieh Army. .

Thus while the Dominion troops would “in each case be raised for the .
defence of the Dominion concerned, it would be made readily practicable in
case of need for that Dominion to mobilise and use them for the defence of
the kmpire as 8 whole. This was the idea underlying that sentence in our
Report. 1 suggest that the amendment which 1 have moved brings it out
more clearly than the original clause (8) of the Resolution which is purely
negative,

Dr. H. 8. Gour: Sir, Sir Godfrey Fell has said nothing new in support of
his amendment which has not been vonsidered by the Select Committes. This
was exactly the point of view presented by Sir Godfrey Fell to the members

' of the select committee ; and our reply to Sir Godfrey Fell then was the reply

-

whole.’

which I shall place before the Honourable Members of this House now, wiz.,
that the sentence, which is the cardinal sentence, in the opening paragraph of
the Esher Committee’s Report controls and governs the whole of that part of
the Report. If yon will refer, Sir, to the terms of reference on the title-page .
you will find that four points were set out in this paragraph :

‘to inquire into and report with special reference to post-bellum conditions—(now. mark

- the words)—upon the administration, and where necessary, the organization of the Army

in India, including its relations with the War Office and the [ndia Office, and the relations of
the two Offices to one another.’ :

Now, if you analyse this sentence you will find that four points are submit-
ted for the consideration of the Esher Committee. The first is the question
of administration ; the second is the question of organization ; the third is the
relation with the War Office and the India Office ; and the fourth is the rela--
tion of the two offices, the War Office and the India Office, with each other.
These are the four points submitted for the consideration of the Esher Com-
mittee. Now, in the-opening sentence on the first page of this report they
refer to the first and second of these questions, namely, administration and
organization ; and in this connection you will find that the Esher Committee
have given the following reply, have placed before themselves the following
principles as guiding and controlling the principle of the whole report. They
say :

‘We cannot consider tho administration of the Army in India othertise than as part of-

the total armed forces of the Empire. Yet we have no indication of the' form of organiza-
tion which may be set up in the future for the control of other parts of the forces or of the

Consequently, the two points, first, the point of administration, and second,
the point of organization, are commented upon by them in the opening sent-
ence; and the select committee take objection to the assumption that is made
in this opening sentence. Now, Sir, Sir Godfrey Fell has given us the history
of the drafting of this report; I presume he is not the draftsman; he is one
of the interpreters of the draft; and I beg to submit that other members of .
the Esher Committee may justifiably ica a different construction upon this

sentence, and it is therefore necessary tiftht this House should repudiate any
assumption, that is implied, of the character which is embodied in clause 1 (
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-of our Resolation. I therefore hope that the liouse will support the select
committee’s recommendation and reject the amendmant proposed by Sir

Godfrey Fell. '

Munshi Iswar Saran: Sir, Sir Godfrey Fell ‘has very frankly told us.
that certain uafortunate expressions have eropt into the-report. He doen not
quarrel with Sir Sivaswami Aiyer’s reading of the repart. But he has told us,
how the members of the Committee in & huvry came to sign it, and how they
had not time to revise the dvaft. In view of this observation of Sir Godfrey
Fell, T submit, it is not necessary to refor him or the House to various state-
ments made by the members of the Ksher Committee in regard to the relation
-of Indian troops to the Empire. This report has been very carefully read by
very competent eritics and by very careful students of Indian politics, and
they have all come, if I may say so, unanimonsly to the conclusion—taking the
report as they find it, and not as the mombers of the Committee may have
meant it to be-that it does contain the assumption which Sir Sivaswamy Aiyer
in clanse (8) of Resolution 1 repudiates. 1 am fully prepared to believo that
what Sir Godfrey tells us is in his opinion the cause of the use of those un-
fortunate expressions, but may I tell him, that as a member of the Bar that
I {ind it impossible to accept a statement made by a member of the Iksher
Committee, however distinguished he might be, to he equivalent to a state-
ment wade by all. It is the opinion of Sir Godfrey Fell himself, and 1
respectfully submit, that the House will be perfectly  justified in saying that if
-canuot tuke his statement to over-ride the distinet- language of the report
itself. I, therefore submit Sir, that Sir Sivaswamy Aiver was perfectly
right in vepudiating this assumption made by the Esher Committes, an-as-
sumption which I submit ought to be repudiated by us in clear and emphatic
language. ‘1 therefore oppose the amendment of Sir Godfrey Fell,

Mr.J. P; Cotelingam : Sir, I rise to support the amendment moved by
Sir Godfrey Fell. The Resolution moved by Nir Sivaswamy Aiyer on bebalf o
the Assembly Committe¢ asks the Governor General to :

“repudisie the assumption underlying the whol# report of the Esher Committee,’

-and leaves it there, What is to follow the repudiation is not laid down. Sir
Godfrey Fell in his amendment states that quite explicitly. He says : '
*that it shonld not be the object of the Government of Indis to develop the military

‘resouirces of India in & manmer suited to imporial necemities, as stated in paragraph 17 of
Part I of the Esner Committee's Koport,' .

-and then goes on to state what it is to be, namely :

* to organize, equip and train the Ai'my in' India on the lines adopted from time to
time by the other military forves of the Empire.” -
Therefore, Sir, I think it is desivable that Sir Godfrey Fell’s amendment should
"take the place of part (4) of the Resolution moved by Sir Sivaswamy Aiyer.

Mr. 8. C. Bhahani: Sir, I also rise to support the amendment -thut
has been proposed by my Honourable friend, Sir Godfrey Fell, and for
these reasons. The statements that are contained in the second clause of the

...Jbesolution moved by Sir Sivaswamy Aiyer are explicitly and, I think, better
“sstited in the amendment that has beemproseoned by Sir Godfrey Fell, that the
military resources of India are not to be developed in a manner suited to
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imperinl necessities, and socondly the maintenance of internal tranquillity.
There is no doubt that India is u purt of the Indian Empire, and that the
third obligation has to be recogmised by India, namely, that being a part
of the Indmn Empire she must certainly look to the needs of the Bntish
Empire too. There ix no reason, however, why we should mention this as a
specific purfone for which the army in India is to be maintained. Such a
statement, I suppose, is not made by any other members of the British Empire,
It should suffice if in the Resolution it is stated that the army is to be
maintained in a manner which will be in keeping with the duty devolving
upon the Indian Empire. 1 thevefore propose that the original Resolution
should be accepted by the House, and that the recond clause of it be changed as
suggested by Sir Godfrev Fell,

The Honourable Mr. W. M. Hailey: Sir, may I first make to the
House one general remark with reference to what fell from some Honouruble-
Members 7 Sir Sivaswamy Aiver told us what were the views represented to the
Select Committee by Dr. Gour, and Dr. Gour told us what were the opinions
that were expressed by Sir Godfrey Fell hefore the Select Committee. Might
I suggest, Sir, the advisability of following a convention we used to obrerve:
in the Council which preceded this [ouse, namely, that matters which
occurred in the Select Committee were not referred to outside it? Now,
Sir, as repards the exact point at issue. 1, like many other Members of the
House, read the Report of the Esher Committee in a critical spivit.
How critical that spirit was, 1 know that some of my friends on this sitle
of the House will bear witness. I, like very many Members of the Houge, took
excéption in my own mind, at all events, to the expressions used in puragraph
17 of Part I 1 csm, therefore, speak with a perfectly clear mind when T aay,
that 1 equally repudiate any suggestion that the Army in India should be
orgunized or waintained primarily with a view to imperial purposes. But I
am_ here speaking on this particular amendment moved by Sir Godfrey Fell,
and T put it to the House, that if they fail to support thié amendment and
imttemi support the substantive Resolution moved by Sir Sivaswamy Aiyer, they
will be faﬁing into an error of not of terminology but of substance. It is
perfectly true, as Dr. Gour said, that in the opening letter of the Esher Com-
mittee they said, that they were unable to consider the administration of the
Army in India otherwise than as part of the total armed forces of the Empire,
Sir Sivaswamy Aiyer seems to ask us to repudiate that position entirely. I can
perfectly well tinderstand the desire of the House to repudiate the view
expressed in the second section of the Resolution hefore us but what substan-
tial ground isx there forrepudiating the proposition that the administration of
the army in India cannot be considered otherwise than as part of the total
armed forces of {the Empire? That is the substantive point which I ask this
House '

8ir P. 8. Sivaswamy Aiyer: If it is anything more than a truism. .

The Honourable Mr. W. M. Hailey : If itisa truism, still less chould wy-
repudiate it. You may.object to the definite manner in which the committec
interpret the way in which Indin's forces should be administered us part of the
forces of the Empire; vou may, for instance, object to the control, shall we
say of the Imperial General staff, you may again object to certain of the com-
wittee’s recommendations with regard to nominations to higher appointments.
You may object to whmt they say, for instance, with regard to the nomination
of His Excelleney the Commander-in-Chief’s successor.  But while you

&*



1708~ BEGISLATIVE ASSEMBLY. - [ 2Sta Marcr 1021,

[ Mr. W. M. Hailey.] _

are objecting to those details, can yon at the same time honestly repudiate
the main position that the administration of the army in India cannet
be considered otherwise than as part of the total armed forces of the
Empire? If we fall into difficulties in India, we need the support of the
other forces of the Empire. The forves of the Emrim include not only the
Army, but the Navy. The administration of the total forces of the .Empire
ie a matter for His Majesty’s Cabinet, and whatevér the details of the
administration may be, the administration of the whole must be considered
a8 an entity; you cannot get away from that position, and I do not think
it is logical formally to repudiate it. I am as strong as any body else in
believing that the main and primary purpose of maintaining the Indian
Army is for the defence of India against external attack and internal
disorder, I believe that position should always be maintained, but T do ask
the House not to repudiate any suggestion that the administration of the
Indian Army, whatever the details of the administration, can he entirely
dissociated from the administration of the general forces of the Empire.

Mr. N. M. 8amarth: Sir, I rise to oppose the amendment moved by
Sir Godfrey Fell. I do not think that the expression to which we take
exception has been rightly understood in all its bearings. The assumption
underlying the whole report of the Esher Committee in first that the
administration of the Army in Iadia cannot be considered otherwise than
a% part of the total armed forces of the Empire. Now what the meaning
.of that expression is, is made clear in the covering letter itself. After laying
.down this dictum, they proceed to expound it in the unext two paragraphs.
They say :_ ’ .

«Novel political machinery created b{ﬂtlm Peace I'reaty has enhsnced the importance
of the Army of India relatively to the military forces in other parts of the Empire, and
more psrticurlﬂy to those of the British Inles’. .

They proceed further and say :

« Wé feel bound to assume that Wenstern Europe will no longer be an armed camp
.containing national srmies in a high state of preparation for war, und we note that
conflicts fraught with the gravest consequences to the belligerent nations cannot in future
take place within o few days or wecks of an order to mobilize °. .

1 shall now draw attention to what follows:

«We realize, and the evidence of Lord Allenby confirma our bolief, that the war has
left Eastern Europe, and what is commaonly known as the near and Middle Esst, in a
.condition of grave unrest, with connequences to Indis, especially a4 regards her wilitary
and financial resources, that we are unable to’ignore”,

Now, the whole point of view of the Esher Committee’s Report and
objective of the recommendations which have been made, is obsessed by the
idea that in Europe you will not have any large armiex, the centre of gravity
bas turned now to the Middle East and Near East, and therefore the adminis-
tration of the Army in India must be so controlled from the War Office that
# shall be available for the purposes of these extrasterritorial needs of the
Empire. Idonot wish to take up longer time in explaining the whole sgheme ;
but those who have been couversaut with the detailed criticism of the London
Pimes, when the Esher Report was out,—the promnpt, penetrating, trenchant and
suformed eriticism to which this Esher Report was subjected by the London
Aimes will understand the importance of repudiating what that paper effective-

1y fepudiated, namely, these two underlying principles of the Report, and I

> .
i
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trust that nothing that has been said either by the Honourable the Leader of
the House or our Honourable friend, Sir Godfrey Fell, will induce the House
to give up the position which we have taken up deliberately in this clanse.

The Honourable the President : The original question was :
* This Assembly recommends to the Governor General in Council : -

(a) That tho purpose of the Army in India must be held to be the defence of India
againet ¥xternal aggression and the maivtenance of internal peace and
tranquillity. To the extent to which it is necessary for India to maintain
an army for these , its organization, equipment and administration
should be thoronghly up-to-date, and, with due regard to Indian conditions, in
accordance with present-day standards of efficiency in the British Army so
that when the Army in India has to co-opernte with the British Army on any
occasion there may be no dissimilarities of organisation, cte,, which would
render such co-operation difficult. For any purpose other than those mention-
ed in the first sentence the obligntions resting on Indin should be no more
onerous than those resting on the Seclf-governing Dominions and should be
;u)ndel:tgkm subject to the same conditions as are applicable to those

ominions.

(8) To repudiate the assumption underlying the whole Report of the Esher
Committee :
" (1) That the administration of the Army in India cannot be considered
atherwise than as part of the total armed foroes of the Empire, and

(2) That the military resources of India should be developed in a manner
suited to Imperial necensitive.’ i i

Since which an amendment has been moved to substitute for clause (J) the
following clause : _

* That it should not be the object of the Government of India to develop the military
tesources of India in a manner suited to Imperial necessities, as stated in paragraph 17 of

Part 1 of the Esher Committee's Report but to organizé, equip and train the Army in India
.on the lines adopted from time to time by the other military forces of the Empire.’

The question I have to put is, that that amendment be made. ;
The Assembly divided as follows : '

AYES-30.

Abdul Quadir, Maulvi. Keith, Mr. W. J.
Afsar-ul-Mulk Akram Hussain, Latthe, Mr. A. B.
Prince. Majid, Sheikh Abdul.
Ahmed, Mr. Zahir-ud-Din. Maw, Mr. W. N.
Aiyar, Mr. A. V. V. MeCarthy, Mr. Frank.

Asjrd-ul-lah, Maulvi Miyan.
Brvant, Mr. J. F.

Carter, Sir Frank.

Cotelingam, Mr. J. P.

Crookshank, Sir 8Sydney.

Dentith, MY, A, W, -

Fell, Bir Godfrey.

Gajjan Singh, Mr.

Hailey, The Honourable Mr. W. M.

Holland, The Honourable Sir Thomas.

Hullah, Mr. J.

Hutehinson, Mr. H. N.
Tkramullah Khan, Mr. Mirea Md.
Innes, Mr. C. A, o
Kabraji, Mr J. K.-N.

Mitter, Mr. D, K.

Mubammad Hussain, Mr. T.

Muhamimad Iswail, Mr. 8.
O'Donnel], Mr. 8. P.
Percival, M. P. E.
Pickford, Mr. A. D.
Renouf, Mr. W. (0.

Sarfaraz Hussain Khan, Mr, .

Shahani, Mr. 8. C.

Sharp, Mr. H.

Singh, Raja 8. P.

Sirvear, Mr. N, C.

Spry, Mr. H. E. )
Waghorn, Colonel W. 1). .
Wild, Mr..C. E.
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{ The President.]

NOES-—44.

Abul Kasem, Mr. ! Ivwar Savan, Mr.

Agarwala, Lala G. L. | Jathar, Mr. B. H. R.

Aiyer, Bir Sivaswamy. - Joshi, Mr. N, M.

Amjad Ali, Mr. . ' Lakshmi Narayan Lal, Mr.

Ayyar, Mr, T. V, Scehagiri. Mahadon Prasad, Mr.

Bagde, Mr. K. G. Misra, Mr. Pivari Lal.

Bajpsi, Mr. 8. P. | Mukherjes, Mr. T.

Barus., Brijut Debi Charan. Nabi Hadi, M.,

Bhargava, Mr. J. Nag, Mr. Givish Chandra.

Bishambhar Nath, Mr. ;. Noogy. Babu Khitish Chandra.

Chandhuri, Mr., J. ' Norton, Mr. Eardley.

Das, Babu Braja Sundar. Pyari Lal, Mr. _

Does, Pandit R. K. Ramji. Mr, M.

Dwarkadas, Mr. J. i Rao. Mr. P. V. Brinivasa.

Faiyaz Khan, Mr. Muhammnd. : Reddiysr, M. M. K,

Ghulam Barwar Khan, Chaudburi. Bamarth, Mr. N. M. .

Gidney, Lt.-Col. H. A. J. : Bhahab-ud-1}in, Chaadhuri.

Ginwala, Mr. P. P. - Singh, Mr. B. P,

Gour, Dr. H. 8. Singh, Raja K. I,

Qulab Singh, Sardar. Sohan Lal, Mr.

Hursanally, Mr. W. M. ) Subzposh, Mr. 5. M. Zal:id Ah.

Tbrahim Ali Khan, Nawab Muhsmmad. Yishindas, Mr. Harchandrai.
The motion was negatived. -

The Hononrable the President : The question is, that that Resolution®
(No. 1) be adopted. -

The motion was adopted.

The Assembly then adjourned for Luuch till Twenty#ive Minutes pust
Two of the Clock. :

The Assembly re-assembled after Lunch at Twenty-Five Minutes past
Two of the Clock. The Honourable the President was in the Chair.

Sir P.8& Bivaswamy Aiyer: I understand, Sir, that some remarks
which I made in the course of my speech have given rise to misconstruction
as to my intention. When 1 referred to Mubammadan leaders whot were
prepared to welcome the advent of the Amir, 1 had in mind only one or two

# ¢ This Auembl} recommends to the Governor General in Couneil : .

{#) That the purpose of the Army in India wust be held to be the defence of India
d against external aggression und the maintenance of internal peace and tran-
uillity. To the extent to which it ix necessary for Indin to maintain an army
or these purposes, ita organieation, equipment and administration should be

thoroughly up-to-date, and with due regard to Indian conditions, in aceo!
with present-day standards of efficieney in the British Aviny so that when the
Army in India.bas to co-operato with the British Aviny on'any oveasion there
may be no dissimilarities of organiration, ete., which would rendor such -co-
operation difficult.  For any purpsse other than those mentioned in the firat
. sentence the obligations resting on India shonld be no more onerous than thoss
resting on the’ Belf-governing Dominions and should be undertaken subject to.

“ the same conditions ax are applicable to those Dominions, : '
‘6) To repudiate the assumption underlving the whole Report of the Esher
Commithee : )
17) that the administration of the Army in India eannot be econsidered
' otherwise than as part of the total armed foroes of the Ewpive, and

" (7) that the military rcwources of Indin should be developed in 2 mannor
suited to Imperial necessitics.’ :
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gentlemen. It is not necessary for me to refer to the names of these gentle-
men ; I believe they are known to most of the Membera here. ‘

One Honourable Member : They cannot be gentlemen.

8ir P. 8. Sivaswamy Aiyer : I had no intention at all of casting the
slightest reflection upon the loj{alty of my Muhammadan friends, and I ghall

see that the version of my speech which appears contains only the words
* one or two Muhammadan leaders ’ and not ‘ Muhammadan leaders.’ With

that explanation, I hope, the House will be satisfied.

Mr. Amjad Ali: Are not there two or three Hindus as well who are very
extremely violent in wishing to drive out the English from this country and
~ help any invasion ? . _

Sir P. 8. Sivaswamy Aiyer : I have referred to them also.

Mr. Amjad Ali: You would do well in that connsction if you mention
also that there are Hindu leaders.

Sir P. 8, Sivaswamy Aiyer : I have no intention of casting any reflec-
tion on any Muhammadan gentleman. -

The Honourable the President : Order, order.

Khan Bahadur Sarfaraz Hussain Khan : I thank you on behalf of the
Mubammadans. It is only a section of the Muhammadans, as there are every-
where among the non-co-operators, who may become violent, but we Muham-
madans generally who are not non-co-operators are loyal to the very core to
the British people. (Applause.) -

ResoLurioN No. 2.

The Honourable the President : The Resolution moved is:  _

* That this Assembly recommends to the Governmor Gemeral in Council that the Army
‘in India shonld not, as a rule, be employed for service outside the external frontiers of India
-excopt for purely defensive purposes, or with the previous consent ‘of the Governor General
in Cglmcil in very gravo omergencies, provided that this Resolution does not preclude the
-omployment on garrison duties overseas of Indian troops at the expense of His Majesty’s
Governmont and with the consent of the Government of India.’

Munshi Iswar Saran: Sir, you will be pleased to notice that Amend-
ments Nos. 5, 7 and 9 standing in my name all relate to this Resolution. I
wish to have your ruling, Sir, whether I should move them all together in one
speech, or I should move No. 5, and then Mr. Samarth will move No. € and
then I should move No. 7 and so on.

The Honourable the President : Does the Honourable Member mean
that the three amendments standing in his name are really parts of onme

amendment ?

I think he had better move them together.

Munshi Iswar S8aran: Sir, having in viéw all the observations made by
Sir Sivaswamy in moving these Resolutions I do not think it is necessary for
me to move Amendments No. 5 and No. 7 standing in my name. My object
in moving these amendm3nts was to make it perfectly clear that we did not
want our troops to be employed for any aggressive purposes. But the Mover
of the Resolution made it quite clear in his speech that the Resolution moved
by him embodied this very idea. I shall therefore, with the leave of the

ouse, not move these two amendments.
I
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Munshi Iswar Saran.] .

ere remains No. 9% standing in my name. I shall not read it, but I shall
state the substance of the amendment. The firgt part of the Resolution, Sir,
1 welcome, as embodying our considered opinion that Indian troops should not
be employed except in certain cases and under certain conditions beyond the
frontiers of India. I am anxious that we shéuld make it unmistakably plain
as to what we want. We are utterly opposed to the idea of the Army in
India being used for aggressive purposes beyond our frontiers. I am happy
to find that Sir Sivaswamy left the House in no mistake as to the
meaning of the Resolution moved by him. The idea that our roldiers
should be rded by other nations as mere mercenaries is very galling
tous. The House will kindly notice that according to the first Resolu-
tion, we are prepared to share our military burdens in commmon with
the Self-governing Dominions and in addition we are willing to undertake
a little more responsibility provided we are not involved in engagements
that lower the position and the prestige of our soldiers. As regards
_the second part of the Resolution, I must frankly eay, that 1 am against
the employment of our troops on garrison duties overseas, At the same
time 1 am free to appreciate the motive of such Honourable Members
as have suggested this proviso. They seem to imagine that our soldiers
- by doing garrison duties overseas will have & good opportunity of
improving themseclves and of becoming better soldiers. I join iseue with
them. Even according to these friends our troops will not be called
upon to engage in wars overseas. They will have to be content merely
with garrison duties. I - submit, Sir, that there would have heen some
force in the view of my Honourable friends who insist on this proviso
if they had insisted that our troops should take part in wars beyond the
frontiers. But that th?' do not say. What they say is, that they should be
engaged on garrison duties. I submit, Sir, that the mere doing of garrison
“ duties overseas is not a matter of such great importance—I speak mt.ﬁ‘ great
diffidence—to our soldiers that we should for that consideration lend them
for purposes not legitimately Indian. I venture to think, that one aspect
of the question has not been sufficiently given importance to by my Honour-
able friends who want this proviso to be inserted. There are not a few
competent and qualified critics who maintain that the strength of the
Army in India is on a war footing. Public opinion will of course demand,
and i for one have no doubt that it will sccure its reduction. If the Army
is reduced to its irreducible minimum, I am afraid, we shall not be alle

to lend our troops for garrison duties overseas. The fact that our troo
to-day are to be found scattered in various parts is proof positive in my humbli:
inion of the unnecessarily large army which we are keeping. Look at
:Ee number of troops that we are able to spare to-day. On the 22nd of
February 1921 we were told by Sir Godfrey Fell that approximately 74,700
Indian troops were employed in Mesopotamia and Persia, and about 23,000
troops were serving in Egypt and Persia. I hope this House will clearly
expross its opinion about the employment of Indian troops overseas in this
fashion. But, Sir, I am anxious that we should mise no objection if Iis
Majesty’s Government wants to keep Indian troops in Indin for purposes

#¢ That the words ‘ maintenance in India wholly at the expense of His Majesty's Govern-

* ment with the consent of the Government of India of Indian troops for empioyment' on
ggrrison duties overseas * be substituted for the words from 'employment on garrison
duties,” in line 5, to the end of the Resolution.’
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of employment on garrison duty overseas provided it obtains the consent
of the Government of India, which in its turn will secure the consent of the
Secretary of State. I mean, if His Majesty’s GGovernment can come to
terms with the Government of India as regards the employment of troops—
not the regular troops that we have, but some other troops that they shall
maintain in India,—then, I submit, that this House, having regard to our
connection with England, should have no objection to it. It is with the
object of making it perfectly clear that we do not want our troops to be
employed out of India that I bring forward this amendment. At the same
time, I wish the House to make it equally clear that we do not want to stand
in the way of His Majesty’s Government making any terms with the Govern-
ment of India for keeping troops wholly and solely at their cost in India.
I therefore move the amendment standing in my name.

The Honourable the President: Amendment moved :

* That the words * maintenance in India wholly at the expense of His Majesty's Govern-
ment with the consent of the Government of India of Indian troops for employment on

ison dutios overseas' be subatituted for the words from ‘employment on garrison
ﬁutien.' inline B, to the end of the Resolution .’

Dr. H. 8. Gour: Sir, I mn;i‘ﬁ)erhaps be permitted to justify the Resolu-
tion as it stands on the paper. e view that 4he Select Committee adopted
was & compromise between the opposing views prevalent in this country. One
of them is, that the Army of India must remain in India at all times and on
-every occasion, that it should be a pardanashin army and that it should he
maintained as such, religiously watched and scrutinised against excursion into
foreign territory, '

The other viewis, and a view to which some countenance is lent in Lord
Esher’s rt, that the Indian Army might, at times, be g pawn in the game
of Imperialism, The Select Committee have chalked out a middle course, and
that is that the Indian Army muset primarily be for the defence of India and
for the purpose of repelling external aggression, and in order to equip it for
that purpose it must receive that up-to training which is necessary for the
purpose of withstanding an international couflict.

My learned friend, who has moved this amendment, Munshi Iswar Saran,
questions the wisdom of employing our troops outside the frontiers of India on
garrison duty. He joins issue with me, and I join issue with him. I submit,
that if we were not to allow our troops to go outside the frontiers of India for
the purpose of doing garrison duty, we would not give our Indian soldiers the
necespary training nng experience which they would obtain by foreign travel,
What other alternative has my learned friend suggested beyond levelling at
this Resolution a purely destructive criticism ? Has he suggested any means
for the training and equipment of the Indian Army? He has done nothing
of the kind. T submit, that the means that the Select Committee has adopted
of training the Indian soldier and keeping him up to date as regards efficiency
is only justifiable if we allow the Indian soldier to go overseas for the purpose
of doing garrison duty, My learned friend seems to suspect, that in doing so,
the cost of the Indian Army would be greatly increased. I have no suspiciorn
of that kind. Tf my learned friend will read the proviso which js a part and
parcel of the Resolution, he will find that the cost of the Indian troops serving
overseas for the ‘ﬁurpose of doing garrison duty will be borne by His Majesty’s
Government. ¢, therefore, train our soldiers at the expense of His Majesty’s
Government, and while Hie Majesty’s Government receives service from the

12

*
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[Dr. H. 8, Gour.]
Indian soldier, the latter in turn comes back better trained, better equipped,
with greater confidence in himself, and able to withetand a foreign foe in times
of emergency and national necessity. I submit, therefore, Sir, that the clause
as suggested by the Draft Committee should stand, and the Honourable
Mover's amendment be rejected by this House.

My friend has further eaid that so far as the question of defence of this
country is concerned, there is no objection to the employment of Indian
soldiers, but the rule should be made rigid and inflexible. He has wisely with-
drawn his amendment which is, that the words ‘as a rule’ should be deleted
from this Resolution. The object of the Select Committee in adding these
words, ‘as a rule’, was to give it the elasticity necessary in the case of a
military army.

I therefore submit, that every word of this Resolution should receive the
wnanimous aseent of this House.

Sir Godfrey Fell: I think it might be of interest to this Assembly-if I
were to explain the point of view of the Government of India with regard to
the employment of Indian troops overseas. Before doing so, I should like
to s:e};i. at once that the Governinent are prepared to accept this Resolution as
mo

The position about the employmens of Indian troops overseas is as follows :
As the Assembly is aware, after the Armistice large numbers of Indian troops
were retained for garrison duty in various of the world, such as,
Palestine, Mesopotamia, Persia and so forth, The Government of India have
been pressing the Home Government for their return. 1In pressing the Home
Government for their return, they believed that they were acting in accord-
ance with the wishes of the people of this country. It now appears, from the
Resolution which stood in the name of my friend, Dr. Gour, but which has
not been moved, and from the proviso to the Resolution which we are now
discussing, that there is a considerable body of opinion in India in favour of
allowing Indian troops to serve overseas. Well, if that ia so, the Government
of India have no objection whatever to reconsidering their position. But there
are certain points which must be borne in mind. The first is this. We must
not do anything which will interfere with the contentment of the Indian
army. As the Assembly is aware, in normal times the Indian sepoy gets a

deal of leave every year. He is able to go to his home and attend to his
rivate affairs, to look after his land, to take up law suits, to marry his
hters, or whatever it may he. If he is serving overseas, he will, of
course, not be able to go home so frequently, and that will possibly be a
source of discontent. In any case, therefore, it would be necessary, if Indian
troops were employed overaeas, to give them very liberal leave rules.

There is very little difference really between the Resolution as moved and
the amendment moved by my Honourable friend, Munshi Iswar Saran. 1
think, if my friend will allow me to say so, that his amendment is not very
clearly expressed. But I take him to mean, that instead of Indian troops,
that s, part of our Indian Army, being employed on garrison duties oversess,
he woulgaprefer that a special force should be raised and maintained in India,
at the expense of His Majesty’s Government, for garrison duties overseas,
and that it should be no part of the functions of the Indian Army to form
those garrisons. There is not a very great deal of difference between the two.
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The same class of men would be serving in the two categories. It is really, I
think, a matter which should be left to the experts to decide—whether, if His
Majesty’s Government want Indian troops for garrison duties overseas and the
Government of India are prepared to agree, it should be done by increasing the
strength of the Indian Army above the amount required for India’s own
needs and, of course, debiting the cost of that excess to His Majesty’s Govern-
ment, or by raising a separate force for service overseas, again, of course, at
the expense of His Majesty’s Government. I would ask this Assembly to
leave that matter for the decision of His Excellency the Commander-in-Chief
and the expert advisers of His Majesty’s Government at Home. The two
main things which we have to bear in mind are, firstly, that whatever we do
must not interfere with the efficiency and contentment of the Indian Army,
and, secondly, that it must not throw any unfair financial burden on India,
that is to say, whatever is done mustbe done wholly and entirely at the
expense of His Majesty’s Government.
I therefore commend to this Assembly the original Resolution as drafted.

Mr.N. M.Samarth: There is very little difference, Sir, between the
views expressed by Sir Godfrey Fell and the views as embodied in the amend-
ment® of which I have given notice. I am in favour of organising the Indian
Army for the purposes and to the extent to which we have made reference in
Resolution No. 1 which we have passed. Over and above that, there should
be organised at the same time, a body of Indian troops for the purpose of
garrison duties overseas. Many troops are now returning, and I do not
wish to have in my country the question of unemployment of demobilised nen
raised as in England. Thousands of these troops are coming back, and where
is the employment for them unless you find some such employment for them
as I have mentioned? My prollzésal is, that these Indian troops- should be
organised in the manner in which expert advice may sanction or dictate,
in such a way that they may be available for Great Britain in all
those territories where Great Britain has 8 mandate now under the League
of Nations. We undertake to help Great Britain in her needs, but it is for
Imperial purposes that we do so. Therefore, it is but right that the cost of
recruiting, training, equipment, transport and supply, invaliding, pay, pensions,
gratuities, allownnces, and all that, should be borne by His Majesty’s Govern-
mtent. That is my proposition, and I take it, that from what fell from Sir
Godfrey Fell, he would have no objection to substitute my wording for the
wording of the proviso as it now stands in the Resolution.

Now take the original words as they are. The]}:: do not bring out the full

sense of what Sir Godfrey Fell conveyed to us. The original Resolution says :
« Provided that this Rosolution does not preclude the employment on garrison duties

oyerseas of Indian troops at the expenso of His Majesty’s Government,’

that is to say, when they go overseas. But what about the cost while in India ?

I separately allocate an army for the purposes of India and a certain separate
# ¢ Por the words from * provided * to the words * Government of India ', the following be

substituted, namely :

¢ Provided that, in addition to the army which it may be nocessary for Indin to maintain
for the purposes and to the extent mentioned inclause (a) of the Resolution 1,
the Governor General in Council may, with the concurrence of the Secretary of
Btate for India and at the desire of His Majesty's Government, provide for the
maintenance and upkeep of Indian troops for ison duties overseas and for their
employment on such duties, the entire cost of such troops being borne by His
‘Majesty's Government "' '
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portion of Indian troops for overseas garrison duty.. Now, the cost of such
troops who are maintained in Indis when they are not required overseas must
also be borne by England, by His Majesty’s Government. There is, Sir, s
history behind it. After the Army Commission of 1879, additions were made,
on account of the panic of the Afghan War to the troops and these additions
were in excess of the maximum defence forces required for India as laid down
by the Army Commission of 1879. What happened ? The additions were

rotested against by two Members of the Viceregal Council including the

inauce Minister who urged that in the first place they were not necessary
and secondly that if they were wanted that was for purposes of Imperial policy
and the Imperial Treasury should pay for it. That is exactly the position
which I wish this House to take. TPI’.ne proviso as drafted does not bring out
that idea. The wording of that proviso only says that the troops, when they
are employed overseas shall be at the expense of His Majesty’s Government.
It makes no provision for the cost of those troops, for the cost of recrulting
and maintaining them and of giving them, pay and allowances and so on
while they are here or when they come back from overseas. Therefore, Sir,
I do not know whether I shall be in order in moving my amendment at this
stage. I should like to move it, if you permit me to do so. '

The Honourable Mr. W. M. Hailey: Sir, I feel that the point that
Mr. Samarth has just referred to is partly a financial one and it would no
doubt interest the House to know how I, as representing the Finance
Department, would interpret the original Resolution as put forward by
8ir Sivaswamy Aiyer. e words used are :

¢ Maintenanoe of garrison duties overseas at the expense of His Majesty’s Govern-
ment.! .

Now, 8ir, as we interpret that phrase in regard to the employment of
overseas troops, that would undoubtedly cover not only the cost of the troops
when employed overseas aud their transport overseas, but also the maintenance
of the necessary drafts in India at our depdts in order to fill up any vacancies
that occur when troops are employed oversess. It would further mean that
His Majesty’s Government uhou{d bear the necessary share of what you
might call semi-capital expenditure, that is to say, on their barracks and main-
tenance in India. It would also.still further imply that His Majesty’s Govern-
ment should bear a certain percentage of what in commercial circles would be
called ¢ overhead ’ charges, namely, the general cost of supervision of the Army,
It would include also non-effective charges (pensions, furlough and the like) ;
so that if I were called upon to interpret the meaning of the Resolution as
originally put forward, I should myself have interpreted it in exactly the
sense that Mr. Samarth himself desires. I may say, that we have been very
particular as to the terms on which we would be prepared to supply troops for
overseas duty and the conditions that we have made correspond very closely to
those which I have just explsined to the House. The House is no doubt
aware that throughout the course of the war we had in India an official called
the ‘Controller of War Accounts’. He is a distinguished Indian officer; i
was his duty to apportion the charges falling respectively on His Majesty’
Jovernment and on ourselves and I can assure the House, that they need b
under no apprehension whatever as to the strictness with which he ha
interpreted E.is duties. He has on every occasion charged His Majesty’
Government fully with everything that might legitimately be put down ¢



ESHER COMMITTEE'S REPORT, * 1717

their debit and I have not the smallest doubt that if the Indian troope
are continued in employment overseas much the same nrrangements in regard
to the financial division of accounts will also be maintained and the v
strictest discrimination will be made between the charges which should ::ﬁ
on His Majesty’s Government and those which properly fall on the Indian
Government itselfs

Mr. N. M. Joshi: Sir, I am inclined to favour the view which was put
before this House by my Honourable friend, Mr. Samarth. Besides the argu-
ments which he has used in support of his view, I may also say one thing
more and it is this. If we have got an independent unit of army for employ-
ment on garrison duties outside India, Government will not be open to tg’e
blame of using our forces as mercenaries. If there is an independent unit
and if a man joins that unit knowing that the Army is mainly for garrisoning
other countries besides India, then certainly there is no blame attached to
the Government of India. If a man chooses to join such an army, we cannot
prevent him, There are several people who take service in other capacities, in
other professions and we do mnot call them mercenaries and if some people
choose to go into the profession of a soldier to serve on garrison duties in
other countries we cannot also prevent them from doing so. I think, there-
fore, if we accept Mr. Samarth’s view that there should be an independent
unit, it will be much better,

Mr. 8. C. Shahani: I rise to point out that it will be very undesirable
to demarcate between the forces that are to be employed in India for the
purpose of defence or maintaining peace in India and for the purpose of

rrison duties overseas. The object with which this Resolution has been
framed will also be defeated. It is deemed desirable that the Indian soldier
should be properly trained and should have opportunities afforded to him for
seeing fighting done elsewhere. I at the same time feel disposed to support
the amendment that has been &ro by my Honourable friend, Mr. Samarth.
If, as he has pointed ouf, it w desirable to see that the entire cost of
this unit or the entire cost of the troops doing garrison duty outside should
be borne by the Imperial Government, there is no harm in making an
explicit provision in the Resolution that will be passed by this House to-day.
1t is true, that we have had verbal assurance to the effect that mone of the
cost will be borne by India but as I have said it will be only right to make it
plain, so that the relation between the Indian and the Home Government in
the matter in question may not be from any point of view unintelligible in
the Resolution that we are passing here to-day.

The Honourable the President: The question is:

* That the words ‘Maintenance in India wholly at the cxgouue of His Majesty's Govern-
ment with tho consent of the Govermment of India of Indian troops for employment on
-garrison duties overseas * be substituted for the words from * employment on garrieon duties *
in line b to the end of the Resolution.’

The question is, that that amendment be made.

The motion was negatived.

Mr. N. M. Samarth: Sir, I beg formally to move the amendment that
stands in my name, amendment No. 8, namely, that for the words from
¢provided . . . .

The Honourable the President: Does the Honourable Member wish
formally to move his amendment on the paper ? I may say in point of fact
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'that the question raised by amendment No. 8 js substantially the same as the
Mn:ﬁon r;;sed by mendmﬁnt Nl?l. B.b If the Hh::oumhle _Me:lnber thinks
rwise, I am prepared to hear him briefly on that point, but does he wish
to move amendment No. 6 first of all ?

Il‘. Na _I. Mll’ﬂl: Sir, I beg to move : ¢

‘ That in line 2, after the words *‘frontiers of India’ the words * which should be
statatorily defined ' be inserted.’

It is necessary to know really what are the frontiers of India. Members
who are aware of controversies in the past about the scientific frontiers of
India need not be told that the expression has been vaviously interpreted from
time to time as military exigencies may require. I wish, when we are now
here laying down as a rule that the Army in India should not be employed
for service outside the external frontiers of India, to have the frontiers of
India in the General Clauses Act statutorily defined. I need not sy any-
thing more about this point. It is an amendment which will, T hope,
commend iteelf to Government.

Sir Godfrey Fell: Sir, though I have every sympathy with the Honour-
able Member’s amendment, I doubt if it is a practical proposition. The
external frontiers of Indis, for a great part of the way, are of course very
easily defined, because they are the sea. In other parts, we have land
neighbours, and one party obvionsly cannot define, by a Statute which will
be binding upon its neighbour, the frontier between the two. These national
frontiers are, as a rule, settled by mutual agreement, which sometimes has to
be arrived at by delimitation or{ound»ry commissions. I do not think there
will ever be any doubt about when an army that is actually fighting passes

the external frontiers of India. The other side will tuke care that
they quite understand that they are beyond the frontiers, as the bullets begin
to fly. I do not think this is & practical point, and 1 therefore do not think
it is really worth while accepting this amendment.

Mr. N. M. Samarth : All right; I do not press it.
The amendment was, by leave of the Assembly, withdrawn,

‘Mr. N. M. 8amarth: Sir, I beg to move :

. *That for the words from * provided ’ to the words * Government of India', the follow..
ing be substituted, namely : _

« Provided that, in addition to the army which it may be neceisary for India to
maintain for the and to the extent mentioned in clause (a) of the Resolution, the
Governor General in Council may, with the concurrence of the Becretary of Btate for India,
and at the desire of Hin Majesty’s Government, provide for the maintenance and upkeep of
Indian troops for garrison duties overveas and for their employment on such duties, the
entire cost of ench troops being borne by His Majesty's Government', ’

Now, Bir, the difference between the amendment moved by my friend,
Maunshi Iswar Saran, and myself is this. He was against the employment of
Indian troope or the maintenance of Indian troops at all. My object is, that
in addition to the purposes mentioned and to the extent mentioned in
Resolution No. 1, separate Indian troops be organised for the purposes of
garrison duty, Resolution No. 1 lays down that the Army in India must be
Lold to be for the defenee of India against external aggression and the

.
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maintenance of internal peace and tranquillity. Now I want that Army to
be paid for by India alone, I mean that so far as those purposes are con~
cerned that army is absolutely for Indian interests and should therefore be
maintained at Indian expense. Over and above that, my amendment says,
there shall he o;gnnined Il:zedian troops for garrison duties overseas at the
expense of His Majesty’'s Government. So far as these expenses were con-
cerned, I take it, there was bardly any difference between my view 4nd the
view of the Honourable Mr. Hailey and the view of Sir Godfrey Fell. 1
therefore move this amendment.

The Honourable the President: Without pronouncing upon the
military meaning of the words, from the point of view of order within this
Chamber, there is not sufficient difference between the word ¢ organization ’
used by the Honourable Memberand the word ‘ maintenance’ used by Munshi
Tewar Saran to justify me in allowing him to move it. I think the Assembly
has substantially given its decision upon the same point . . . .

Mr. N. M. Samarth : If that be your ruling, I bow to it.

The Honourable the President : So much so that the reply given by
Sir Godfrey Fell to Munshi Iswar Saran was of course very nearly the same
as would be given to the Honourable Member who is moving this Resolution.

Mr. N. M. S8amarth : I wish to see it.

The Honourable the President : The Honourable Member can consult
Sir Godfrey Fell in private.

The Honourable the President : The question is:

¢ That this Assembly recommends to the Governor General in Council that the Army in
India should not, as & rule, be employed for servico outside the esternal frontiers of India,
except for purely defensive purposes, or with the previous consent of the Governor General in
Couneil in very grave amorg'anelas,fprovidal that this Resolution does not preclude the employ-
ment on garrivon duties overseas of Indian troops at the expense of His Majesty’'s Govern-
ment and with the consent of the Government of India.’

The motion was adopted.
Resorutriox No. 3.

The Honourable the President : Resolution moved :

¢ This Assembly recommends to the Governor General in Counoil that the absence of full
responaible Government in India, the differences in conditions between India and England,
ninfo the provisions of the Governmont of India Act do not warrant differentiation in the
army administration between India and England in regard to the ultimate control of, and
responsibility for, tho defence of the country, and that in view of the desirability of assimila-
tiog the system of administration in India to that in the United Kingdom, which has been
arrived at after prolonged erperiments, and the dosirability of emphasizing the principle of
the ultimate supremacy of the civil power, it is essential that the Commander-in-Chief should,
without prejudice to his official precedence, cense to be a member of the Governor General's
Executive Council and that the t'ortfolio of Defence, including Supply, should be entrusted
to a civilisn Member of the Executive Council assisted by an Army Council including the
Commander-in-Chief and other high military experts and a certain number of civilians more
or less on the model of the Army E‘ouncil in England.'

8ir Godfrey Fell : Sir, I should like to say only a few words on this
Resolution, As the Assembly is no doubt aware, there used to be a Military
Department of the Government of India. That Military Department was in
cbarge of a soldier, of the rank of Major-General, who represented, so to
speak, the Government of 1ndia side, of army administration, At the same
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time there was a Commander-in-Chief, an officer of higher rank than the
Member in charge of the Military Department ; he was alsc an extraordinary
Member of the Governor General’s Council. Lord Kitchener took exoception
to having to submit his administrative schemes for the sanction of a Depart~
ment of Government, presided over by a military officer of lower rank than
himself. * He also objected to the proposals of his principal staff ofticers, as
they would now be uﬂLd, being nobadp upon and examined by military officers
considerably junior to them in rank ; and, as a vesult of this objection, the
Military Department was abolished and there was created instead a Department
of Military Supply, aleo under a soldier of the rank of Major-General. This
Department ceased to exist after two or three years ; and from that time
onwards the whole of the administrative and executive control of the Army
has been centred in one person, the Commander-in-Chief and Army Member.

Now, the experience of the great war showed, that at all events under war
conditions, the burden was more than any one man could bear. Experience
since the war, until the arrival of His Excellency the present Commander-in-
Chief, bas been to the same effect. The Esher Committee were very much
impressed with the necessity for granting some relief to the Commander-in-
Chief. They devised, as the Assembly is aware, two alternative methods.
One was to relieve the Commander-in-Chief of all responsibility for provision
and peoduction, for supply in other words, aud also for the administration of
the Royal Indian Marine, by creating a new Department of Government, to
be placed under a civilian head. The minority of the Esher Committes were
not in favour of this arrangement, but Empo-ed instead a Surveyor General
gh?;pﬂ)', a high civilian officer working directly under the Commander-in-

Ido not.fropone, either now or in connection with the next Resolution, to
say one word on the merits of these alternative schemes proposed by the Esher
Committee. The arguments for and against are clearly stated in the
Report itself ; I only wish to mention this, that the third solution, which forms
the subject-matter of the Resolution now before the Assembly, has naturall
not escaped the attention of the Government of India, nor of His Majesty’s
Government. It is indeed at present under the consideration of His Majesty’s
Government. The Assembly will, I think, realise that a change of this
importance requires very careful examination and very considerable knowledge
of the issues involved, and could not be carried out, even if it were approved,
until many delicate readjustments have been made in the administrative
machinery, so as to define on a satisfactory basis, the relstions between the
Commander-in-Chief, who under any scheme would have to be retained in his
¥I‘Bﬂ6nt high position, and a Civilian Army Member. The Government of

ndia propose neither to accept nor to oppose this Resolution, nor the next of

the main lutions. They will welcome an expression of the Assembly’s
opinion on both,

1 lave only one word more to say in connection with this Resolution, and
that is this.  The matter was touched upon by Sir Sivaswamy Aiyer in his
opening speech. The Assembly has to deal with a very difficalt problem of
Army administration—a problem which is exerciding and bas always exercised
the minds of statesmen in other countries, in Europe and in America, &
problem which is never satisfactorily solved. All I ask is this, that in con-
sidering this question and in giving their vote upon it, the Assembly will put
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on one side that totally irrelevant considération, namely, the ratio- of Indian
Members to European Members on the Viceroy’s Executive Council. It is-
open to anyone in this Assembly to raise that constitutional question and to
bhave it thrashed out on its merits. T only ask the Aaeeml:}yto leave this
out of consideration, in dealing with a problem which is sufficiently difficult
without this complication.

Mr. T. V. Beshagiri Ayyar: Sir, I rise to oppose the Resolution.
Before I do that, may I be permitted to convey the thsng; of this Assembly
to the Committee for the exceedingly good service they have rendered the
House in stating very lucidly the principles which they want the House to
mcﬂt. It is perhaps curious that the non-official spokesman on this subject
should be a Madrasi and a Brahman, too, who does not belong to one of the
.warlike classes. ’

There is only one other matter, before I deal with the question itself, which
I should like to mention, though it is rather unpleasant for me to do so. I wish
niy friend, Sir Sivaswamy Aiyer, had not referred to non-co-operators in the
way he did at the end of his speech. This constant nagging at them is not
likely to conduce to harmony or goodwill. We are all anxious that there
should be close relationship between the Government and them and between
them and ourselves. In these circumstances it is not desirable that their belief
in ‘Soul Force’ and other matters should be sneered at frequently in this
Assembly. '

Now, 8ir, on the Resolution itself I shall say only a few words. With
Bir Sivaswamy I also cannot understand the reason why, because Indin has not
got responsible government, we shauld be treated differently from the Colonies.
I take it, that the object of the British people in this country is to govern
India in the interests of the Indian people.

If that .is their object, what does it matter whether we have got full
responsible government or whether our affairs are being managed by English-
men for us 7 If our affairs are to be managed by Britishers for us, there is
no reason for any differential treatment as regards the Army Department
between India and the colonies. Now, Sir, the first question I have asked
myself in dealing with this problem is, is there any reason why there should
be a departure from the stafus guo ante? Hitherto, the Commander-in-
Chief has been a Member of the Executive Council, responsible for peace and
war, and responsible for military policy. Has Sir Sivaswamy Aiyer assigned
sufficient reasons for initiating a departure from the existing rule ? In my opinion,
Sir, the reasons which he has given are not sufficient for making a departure.
He has said, that the organisation of the Army in India should approximate as
far as possible to that in England. But, is it possible to make such an
approximation so long as we have a Commander-in-Chief in India ?

ere is no Commander-in-Chief in England ; there is only the Secretary
of State for War at the head of the Army Department assisted by
-an Army Council. Here we have a Commander-in-Chief who id an
-experienced and superior officer; and bhe is assisted, I think, by an advisory
board ; and the advisory board consists of his subordinates. Now, Sir, let us
look at this question more closely. Supposing there is to be an Army Council,
who is to be the President of it, the Civifizn Member or the Commander-in-
«Chief ? Supposing.we say that the Commander-in-Chief is not to be a Member
of the Executive Council, and that a Civilian Member should be appointed.
Will the Commander-in-Chief be content to remain in the Army Counail.
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under the Civilian President ? It is altogether unthinkable. If that is
unthinkable, if you have & Civilian Member in the Executive Council and if
you have & Commander-in\(hief who is at the head of the Army Council,
there will constantly be differences of opinion, and I think this arrangement
will not lead to harmony; it will lead to considerable friction between the
two representatives. Under these circumstances so long as there is a
Commander-in-Chief who occupies the peculiar position he does in this
country, there ie no use in saying, that there should be approximation
between the position of the Army in India and of the Army in England,
It may be said, Sir, that so far as the Army Council is concerned if it 1s put
on a statutory basis, for example if Letters Patent are issued for the constitu-
tion of the Army or if by legislation in thie Assembly an Army Council is
constituted with a Civilian Member at its head, the position would become:
better. 1 do not share in this optimiem. At present, the position is, that the
advisory board, which I take it would ultimately become the Army Council,
consists of persons who are entirely subordinate to the Commander-in-Chief.
Under these circumstances, I am not prepared to accept the suggestion
that there should be a Civilian as the Member of the Executive Council and
that the Commander-in-Chief should be entirely outside this body. On the
other hand, the better course would be to give the Commander-in-Chief, as has
always been the case, a voice, a predominant voice in matters of peace and
war and in all matters relating to military policy. He is not likely to
trouble the Executive Council often, and I think he would be content to-
come here only whenever these important questions are discussed.

There was one passage in the quotation Which Sir Sivaswamy Aiyer read,
which struck me as being important ; that passage was from Sir W. Anson,.
8ir W, Aneon said, that if you bave a military man to come for money, it is.
likely that he will not get it, but if he is a civilian, he is sure to get the:
money ; and I think that rhould certainly be a recommendation to this
Assembly to have in the Executive Council only a Commander-in-Chief to-
whom we might refuse money and not a Civilian Member whom we may find
it difficult to refuse.

There is one other matter which must be taken into account, and that is
this. As matters at present stand, the Commander-in-Chief will have his
pay, his full pay, and he will have his staff ; and if you get a Civilian Member
in addition, the country will have to bear additional expense; whereas if yon
have » Cornmander-in-Chief who is also & Member of the Council, the country
will be spared that expense. That is an argument which I think ought.
to commend itself to Mr. Hailey and to this Assembly as well.

Under these circumstances, I see no force in the suggestion put forward
that there should be a Commander-in-Chief outside the Council and a.
Civilian Member in the Council.

8ir, these are the only observations that I wish to make, and under these
circumstances, having regard to the fact that sufficient reasons bave not been
advanced for altering the existing state of affairs, 1 wounld advise my friend
to veto this proposition altogether.

Dr. H. 8. Gour : Sir, four alternatives are before this House, and the-
House should clesrly understand the proposition they are called upon to vote
for. The first is, shall we have, as we had prior to 19086, a.Com.mnnJer-m-ChJef
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and a Major-General who was the Military Member in the Viceroy’s Executive
Council ? I may point out, that this proposition has been unanimously con-
demned by the Esher Committee who have decided that the Executive
Committee should not have a Major General as a Military Member sitting
side by side with the Commander-in-Chief in the Executive Council. So we
may rule out this contingency a3 no longer open to discussion, There remain
now three other possibilities. Let me state them to you. The first is, a
Commander-in-Chief as a Member of the Executive Council and no Civilian
Member, and the work that he is to do is proposed to be entrusted by the
select committee to be done by a Surveyor General ; second, that we should
bave both the Commander-in-Chief as well as a Civilian Member, and in hav-
ing both, should we follow the recommendation of the six out of the ten
members who constituted the majority of the Esher Committee ; and the
third alternative is, shall we have merely a Civilian Member in the Viceroy’s
Executive Council and recommend that the Commander-in-Chief be not a
Member at all. Now, Sir, I shall advert to every one of these alternatives in
their order. As regards the Commander-in-Chief being a Member of the
Executive Council, as is the present practice, and which has been the practice
since 1009, that is a course recommended by four Members out of the ten
Members of the Esher Committee. You will find, Sir, by referring to Part
I, page 11, paragraph 17, cogent reasons given why the Commander-in-
Chief should be a Member of the Viceroy’s Executive Council, and I submit,
that after cousideriug the pros and cons, I feel inclined to the view that this
House should vote in favour of the Commander-in-Chief remaiui;fa. Member
of the Viceroy’s Executive Council. My friend, the Honourable Mr. Seshagiri
Ayyar, has pointed out that the Commander-in-Chief is too exalted a personage
to write despatches upon subjects other than hisown. I am surethat a conven-
tion could very soon be framed that in matters which do not directly concern his
department, such as Education, Industries, Agriculture and so forth, he will
be treated as a Member of the Executive Council for purposes purely military.
If thisconvention can he framed, I see no reason whatever why the Comman-_
-der-in-Chief should not be given a place inthe Viceroy’s Executive Council.
Buch, Sir, isthe view of four Members of the Esher Committes, namely, Lord
Esher, Lieutenant-Generals Sir Hudson, Sir Caine and Major Umar Hayat
Khan. Then we have the Majority Report, that is to say, the second -
alternative.

The majority of the Esher Committee propose that the Commander-in-
Chief as well asa Civilian Member be both Members of the Viceroy’s Executive
Council, and the reasons given by the majority-of the members of the Esher
Committee are, so far as I can see, that the Commander-in-Chief will have
lots to do and he cannot be expected to make arrangements for supplies
and provisions in addition to his ordinary duties. Now I submit, that that is
no reason whatever for rejecting the proposal of the minority. that the
Burveyor General should be in charge of munitions and su;g;liea, and that the
Commander-in-Chief should take his place in the Viceroy’s Executive Council
for the purpose of advising and guiding that Council so far as matters
relating to his department are concerned. )

There is the last alternative suggested by Sir Sivaswamy Aiyer, and one -
of the alternatives of the Select Committee, namely, that there should be
only a Civilian Member in the Executive Council to raﬁresent military interests.
It has been said, quoting from Sir William Auson, that a Civilian Member,
if he presents a military budget, is likely to receive a more favourable response
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from Parliament than & purely Military Member. If I know this Assembly
aright, I vemture to thinﬂ, that so far as this House is concerned, whether the
military budget is presentednl:g' a Civilian or & Military Member, it will be
open to equal scrutiny, and whatever may be the view in England, with
reference to which Sir William Anson wrote his book on the constitution,
1 submit, that the view of this House would always be to scrutinise the facts
and figures, and we shall not vote or refuse any grant merely becanse it comes
from a Civilian or a Military Member. . I am assuming, as was assumed in a
recent Reuter’s telegram, thaf military affairs are within the control of this
House. At the present moment, they arenot. I submit, therefore, that that
argument need not detain us.

‘There remains the next question. If you are to denude the Viceroy’s
Executive Council of the ‘expert advice of the Commander-in-Chief, the
Vieeroy’s Executive Council will have no one to represent the military, and
surely it cannot be said, that the Viceroy’s Executive Council should be such

‘s civilian body when the military interests may be of large importance in
commection with the maintenance of the Indian Empire. As a matter of fact,
as the Honourable Members know, they absorb the bulk of our annual
revenues. 1 therefore submit, that it is essential that you must retain the
Commander-in -Chief as a Member of the Viceroy’s Executive Council, subject
to the proviso I have stated, and that should be the vote of this House.

M Mr. Harchandrai Vishindas: Sir, I oppose the proposition and support

The Honourable the President: I should like to ask the Honourable
Member who has an amendment in his name if he does not propose to move
it, becanse if he does not, I shall not call his name.

Munshi Iswar Saran: Sir, I beg to move the amendment which stands
in my name and with the permission of the House would insert two words.
My amendmert would then read : .

“That in line 1, the words ‘in view of’ be inserted aftet the word ‘that’, and in
line 2, the word ‘ and ’ be inserted after the words * Government in Iudia." '

*That the words ‘it is considered advisable for the time boin%thnt when questions
affecting the defenve of the country or the army come up before the Executive Council, the
Commander-in-Chicf sbould have all the rights and privileges of n member thereof and the
appointment of a Civilian Member of the Executive Council in charge of the Portfolio of
I sliotnm including Supply be deferred * be substituted for the words from ‘and the pro-
visions of the Government of India Act’ in line 3 to the end of the Resolution.’

Sir, the guestion now before the House is whether the House would be
in favour of the view that we should have a Civilian Member of the Viceroy’s
Executive Council or that His Excellency the Commander-in-Chief should
continue to be a Member of the Executive Council. _

When Sir Godfrey Fell spoke on this Rerolution he said that it was a
Resolntion of considerable difficulty and one which required great thought and
conridersble knowledge., 1 entirely agree with him. Tt is a question of great
difficulty and T have given great thought to it, but unfortunately I do not
claim to possess cnnsigerable knowledge. Now there is no doubt that there
will be many amongst us who will be inclined to agree that the administration
of the Army in India should be assimilated to the administration as it is in
England and that the civil power shonld be ultimately supreme, but 1 shall
beg the House not to be h:(} away by mere theories but to take the actunl facts
into consideration. Having regard to all the facts and circumstances, my-
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submission is, that the Commander-in-Chief should continue, for the time
being, to be a Member of His Excellency the Vicaréy’s Executive Council.
As we all know from the Report of the Esher Committee, the system
of dual responsibility was tried and found wanting, and it was in the
rear 19009 that it was abandoned. It is quite possible if there is a Civil
i’[ember on the Fxecutive Council representing the Army there may arise
occasions of friction. I do not say they will, I only say they may. So why
introduce the chance of friction arising while there is none under the present
system ?

There is considerable force in the argument that the Commander-in-Chief
has more work than he can possibly cope with,—the Report of the Esher
Committee lays great stress upon this point and I do not think there is any
Member of this House who will not feel inclined to give some relief to His
Excellency the Commander-in-Chief when he is so heavily pressed with work.
I have suggested—and I hope the suggestion will meet with the approval of
the House that he should have all the rights and privileges of a Lgember of
His Excellency the Viceroy’s Executive Council when questions relating to the
Army and of defence come up for consideration. I ask you, how can His
KExcellency the Commander-in-Chief be particularly interested, for example,
in questions relating to co-operation, agriculture, or public works 7 Why ask
him to give away a great part of his time to these questions ? Why should
it not be placed on an official basis that he should only exercise the rights and
privileges of a Member of the Executive Council when any question, however
remotely it may be, connected with the defence of the country or affecting
the Army comes up before the Executive Council for consideration. My
suggestion, if accepted, will afford some relief to the Commander-in-Chief.

hen there was a proposal by the Esher Committee that some official of
the Arny should be given the right of representing His Excellency the
Commander-in-Chief in the meetings of the Kxecutive Council, during his
absence, to“place the military point of view before the Conneil. I submit, that
we should take away the heavy work from the Commander-in-Chief and
make provision that he should he relieved of every responsibility, but we should
keep him as a Member of the Executive Council of the Governor General.

EI.‘he:w is one matter which should not be lost sight of ; we should be very
careful to preserve the unity of control for the time being. It may be trug,
that the system as it prevails in England may be far superior to the system
that I am advocating but we have to take the actual facts into consideration.

I therefore submit, that baving regard to all these considerations, it is
necessary that we should accept in a modified form the proposal of the minority
of the Esher Committee. We should have a Surveyor-General who will be a
Civilim and who will be under the command, of His Excellency the Com-
mandcr-in-Chief and we should keop the Commander-in-Chief as a Member of
the Executive Council only for military purposes. I hope my amendment
will find favour with the House.

_ The Honourable the President : The amendment that has been moved
ie

* That in line 1, the words * in view of * be inserted after the word * that’, and in line 8,
the word ‘and’ be insorted aftor thelwords * Governwent in India’

*That the words * it is considerod advisable for the time being that when questions
affecting the defence of the country or the arimy come up before the Executive Council the
Cowmander-in-Chief should have all the rights and piviloges of a member thereof and the
appointment of a Civilian Member of the Exceutive Council in charge of the Portfolio of

Defence including Bupply be deferred ' be substituted for the words from °and the provie
stons of the Government of India Act’ inline 3 to the end of the Resolution .’
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The question I have to pat is, that that amendment be made.

Mr. A. D. Pickford : Sir, I think in the matter of this Resolution a very
clear distinction wants to be made between two aspects of the question. One
is the principle which the Resolution embodies and the other is the question of
the best procedure for conducting the affairs of the army in so far as its relations
with the Viceroy’s Executive Council are concerned. I think really that all
this Resolution does is to try and establish the principle of civil contro{ over the
mllm:{ Immediately wego beyond that and try to decide what is the best
method, then I feel that every man who has not been in the Viceroy’s Execu-
tive Council, which includes by far the larger number of this Assembly, is not
really qualified to express an opinion.

So far as one’s disposition goesto express an opinion at all, I wonder
whether in his secret mind His Excellency the Commander-in-Chief would
rather Le on the Executive Council or not. The point has been raised,

ially by Dr. Gour, and I am afraid, I do not agree with him, that military
affairs ought to be represented on the Executive Council by the Commander-in-
Chief as being the man best qualified to fight military cases. - Now, we have
had it from His Excellency himself on a previous occasion in this very Cham-
ber, that he is more conversant with bullets than with arguments. Those were
not the exact words used, but that was the tenour of them, and I should be
disposed to think, speaking with great diffidence on a subject, as I say, of
which we cannot have full knowledge, I should be disposed to think that
military cases—cases connected with military questions—were more likely to be
argued effectively in Council by & Civilian than by a soldier. Therefore, I am
afraid, I cannot support the appeal which has been expressed by Dr. Gour, and,
s far as I understood him, by Munshi Iswar Saran.

Mr. Harchandrai Vishindas: Sir, I oppose the motion, even with the
addition that Munshi Iswar Saran has proposed in the amendment, because
I do not think that the amendment makes any great difference. In this
debate one thing has been forgotten which I wish to bring to the notice of
the House and it is .this. The recommendations of the Committee in this
regard are based upen the system prevailing in England. But is it known
that that system has been pronounced to be a failure’—I mean the Army
Council. As far as my information goes, this Army Council-had been thrown
out when the war broke out because it was said it makes an army the sport
of party politics in England. That is one consideration why I oppoge this
motion. :

" Another consideration is, that as Sir Godfrey Fell has told us, this is a
very complicated subject and requires a good deal of examination and careful
consideration.

Therefore, I would say, that all things being considered, the stefus quo
ghould be maintained as Mr. Seshagiri Ayyar has argued. Another point
in a8 to the position of the Commander-in-Chief on the Execntive Council.
A good deal has been said with regard to that. But I think that the best
golution of that would be, that whilst the Commander-in-Chief should be
allowed to remain on the Executive Council as hitherto as the best military
adviser of the Government, he should be relieved of a good deal of the duties
which he has npw, as. a Member of the Executive Council, to perform
in conjunction with other Members of the Executive Council. I think it is
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fair to him and fair to the public that he should be relieved of these duties. ~
It is fair to him becanse it takes away unnecessarily s good deal of his time
which will be better employed in his military duties. It is fair to the pablic
becanse the Commander-in-Chief cannot be said to be an expert in all these
matters that have been mentioned in the debate. Therefore the beat solntion
- would be, that except in military matters, the Commander-in-Chief should
not be troubled with other matters in the Executive Council at all. But,
8ir, there is one important consideration which has not beep taken into
account in the present case. I mean, we do not know what His Excellency
the Commander-in-Chief’s own views are. We have not been enlightened
about it. In the absence of that, I think, it is much better that the stafns guo
should be maintained.

Mr. 8, C. Bhahani: Sir, I rise to support the Resolution that has been
moved by Sir Sivaswamy Aiyer. My reasons are, that the duties of the
Commander-in-Chief have to be clearly understood. There has been, to my
mind, a certain misconception with regard to his-duties. It has been made out,
that if he is not in the ]Executive Council, the military policy of India will not
be properly shaped. If the military policy of India is to be properly shaped, he
should have hardly anything to do with it except in the shape of advice. He
should not be required to influence the military policy of India. It is, I think,
for the Civilian Members of the Executive Council of the Governor General
to concern themselves with the policy, and the execution of this policy i to be
left to the Commander-in-Chief. I cannot see how his absence will be calcu-
lated to injure the interests of India. Outside the Council he would concern
himself with the execution of the military policy only, and the military policy
will have a chance of being properly shaped in the Executive Council. It
is properly pointed out that the addition of a Civilian Member to the Execu-
tive Council will prove costly. I am distinctly of opinion,  that this cost
should be cheerfully borne by India. It will pay India in the long ran to
have the suprémacy of the civil element in the Government of Indis, to allow
the Commander-in-Chief to influence its military policy. It has been said
léy my Honourable friend, Mr. Harchandrai Vishindas, that the Army

ouncil has failed in England, and that the present English system ir
about to be changed. My information has been to the contrary and my
ggininn is that the system which has been in vogue in England should be
adopted by us in India.

It would have been a very good thing for the House if Dr. Gour had
considered the pros and cons of the question here in this House. He has
not in any manner pointed out why we should not accept the principle
whl::ch has been naccepted by the Eng{ish people and which has been enforced
there.

S8ardar Bahadur @ajjan Singh: As bas been ponited ont on bellf of
Government, the question is full of difficulties, and I am very sorry to remark
that the Seleot Committee appointed by this House has only contented them-
selves with submitting some liieaolntions which can be moved in this House.
They have given no reasons for their conclusions, because it isin that case
alo:t? th:.]:, this House would have been in a better position to vote one way
«or the other.

Sir, notwithstanding all these defects, I am very clearly of opinion that
the present state of things should be permitted to continue. No reason up to
x

.
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this time has been pointed out why this system should be done away with.
Unless there is something very very wrong in the aystem, which I submit is
not the case, we should continue the system.

My friend, Mr. S8habani, has pointed out, that the Commander-in-Chief,
%e:mﬂy speaking, should bave no hand in sbaping the military policy of the
vernmenteof India. I beg to differ from him. The Government of Indie
requires & military adviser to come to conclusions in connection with the mili-
tary policy of this country, and I cannot conceive for a moment that anybody
except the Commander-in-Chief is in & proper position to advise the Govern-
ment of India on that policy. 1 have very great regard and respect for the
Civil Service of the country; and I dare ray, that many of the members of that
service may be very able officers in presenting the case of the military in the
Executive Council. But a civilian, whoever he may be, with the best qualifica-
tions, will lack experience of military matters, and will have only to go upon
paper files. As we all know, great care is generally taken in the appointment
of the Commander-in-Chief in India. Generally, he is a soldier of very great
exsarience. He knows modern warfare, and has served on many batt.faﬁeldn,
and, therefore, it goes without saying, that he and he alone can advise the
Government of India on the military policy to be followed. . Then, of course,
nobody denies for a moment the principle that the civil ought to be the con-
trolling power. His Excellency the Commander-in-Chief ought to be in the
Executive Council to advise the Council, and if a decision bas Leen urrived at
by the Government of Indis, he will give effect to that decision. So, the
policy that the civil Eower ought to be the supreme power still holds
good. Moreover, Sir, I would beg the House to take into consideration
the fact, that by keeping His Excellency the Commander-in-Chief out of
the Executive Council, I am afraid the status and the position of the
Commander-in-Chief, will be materially impaired, and that is highly
undesirable.  Therefore, 1 submit, that the House should carefully take
into consideration all these matters before they vote for disturbing the present
state of things. The mere analogy of England’s constitution does not hold
good. In England, of course, it is correct that the War Minister is & non-
military officer. But the conditions of England, in many other respects, es-
&ecially in these matters, are quite different from those in Indin. There, the
‘ar Minister, has the advantage of the advice of the Cabinet which consists
of very great statesmen and ministers, while the rame cannot te said of the
Execative Council here notwithstanding the best talent that we have here.
They are not acquainted, with the exception of His Excellency the Com-
mander-in-Chief, with the many problems relating to the military. Therefore,
1 would strongly urge and beg this House to allow the present state of things
to gp.en unless very good ground has been shown in regard to this matter.

Mr. Wali Mohamed Hussanally : I move ° that the question be now
put . ‘
The motion ‘ that the question be now put * was adopted.

The Honourable the President : The question is :

* This Assembly recommends to the Governor (Gencral in Council that the absence of
full responsible Government in Indin, the differences in conditions between India and
England, and the provisions of the Government of India Act do not warrant differentiation
in the army administration between India and England in regard to the ultimate control
of, and responsibility for, the defence of the country, sad that in view of the desirability
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of assimilating the system of administration in Indis to that in the United Kingdom, which
has been arrived at after prolonged experiments, and the desirability of emphasizing the
principle of tho ultimate supremacy of the civil power, it is easent ial that the Commander-
in-Chief should, without prejudice to his official precedence, ocease to bo & Member of the
Governor Goneral's Executive Council and that the Portfolio of Defence, including Supply,.
slhiould be entrusted to a Civilian Member of the Executive Council assisted by an Army
Council including the Commander-in-Chief and other-high military experts and a certain

number of civilians more or less on the model of the Army Council in England ',

Since which an amendment has been moved :

*That in line 1, the words * in view of ' be inserted after the word ‘ that °, and in line 2;
the word ‘ and ’ be inserted after the words * Government in India ' and '

‘That tho worda ‘it is considered advisable for the time being that when questions affect-
ing the defence of the country or the army come up before the Executive Council, the Com-
wmander-in-Chief should have all the rights and privileges of a member thereof and the
g intment of a Civilian Member of the Executive Council in charge of the Portfolio of

ve insluding supply be deferred ' be

substituted for the words from ‘and the

provisions of the Government of India Act * in line 8 to the end of the Besolution.’
The question is, that this amendment be made.

The Assembly divided as follows:

AYEB—23. AN

Abul Kasem, Mr.

Bagde, Mr. K. G.

Barua, Brijut Debi Charan,
Bhargava, Mr. J.
Bishambhar Nath, Mr.
Carter, Bir Frank.
Chaullhuri, Mr. J.

Dass, Pandit R, XK.
Giduey, Lt.-Col. H. A. J.
Gour, Dr. H. 8.

Iswar Saran, Mr.
Jatkar, Mr. B. H. R,

Lakshmi Narayan Lal, Mr.
Latthe, Mr. A. B.

Mahadeo Prasad, Mr.

Majid, Sheikh Abdul.

Nag, Mr. Girish Chandra.
ngy..lem Khitish Chandra,
Peroival, Mr. P. E.

Singh, Mr. B. P,

Bircar, Mr. N. (.

Sohan Lall, Mr.

Subzposh, Mr. 8. M. Zabid Ali.

NOES—33.

Afsar-ul-Mulk Akram Hussain, Prince.
Amjad Ali, Mr. =

Asjad-ul-lah, Maulvi Miyan.
Ayyar, Mr. T, V. Seshagiri.
Bajpai, Mr. 8. .
“Cotelfigam, Mr. J. P.

Das, Babu Brajas Sundar.
Dentith, Mr. A. W,

Dwarkadas, Mr. J.

Guajjan Singh, Mr.

Gulab Singh, Sardar.

Hussanally, Mr. W. M.
Llkeamullah Khan, Mr, Mirza Md.
Kabraji, Mr. J. K. N.

Man Singh, Bhai.

Moaw, Mr. W. N.

Mitter, Mr. D, K.

The motion was negatived.

Muhammad Husssin, Mr. T,
Muhammad Ismail, Mr. 8.
Nabi Hadi, Mr.

Norton, Mr. Eardley.
Pickford, Mr. A. D.

Pyari Lall, Mr.

Rao, Mr, P. V. Srinivasa.
Reddiyar, Mr. M. K.
Renouf, Mr. W. C.

Bamarth, Mr. N. M.
Sarfarnz Hussain Khan, Mr.
Shahani, Mr. 8. C,

Sinha, Mr, 8. P.

Spry, Mr, H. K.

Vishindas, Mr. Harchandrai.
Wild, Mr. C. E.
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Mr. N. M. Samarth : Sir, my amendment is:

‘That in line B, between the word ‘essentinl’ and the word “that ' the words ‘to
keep in view the goal * be inserted.' .

I need not make a long speech in support of that amendment. If I had
the time I would have taken the Assembly through the discussion of the
sabject which took place in 1879. "Before the Army Commission of 1879 the
whole subject was thoroughly discussed and there was a minority report on
this matter as well as 8 majority report. 'The minority consisted of Major
General Sir Peter Lumsden and Brigadier General O’Connor, and they both
pointed out the necessity of keepinfiintact the Commander-in-Chief’s position

- @6 Head of the Army as well a8 Member of the Executive Council. They
reviewed the considerations which had been urged for the purpose of
introducing the same system of Government in India as obtained in England,
bat they pointed out that the time had not come for the introduction og such
a systom, and seriatim they dealt with all the objections which had been taken
to the Commander-in-Chief being placed in the position of a Member of the
Executive Council. Now I need not detain the Assembly for more than a
couple of minutes.

The Honourable the President: The Honourable Member’s amend-
ment is a merely formal drafting amendment, and he cannot raise the question
of principle by inserting a few words of that kind, Unless the Honourable
Member can show me how his amendment raises a larger question of principle,
1 must take it that his amendment is one of drafting only.

Mr. N. M. Samarth: Well, Sir, my Fosition is only this. I wish the
whole thing to be kept in view as a goal, and not overlooked nor given
effect to immediately. That is my idea in moving this amendment.

The amendment was negatived. .

Babu K. C. Neogy : Sir, I beg to move as an amendment :

That after the words * assisted by an Army Council * in line 11, the following words be
in :
* to be created by Statute or by Roys! Warrant. *

I do not claim, Sir, that this amendment of mine seeks to do anything
more than bring out the latent meaninﬁeof the substantive Resolution. As
will be seen it is recommended that the Army Council should be modelled
more or less on the lines of the Army Council in England. ‘Now, if we fook
into the constitution of the Army Council in England, we find that it was
created under a Letters Patent in 1904, and its duties are regulated by an
Order in Council. My brief submission before this Assembly is this« if we
are going to have au Army Council at all, let us give ita regular constitution,
" a formal constitution unlike the one which the Army Advisory Council
has at present. Well, 8ir, I am fortified in this submission of mine by
the that Mr. Rungachariar had an amendment very much to the sams
effect—No. 19 on this list—but unfortunately Mr. gachariar is away
to-dsy. With these words I commend the amendment to the acceptance of
this Assembly.

8ir Godfrey Fell : Sir, as the Honourable Member has pointed ous, the
Army Council at Home was created by Letters Patent in 1904. Since then
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the constitution and organisation of the Army Council have been modified
many times. After the original Order in Council in 1904, which gave effect
to the constitution of the Army Council, 2 Orders in Council were passed in
1909, one in 1910, two in 1915, one in 1916, fivedn 1017, threein 1918, and
one in 1920~-the latest dates up to which I have any information. In the
United Kingdom itis very easy to modify the constitution of the Atmy
Council by an Order in Council, signed by His Majesty the King on the advice
of his Privy Council. Now, ima matter of this sort, supposing we had an
Army Council in India, we should not be able to modify its constitution by
an Order in Council, for the Order in Council procedure would not be appro-
priate to what goes on in India under the Government of India. The
alternative proposal of the Honourable Member, that the Army Council should
be constituted by Statute, would, I think, give rise to many practical difficulties
in this way, that if changes in army administration, due for example to the
creation of new arms, such as the Air Force, have to be carried out, or if it is
“esirable for other reasons to modify the constitution of the Army Counecil, it
would be necessary on every oceasion to resort to legislation. So I am opposed,
Sir, to this amendment. '}' think thatit will merely create difticulties, and
that it will be quite suflicient to leave it to the execntive government to modify
the constitution of the Army Council, if we have one, as circumstances dictate
from time to time.

The amendment was negatived.

The Honourable the President : The question is:that the Resolution be
adopted .

Mr. Eardley Norton : I am sorry, Sir, that I am not in a position to
accept the invitation of 8ir Godfrey Fell that we ought notin discusking this
Resolution to keeP in our minds the question of the ratio of Indians to
Europeans in the Viceroy’s Executive Council. It may be quite true that this
matter is of sufficient importance' of itself to entitle it to be adjudicated upon
finally in the course of a full dress debate. But I do not see why, because it
bappens to be a question of importance and principle, we should not avail
ourselves of it when, as here. it forms the essence of the position as that position
presents itself to my mind in discussing this Reeolution. I am opposed to
this Resolution . :

The Honourable the President: If the Honourable Member means
to discuss the question of the balance between the British and Indian
members of the Viceroy’s Executive Council, I think I must say that it is
not strictly relevant to this Resolution.

Mr. Eardley Norton: I wish to refer only incidentslly to it as one -of
the reasons why I oppose this Resolution. I do mnot wish to touch upen
its merits now. Tam (Eposed to this Resolution as it stands. I am opposed
to the suggestion that His Excellency the Commandewin-Chief should be
taken off the Viceroy’s Executive Council and that there should be substi-
tuted for him there a civilian mnember with a vote in Counecil. I speak with
diffidence on this question, because I do not profess to be an expert on
military matters. But still as one of those who are called upon to vote
upon these questions, and as I believe that I represent the opinion of some
tangible portion of laymen who have taken pains to try and study and master
this very difficult question, I think I am entitled to put forward the reasons

[ ]
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which have actua&d me to oppose this motion with voice and, if necessary,
by vote. Its consideration depends upon a very brief review of the military
situation here, and I must include, by way of balance, a brief reference to the
military situation as it exists in the Secretary ofg State’s office in London.
Here at present the Viceroy’s Executive Council consists, excluding His Excel-
lenoy the Viceroy, of 8 members. Of those 5 are English and 8 are Indians.
One of them, Sir (George Barnes is retiring, and I understand that his
portfolio will be transferred to Sir Thomas Holland. That brings the
number of members down to 4 against 3. If, as 1 suggest, Ilis Iixcellency
the Commaunder-in-Chief be relieved of all obligation and duties possibly for
the general civil administration of this country he can devote the whole of
his time and ability to the question of the Army.~ This, except on the special
occasion, when his presence on Army matters would be necessary, would
reduce the racial votes in Council to an equality of 3. I do not think that
that is an unfair reason to advance in support of my view that the Com-
mander-in-Chief should not be permanently ta.,]mn off the Viceroy’'s Executive
Council, but should be appointed an extraordinary member of that Council
with duties vestricted to the consideration and enforcement of the needs
of a special organisation like the Army. It is, ] suggest, 2 sound reason for
protesting aguinst the introduction of a civilian member whose presence
would disturb the equality of the racial vote. [ suggest therefore that
His Excellency the Commander-in-Chief should be taken off the Council ar
an ordinary member and appointed ar an extraordinary member, thus
relieving him of all connection with the ordinary civil administration of this
country, and enabling him to devote the whole of his time to the hetterment
of the service to which he himself belongs and of which, if I may say so in
his presence, he is himself so fine an exponent and an example. Thus the
executive will in that view be reduced to an equality. of voting pdwer between
Englishmen and Indians with a casting vote resting in His Excellency the
Viceroy. The Commander-in-Chief should be called upon to advise on all
questions which, either directly or indirectly, affect the Army in India, and
among all the members in the Viceroy’s Executive Council, I am wure his
ripe and varied experience and his great services to mankind will entitle him
to a constant, respectful and considered mequiescence. He alrendy owns a
distinguished and efficient sta¥, to which might be added, if necessary, the
Surveyor General of Suppliex and the strength of which might, as accasion
arives, be further supplemented. But I should prefer to give the staff of
the Commauden—in-CEief a copporate statutory existeénce by an Act passed
by both Houses of this legislature, and I think I may express the hope that in
consequerfte of the experience obtained during this our first and infant session,
we may all safely aesert that our legislature would not be backward in arming
the head of our Army with all the necessary powers which his wisdom and
his experience may induce him to ask for. That is the position of affairs
out here, and that is the position which seems to me hest to mect the
situation so far as India is concerned.

But we must look bricfly at the complement of this picture, the position of
Army affairs in onr Secretary of State’s office in England. There we are
represented by a Secretary of State with a Council drawn, theoretically, from
the matured elder statesmen of this country who are presumed to offer their
chief the crystallized fruits of their own varied and personal experience. The
military experts in’the India Office at least comply with these postulates. In
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General Barrow we possess a worthy type of the soldier-statesman who is
competent to offer advice worth the following. His Mili Secretary,
General Cox, fulfils his functions as worthily. Both are soldiers of wide
Indian experience. . . .

8ir Godfrey Fell : May I point out, Sir, that General Cox is not now
the Military Secretary at the India Office ? ’

'Mr. Eardley Norton: Has he ceased to be¥ Let us hope then that his
position will be filled by an equally competent and trustworthy officer. I
think there is a great tield open for choice plenty of militar ent to step
‘i(nto a vacancy and I trust the selected officer will be not inferior to General’

Jox.

At any rate, with General Barrow in charge and with some able and
- trustworthy Military Secretary under him, I think we may look forward
without anxiety to the Secretary of State being guided by reliable counsel
along the right path. I strongly object to the suggestion made that General-
‘Barrow should be displaced.” I think that he ought to be retained, I think
that his Military Secretary should also be retained. In the event of @eneral
Barrow remaining in office, I should raise no objection to his Military
Secretary becoming, as is su , the Deputy Chief of the Imperial General
Staff in London. But, with General Barrow displaced, 1 should strongly
object to his Secretary being brought under the influences of that Staff. [
would, therefore, support the retention of both the General and his Military
Secretary, . . . )

Mr. N. M. S8amarth : Sir, may I rise to a point of order ? The remarks
that my Honourable friend is making refer t» another Resolution altogether,
No. 20, '

The Honourable the President : I was in some doubt while the Honour-
able Member was speaking as to the exact relevance to this Resolution. [f
be is trying to establish the analogy between the system of administration
here and that of the United Kinggnm, the analogy really under discussion is
the analogy between the administration of the army by the Commander-in-
Chief in India and the administration of the army by the Secretary of State
for War and the Army Council in England and not strictly the military
organisation within the India Office.

Mr. Eardley Norton: What [ was trying to do was only to complete
the other side of the picture which I said was complementary to the situation
a8 1 would have it be here and without mention of which my representation
would be imperfect. The two make one whole, and it is necessary for me to
explain if T uphold the retention of the Commander-in=Chief on the Viceroy’s
Council—how that retention will react upon the military situation on the
Council of the Secretary of State for Indm. However, I do not wish to
pursue that matter further. Tet me remind this House that the Seoretary
of State for India fulfils a two-fold capacity. In his capacity as A member
of the Cabinet, he has available to him a whole armoury of knowledge and
advicwon all questions of military organisation, equipment, and strategy.
He ix as a Cabinet Minister in touch with the Army Council and with the
hest and highest militury experts whose experience has been enlarged, tested,
fortified n.ngdnﬁned by direct contact with war. But in his capacity as our
Secretaty of State theincumbent of that office owessa duty which is
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entirely ours. That duty is to defend and conserve the interests of India
wherever those interests may be questioned or wherever they come into
conflict with the hostile interesta of others. On such eccasions I main-
.tain we are entitled to his undivided and energetic support. Of such an
occasion this Resolution, which I am opposing, affords a clear and important
instance. The proposal to tack on a Civilian Member in Council to the
Commander-in: Chief ig, in the first place, an unnecessary financial burden,
and, in the second,an innovation which will fetter the struggles “of those
who champion the principle that we should foster on every legitimate
oceasion the education of the representatives of legitimate Indian political
power and ambition. These, then, are some of the reasons which prompt
me to speak, and speak strongly, against the proposal that the Commander-in-
Chief should be taken permanentily off the Executive Council of His
Excellency the Viceroy where his knowledge must be of paramount import-
ance on all questions affecting military matters in this country, and that
his place should be filled by a civilian ~I do not necessarily mean a Membher
of the Indian Civil Service—but at any rate by a civilian who is to bave
priority on all questions of military“expenditure and policy to the Command-
er-in-Chief bimself. That is a proposal which does not appeal to me, 1
wask this House very seriously to consider whether any reason exists or has
been suggested at any rate at the present time, for interfermg with condi-
tions as they now stand. These conditions are an existing fact. They have
worked not unhappily so far and, as I think Sir Godfrey Fell suggested, they
are accompanied and ringed with a multiplicity of delicate considerations
which cannot be discussed and thrmshed ont across the floor of this House.
.Therefore let us rest content with a situation with which we are familiar with
men in whom we can repose confidence, with results which bave emerged
with success from tests which are as serions as they have been numerous. We
shonld be wise to defer this thorny question until our hands are less fettered
by circumstances of menacing and unhappy import to some of which
reference bas already been made in the course of thjs session and to which I
do not desire to make further allusion to-night.

Lioutenant-Colonel H. A. J. Gidney: Sir, as a member of the Select
Committee and one who dissented from this proposition, I rise to oppose it.

I submit, Sir, that when the Esher Contmittee completed its report,
conditions of everything in the Empire and especially in India were vastly
different to what they are to-day and it is with to-day, and the future that
we are mainly concerned. _

His Excellency the Commander-in-Chief at that time bad more work than
he could possibly cope with. His duties were more or less centralised, but now
they have been so decentralised as to relieve him of a large portion of his
duties and I consider we should advocate his retention on the Executive
Council of the Viceroy on the score of less work. But I strongly oppose his
being replaced on that Council by a civilian member. Whom would we hold
responsible to this House if anything went wrong in connection withy the
administration of the Army in India, the Commander-in-Chief or the civilian
member? I certainly think the Commander-in-Chief. In the Report it is
distinctly stated that the Commander-in-Chief should be the sole military
adviser to the Goverament of India, and the Governor-General would look to
the Commander-in-Chief for all military advice on questions in which India
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alone is concerned, and he would be in a position to ex upon the latter the
views of the Chief of the Imperial General Staff. Under this proposal the
Governor General would be assured of undivided counsel upon military
questions and uniformity of military policy would be established between
Great Britain and India.

A civilian member of Council, I think, would certainly be a better man
to improve the brains of the Arny; but I do think that His Excellency the:
Commander-in-Chief would be the better man to blow ont the brains of our
enemnies, and that is why our Army is kept up to a high state of efficiency.

I consider, Sir, that this House wmiltrdo wrong to accept. this Resolution. I
noticed that Sir Sivaswamy Aiyer did not mention that at the Select Committee
meeting, there were four dissenting votes including one made by myself. I
would ask this Honourable House to vote for the retention of the Commander-
in-Chief in the ez-Council and to oppose his veplacement by a Civilian
Member.  The Indian Army look to the Commander-in-Chief as their one and
only head, and I therefore oppose this Resolution. ' .

The Honourable the President : The question is, that the question be
now put.

The motien was adopted.

The_Honoufahle the President: The question is, that the Resolution
be adopted. )

(s.¢., Sir Sivaswamy Aiyer’s Resolution No. 3, as follows :

* This Assembly recommeonds to the Governor General in Council that the absonce of full
responsible Government in India, the differences in conditions between Indin and England
and the provisions of the Government of India Act do not warrant differentintion in the
amy adwministration betwsen India und England in regard to the ultimate control of, and,
rospunsibility for, the defence of the country, and that in view of the desivubility of assimi-
lating the syxten of administration in India to that in the United Kingdom, which has been
arrived at nfter prolonged experiments, and tho deairability of ciaphasizing the principle of
the ultimnte supremacy of the civil power, it is essential that the Comunander-in-Chief should
without prejudice to his official precodence, cease to be a member of the Gavernor General’a
Executive Council and that the i’nrtfn]in of Defence, including Supply, should be entrusted
to & civilinn member of the Exvcutive Council assisted by an Army Council including the
Commander-in-Chief and other high riilitarye (perts and a certain number of civilinns more
or leas on the model of the Army Council in England'.) :

The thotion was negatived, -
Resorvtion No. b

The Honourable the President : The Resolution mc;ved is:

* That this Assembly rocommends to the Governor General in Council that if the Port-
folio of Defence including Supply is not entrusted to a civilisn member of the Executive
Council ns recommended above, the proposal of the majosity of the Esher Committos for the
cretion of u weparate department for Production and Provision under s member of the Execu-
tive Council ho not accepted, and that the proposal of the minority, namely, that the
responsibility should be entrusted to a Surveyor-General of SBupply, who whould bo u civil
Jmember of the (‘'ommander-in-Chicf's Military Council, be accepted. This would seem to
have the merit of being more logical and econowical and would have the further advantage
of dvoiding the addition of a civil member to the Executive Council in connection with
military administeation,’

Mr. N. M. Samarth: I move, Sir as an amendment —and having regard
to the fate of the previous Resolution I hope my amendment will be passed
without any dissentient voice :

¢ That the words from *if the portfolio * dogii to * recominended above * bo omitted.’

The motion was adopted. .
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The Honourable the President: The question is, that the Resolution,
as smended,* be adopted. o

The motion was adopted.

Resorvrion No. 5.
The Honourable the President : The Resolution moved is :
* Thia Assembly recommends to the Governor General in Council that :

(#) The Commander-ing(hief and the Chief of the (General Staff in Indis should
be appointed by the Cabinet on the nomination of the Secretary of Btats for

Indis in consultation with the Government of India and the Becrotary of
State for War.

(3) In the cssc of Army (ommanders who are officers of the Indian Army the
appointment should be by the Secretary of Btate for India on. the nomination
of the Gavernment of India.

(r) Apprintments to the officos mentinned ins: Serial Noa. 3, 6, 7, 8 10, 12
(Report Schedule annexed to Section lg.lbll should be road: in the manner
proposed for Army Commandors. -

(d) The appointment of Becretary to the Military Departmont, Tndia Office, should

) be made by the Necrotary of State on the recommendation of the Government

of India and after advice obtained from the Chief of the Imperinl General
Btaff. He should, ex-offcio, have the status of a Députy Chief of the Imperial
General Btaff and should have the right of sttending the meetings of the
Army Council when questions affecting India are discussed. He should not be
under the orders of the Chief of the Iinperial General Staff.’

o 8ir Godfrey Fell : Sir, all T need say on this Resolution’is that I should
like to congratulate the Committee of this Assembly, if I may apon having
arrived at conclusions on this point which are identical with thoxe of the
Government. T need therefore hardly say that the Government .are quite

w

prepared to accept this Resolution as it stands.
The Resolution was adopted.

Resorvrion No. 6.

! The Honourable the President: The Resolution moved is :

* This Asscmbly recommends to the Governor General in Couneil that the Commander
in-Chief’s right of correspondence with the Chief of the Imperial General Btaff should be
subject to the restriction that it does not commit the Government of India to any pecu-
niary responsibility or any line of military policy which has not already been the subject
-of decision by them ; copies of all sach correspondence at both ends being immediately
furnished to the Government of India and the Sacretary of 8tate for India.’

Munshi Iswar S8aran: Sir, I beg to move the amendment+ which stands
in my name. T propose that Hix Excellency the Commander-in-Chief's
official correspondence with the Imperial General Staff should pess through
the regular official channel. 1 am glad to find that Sir Nivakswamy . Aiyer in
his opeping ?)eeeh'naid that most members of the committee thought that
the correspondence should pass through the regular official channel, hat that
‘after some explanation was given to them, they thonght fit to change their
view. I am afraid, Sir, I inust press this amendment because 1 councider that
this i really & matter of principle. In official matters too much stress ‘cannot
‘be laid on the observance of regularity of procedure. It was for this reason,
T wounld like to remind this House, that the Mesopotamian Commission
remarked that the Governor General should not send private telegrama on

*(i ¢, Sir Sivaswamy Aiyer's Resolution No. 4 as amended by Mr. Samarth.)

.+ That the wordn * pasaea through the Government of India and the India Office*
Bt substituted for the words from ¢ dogs not comuit * in line 8 to the end of the Resolution.’
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official business to the Secretary of State. I do not say that this is a
case of private correspondence. What I do submit is this, that in matters
of official procedure, too much stress cannot be laid on a strict observance
of the rules which may be in existence at the time. Now, as long
as the Army is under the Government of India and the Secretary of State,
the Commander-in-Chief as the head of the Army should carry on
correspondence with the Tmperial General Staff through the Govern-
ment of Indin and the Secretary of State. Furthermore, I find that the
Secretary of the Military Department of the India Office will have
the ez-officio status of a Doputy Chief of the General Staff, and will bave
the right of attending the meetings of the Army Council when guestions
affecting India are discussed. The Military Secretary, I submit, will be a
sort of connecting link between the India Office and the Imperial General
Staff. I therefore submit that no case has been made out for any departure
from the old established practice which is not only wise but also necessary.
1 should, with your permission, like to xay a word as to what this Imperial
General Staff ix. It was in 1907 at the Imperial Conference that it was
decided that the British General Staff should be expanded into an Imperial
(tenernl Staff. Their function is to'study military science, collect and dissemi-
nute to the varions Governments military information and intslligence, to
undertake the preparation of schemes of defence on a common principle and
without in the least interfering in questions connected with command and
adminigtration to advise, at the request of the respective Governments as to
the training, edncation and war organisation of the military forces of the
Crown in every ,part of the Empire. Having regard to this function of the
Imperial General Staff, I submit there is no necessity why correspondence
ghould not be carried on by the Commander-in-Chief through the Government
of Indis and India Office. 1t is said in the report of the Esher Committee
that greit delay takes place if the correspondence goes through the Govern-
ment and the Secretary of State. If that be so, then, I mubmit there is need
for improving the machinery of the Government of India and the India Office
80 that the correspondence that passes through them should not be delayed.
But that is surely no reason why a well recognised official procedure according
to which the Commmander-in-Chief carries on correspondence through the
Government of India and the India Offiee should be departed from. I sub-
mit, Sir, that this is really » question of principle, and I hope the House will
accept the principle which is embodied in the amendment which I bave the
honour to move.

Sir Godfrey Fell: Sir, in opposing this amendment, I should like to
point out that, in effect, it is a direct negation of the Resolution to which it is
an amendment. The Esher Committee recommended the grant of the right
of diveet correspondence between the Commander-in-Chief in India and. the
Chief of the Imperial General Staff; and the Resolution standing in Sir
Sivaswamy Aiyer's name supports that recommendation, subject to certain
perfectly reasonable safeguards.

Munshi Iswar Saran’s amendment would have the effect of denying to the
Commander-in-Chief in India and the Chief of the Imperial General Staff
any right of direct correspondence whateger, and it is for this reason that I
dexcribe this amendment as a direct negation of the Resolution.

Sir, the idea that there should be, within certain limits, direct correspond-
euce between the Commanderin-Chief in India and the Chief of the Imperial
General Staff is in accordance not only with the recommendations of the Esher
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Committee, but with the views of the Government of India. The Government
of India hold that there is every advantage in the maintengnce of free communi-
cation between these two authorities. Military policy is the function of the
civil Government. : It forms part of general glioy, and it is the supreme civil
power, the Cabinet in England, and the Executive Council here in this
country, who are responsible for policy. The soldier’s function is to advise,
whether it be the Cabinet at Home or the Governor General here, to advise the
supreme civil authority as to the military means necessary to carry out that
icy ; and it is just ip connection with.the acgessment of those means that
irect and free communication between these two aunthorities is so desirable, on
technical questions especially, It is only by such consultation that misunder-
standings can be prevented and differences of opinion composed. The Gov-
ernment of India hold, however, that direct communications of this sort
between these two sauthorities should be restricted to questions of organisa-
tion, training, equipment, and the selection of officers for commands and
senior staff appointments. They also bold strongly that the Secrctary of
State for India and they themselves <hould be kept fully informed of the
nature of these communications ; and I may say that that has been the invari-
able practice since this method of direet communication between the Com-
mander-in-Chief and the Chief of the Imperial General Staff was adopted
during the war. The Government of India, as I think I have already informed
this Assembly, hold also that all final proposals or instructions to the Govern-
ment of India affecting military policy, and more especially those which affect
questions of distribution and re-equipment of Indian troops or their employment
outside India, should emanate from the Secretary of State for India alone.
Thik system of direct communication between the Commander-indChicf in
India amd the Chief of the Imperial General Staff in no way gives the Army
Council ot any authority of the War Offico a right to exercise, any control
over Indian military affairs. Subject, therefore, to the limitations which I
have indicated, the Government are wholly, in favour of direct communication,

and I ask that this amendment be rejected as interfering with that right.

The amendment was negatived.
His Excellency the Commander-in-Chief : In reference to this Rerolu-

tion now before the House, I wish to say that we accept the Resolution
proposed.  But it is a Rerolution which touches the Commander-in-Chief, and
me personally so closely, that I should like to say a few words to the House .
upon the subject. , '

Even in the absence of this #esolution, it would never enter my bhead as
Commander-in-Chief, nor wonld it be possible’for me to commit the Govern-
ment of India to any pecuniary responsibility or any line of policy which has
not been the subject of decision by the Government of India.

Communications between myself and the Chief of the Imperial General
Stafl at Home are confined, and always will be confined, to matters of admi-
pistragion, of appointment, of all the various details which are constantly
matters of communication between Shigh military suthorities, and it is for
the purpore of paving the way, of hastening decisions, and making things run
smoothly, that he and I communicate with each other for the public good.

Honourable Members seem to have an idea that there is some sort of con-
spivacy going on between myself and the Chief of the Imperial General Staff
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which may in some sort of nebulous way influence the Government of this coun-
try. Now I wish definitely to tell this Assembly that as their Commander-
in-Chief I am the servant of the (iovernment of India and the servant of this
Assembly, with no interest at heart except the interests of India, and that they
may trust me to fight the battles of India not only on the field, but also.in the
Council Chamber for the best interests of India and with every weapon and
resource that I can command.

The Honourable the President: The question is; that the following
Resolution be adopted :

* This Assernbly recommends ‘o the Governor General in Council that the Commander-
in-Chief's right of correspondence with the Chief of the Imperial General Staff should be
subject to the restriction that it does not commit the Government of Indin to any pecuniary
responsibility or any line of military policy which has not already been the subject of
decision by t{mm; copies of all such correspondence at both ends being immediately furnished
to the Government of India and the Secretary of Btate for India.’

The motion was adopted. ‘
Rxsorutiox No. 7.
The Honourable the President : The Resolution moved is :

* This Assembly recommends to the Governor General in Council :

{n) That the King-Emperor's Indian snb,]ecta should be freely admitted to all arms
of ‘His Majesty's military, naval, and air forces in India and the nnoillary
nervices and the auxiliary forces, that every encouragement should be given
to Indisns—including the educated middle classes—subjoect to the presaribed
standards of fitness, to cnter the commissioned ranks of the Army and that
in nominating candidates for the entrnnce examination, unofficial Indians
should be associated with the nominating authority. )

(b) That not less than 20 per cent. of the King's Commissions granied every year
should be given to His Majesty’s Indian subjects-to start with.’

‘Mr. W. C. Renouf: Sir, I would ask your permission to move the
amendment in my name before those in the names of my Honourable friends
Bhai Man Singh and Sardar Gulab Singh. I have obtained their agreement
to this course, provided they retain the right to move their amendments if
mine fails. If my amendment is accepted, their amendments will be with-
drawn,

Sir, 1 beg to move the amendment whick runs as follows :

* That to clause (a) of the Resolution, the following bo added :

*and in granting King’s Commissions, after giving full regard to the claims to promo-
tion of officers of the Indian Army who already hold the commission of His Exoellency the
Viceroy, the rost of the commissions granted should be given to oadets trained at Sandhurst.
The general rule in selecting candidates for this training should be that the large majority
of the selectiona should be from the communitics which furnish recruits to the army and,
as far as possible, in proportion to the numbers in which they furnish such recruits "

8ir, I would explain at the outset that, while this amendment urges that
strong preference should be given to those classes which now man the army,
it is not implied that there are not many other classes in India which could
supply officers and men who possess all the qualities necessary for the pro-

. fegsion of arms, This position could not be maintained for a single ‘moment.

That many fine races are not represented in the Army is a matter for regret,
but financial considerations forbid further expansion.

My amendment is intended to emphasise the principle which is accepted

in all armies. This is, that every effort should be made to ensure
that the officers and men of each unit belong to one class that
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they have the bond of common natiouality or of religion or of home;
for the spirit which is engendered by this common bond is of priceless value
in the hour of trial. To this end, in England, we bave Scotch, Irish, Welsh,
County and City regiments; and, in India, we have never swerved from this
grinciple in giving commigsions to Indian officers. It is surely obvious that

ikhs, Mubammadans, Gurkhas, Dogras, Jats, Rajputs, Garwalis and
Mahrattas will be most contented and, in fact, will only be contented, and
will do best, when led by men of their own lass. In my opinion, Sir, in

iving commissions to Indians, unless considerations of efficiency ave to be

isregarded, it will be found that there is very little oppottunity for the
employment in the Indian Armr\lr of Indian officers of different classes or
tribes from the men whom they have to command. )

It has been my good fortune to serve in India among the martial classes
of the Punjab which make such a large and honourable contribution to the
strength of the Indian Army. I know how they aud their communities
regard the selections which havé been made up to the present for cadetehips
at Sandhurst. Only a small proportion of the cadets have been from the
classes that man the Army. II] have heard strong expressions of intense dis-
appointment on all sides. It is these communities that bave placed the
military reputation of India where it is to-day. They feel that, if it wae a
grievanoe that Indians did rot receive King’s Commissions, the grievanoe
was mainly theirs and that these Commissions, when they are made available,
should be given mainly to them. :

In giving King’s Commissions to Indians, I would first of all strongl
urge that the claims of officers now serving in the Armny should receive full
congideragon. Some of these hold what is known as *direct commissions ’
but the majority bave gained their promotion from the ranks through their
own menit and gallantry. We know that these are men of proved military
ability and that they command the confidence of the rank and file. ’

8ir, in the past, the Indian sepoy hasalwayé had the knowledge and the
inspiration that he is eligible for the highest military rank open to Ivdians.
Let us not deprive the Indian soldier of that most vital part of his eqaipiment,
the commission which - he carries in his knapsack. Perbaps some day it will
be a field-marshal’s baton, -

It cannot be conecived that she Army would remain contented if they
were deprived of this splendid stimulus. Failure to recognise this would have
a very adverse influence on recruiting. I say this with considerable personal
experience of reéruiting. My district, Rawalpindi, produced 8,000 recruits
during the first seven months of the war, but, i{' these men had felt that they
were to serve under, Indian officers of different communitier, 1 am conlident
that the majority of them would not have come forward. I cannot conceive
that proud and jealous races, conscious of what they have done in the past,
will come forwsrd as recruits for the army if they are under a sense of
material wrong as regards access to the higher ranks of the army. -

T purposely suggest no proportion for commissions by promotion, for at
present, the number ig limited, unfortunately, by considerations of education.
This is a disability which will, however, disappear in process of time,

Proceeding to the question of cadetships, I would recommend that the
principle should be accepted that the large majority of these cadetships  should
be rescrved for what are known as the martial classes, And I say WI_th
confidence that the landed gentry and other prominent members of the martinl
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t.utnnmum't.imiscl and the slons tlaf Indian oﬂicafers,h will oﬁe:i) :m. ﬁn:m'a,l:r.llu.:ti field of
selection. proposal will perhaps satisfy the reasonable claims and ex -
tions of the nZen of the roguf:r Ii:iian Army, and it will also pmvmr\
substantial opportunities for young men of other communities.

My remarks have been with reference to the Regulur Army. In the
Auxiliary or Territorial Army, there would presumably be no need for restric-
tions for the Territorial Army would be open to all.

Sir, the péople of India are justly proud of the achievements of theiy
Army, and in dealing with the question of preferment which we are now
considering, I would ask the people of India and I would ask the Members of
this Assembly, to consider in a generous and sympathetic spirit the sacrifices,
the expectations and, I submit, the just claims of the men and of the com-
munities who have brought so much honour to their Motherland, In so
doing, they will be ensuring also the highest efliciency of the Army in_future
us & fighting machine and doing what i8 best in the special circumstances of
the case. ] would therefore ask the Members of this Assembly to give their
united support to this amendment. )

I can only regret that we have no Indian Members in this House who have
actually served in the Indian Army. _If we had, I am sure they would put
forward arguments which would weigh greatly with you. In their absence,
the Assembly has been placed at a great disadvantage. '

Rai Bahadur Bakshi Sohan Lal: Sir, I beg to oppose the amendment,
because to keep the commissioned ranks within certain classes is tantamount to
frustrating the whole spirit of the Reforins which were introduced to improve
not only our political but alto our military status. If the amendment is
accepted‘: many families who do not belong to certain classes, such as Rajputs,
Jata, etc., will be debarred from the commissioned rank of the Aymy. For
example, I may take my own family of Mabajans and Bunnias whore
members have been serving in the Army since time immemorial under the
Hindu Rajas, under the Sikh Government and under the British Government
up to the present time. It would therefore not be just to restrict these ranks
to certain classes only. They ought to be recruited according to the special
circumstances of each family and not of each caste. '

Mr. Abul Kasem: Sir, it is with great diffidence that I rise to speak on
this amendment. 1 fully appreciate the feelings and the motive of the learned
mover, but I regret I cannot support him. It lays down the principle that, in
the matter of military appointments, some consideration, and favourable
consideration, too, should be shown to those classes who supply the majority of
the Army, The principle seems to be very reasonable indeed, but I submit,
Sir, to thix House that the question of representative employment, i.r., of
employment in the public services on the basis of classes :mdp communities, in
the civil services is Dad enough, and to introduce it into the military service,
I think, will neither be wise nor desirable. The military authorities, when
making these appointments, will certainly take into consideration the qualifica-
tions of various candidates, and in considering the claims of candidates
for u military appointment, naturally the martial races will come in for a
larger share than others. Sir, I come from the Province of Bengal, and 1
admit that my Province has not supplied many soldiers to the Army, but {hat
is not our fault so much as our misfortune. '

We supplied and maintaived our own army in olden times; but the
British Government found it more profitable and more desirable to employ
our intellect ‘and not our arms, and so we were employed for civil purposes

L}
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rather than for militaty use. But, will that be a reason, 8ir, to deprive the
people of mty province, the candidates from my province, of the opportunity
to serve in the Army, if they want to do so, and if the Army authorities who
maké the choice find them suitable and derirable, simply because the general
body of the Army does not contain many Bengalees ? 1 beg, Sir, that the
Honourable Mover will think it proper to withdraw it ; because in these days
of Indian nationalism, when the wEole question of seculat, communal and racial
nterests are in the melting pot for moulding an Indian Nation, any attem
to introduce racial and communal distinctions in the Army would only kill
the Indiau nationaliam in its embryo.

Khan Sahib Mirza Mohammad Ikramulla Khan: Sir, I rise to
support the amendment made by Mr. Renouf,

His object is that in selecting Indians for King’s Commissions regard
should be had particularly to the intereste of the classes that supply the
greater number of men to the Army.

Perbaps 1 may claim to represent one of those glasses.

‘During the Indian Mutiny, my father Colonel Raja Ataullab Khan joined
the British Army with his brother Sardar Bahadur Risaldar-Major A{dnlla
Khan at the head of 100 men, and was attached to the Regiment now called
the 10th Lancers. He did meritorious services throughout the Mutiny and
thereafter. He was present with his regiment in the Kabul and Abyssinian
Wars,

My brother, Sardar Bahadur Ghulam Ahmed Kban, Risaldar-Major, 9th
Lancers, saw service in Egypt and my son, Abdulla Khan, has been given a
King’s Commission and is & Lieutenant in the 20th Punjabis which is now
serving at thé Front.

If we keep before us the idea that whatever we do to Indianize the army
it must not be at the expense of efliciency, for war, I think it is plain that we
must for a long time to come look to get our Indian leaders from the classes
with the greatest military traditions. I do not claim that these are the best
traditions. The traditions of peaceful service may be equally noble, hut for
your leaders in war you want traditions of war, not itions of peace.

There are numeyous classes ‘in the Indian Army from which to draw
young officers to hold the King’s Commission and by so drawing to make an
efficient national Army. '

If we do not get our young officers from those classes, the fighting
efficiency of our Army will suffer. The great military qualities of courage,
perseverance and endurance are the product of social heredity, of moral
traditions ; they are not to be learned in any school or from hooks.

Consider the liven of men of the fighting races throughout the world.
The child in its mother’s arms hears her sing to it songs of the bravery of
its forefathers, it is brought up on tales of valour; when it goes to school it
takes part in manly games very many of which mimic war. The child of onr

ple who is to be trained for a Ki‘ng’s Commission must undergo mental
and physical preparation to fit him to go to Sandhurst. At Sandhurst he
undergoes a life strenuous and exacting and if not judged in every way fit to
become an officer he will not be commissioned. If he is honoured with the
King’s Commission it is then that the test of his soldierly qualities really
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begins. It may be ten or fifteen years before he obtains the Command of 1
Company. During almost every day of that long time the constant drudgery
of life in camps and barracks must be faced, and throughout every moment of
that timd he must drill and shoot and learn by exercises akin to war how to
bear the hardship of war.

By taking part constantly in games such as polo and hunting and
foot-ball he must keep himself bodily fit to face a foe. Should war come, he
must lead bis men : always. he must be first where danger is, never behind his
nwnf,l]:ou;:l always leading them. *Only men born of forefathprs who have led
can do this.

I believe that only by taking very careful steps to ensure that none but
the very best family men of the fighting classes of India get King’s Commis-
sions, shall we get in time a National Army capable of protecting’ us. .

Ruin is before us if we attempt to Officer our Army with the sons of lawyers
and ihogkeepers and” others who whatever may be their virtues, those virtues
are not the iron virtues of our old martial classes.

Colond] 8ir Sydno{ Crookshank : Sir, as one who had the pride and
privilege to serve in the trenches of France with the Indian Army, not only

with the cavalry but with the Sappers, perhaps T may be permitted to say a
few words on tKiﬂ subject. It does notappear to me to be necessary to advance
the amendment which my Honourable friend has just put forward, because the

regimental officer does not stand alone in this matter. There are many other
services, Engineers, Medical, Transportation, Supply and others, which go to
form the whole of the Army. No doubt, it is conceivable that selections made
for Commissions in the regimental ranks should be made from those officers of
the Indian Army who already hold the Viceroy’s Commission and who have
proved their valour on service and théir suitability otherwise, subject, of course
to such educational qualifications as may be necessary. I think the House will,
admit that they have & proper call for the King’s Commission, but, Sir, as I

mentioned, there will be many other Commissions such for instance in my

own service, the Engineer’s and there will be no hard and fast necessity, in that

service at any rate, to restrict the recruitment of officerssolely to the martial

classes from which the regimental officers would be drawn. There are, as I

eaid, other branches of the service to fill the ranks, to which the communities

of India at large could add their contribution. I therefore consider that since

the field is so very wide, it is not necessary to define exactly “to which classes

and to which communities these commissions should necessarily be given.

8ir Godfrey Fell: Sir, I am about to adopt the unaccustomed réle of a
peace-maker, & r8le alien to what I have so far adopted to-day in this Assembly-.

This is a very difficult problem, and Goverument can only look at it from
one point of view, that is, how hest can we make this great experiment a
success. Forit is a very great experiment this, an experiment which all
India and the rest of the Empire are watching. What we wantis to get
Indian gentlemen into the Army with King’s Commissions, and, having got
them there, to encourage them to stay, to encourage them to become highly-
trained and efficient officers and to rise to the highest places in His Majesty’s
army. This experiment, as the Assembly are aware, was begun during the
great war. I thinkthat everyone here will agree that Government was well
ndvised at that time, in selecting the first batch of Indian candidates for
King’s Commissions, to give preference to youths of those races which had

-

L
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oome forward most readily in the war. But Government has not; by any
means, confined itself to those classes. We have taken for Sandhurst men of
other classes who have not hitherto given many, or any, recruits to the war..:
I think that probably everyonein this Assembly can recall to mind cadets of
that class. We have yet to see how the experiment succeeds, and until we
have gained more experience, I do most earnestly deprecate any attempt to
lay down a proportion, or to lay down that more should come from one cluss .and
less should come from another. Let us all approach this problem from one
int of view onlyhow to make the experiment a success, how to get young
ndian gentlemen who will get on well in the regiment, who will be the friends
of their British brother-officers, serving with them on equal terms; and eventnal-
1y adding new lustre to the position of India in the Empire. °

1 do hope thé Assembly will not aoccept this amendment, though, believe
me, Sir, from my long association with the Indian Army,. I have very great
sympathy with the point of view which has beeri put forward by the Mover.

ut I think it would be only right for this Assembly to trust Government to
see that fair treatment is given to every class alike. That is tMe present
intention of Government, and I ask the Xssembly to leave it in Government’s

hands.

Sirdar Gulab 8ingh: I would ey a few words, Sir, in support of the
smendmtnt by my Honourable friend Mr. Renouf. In aﬁo depart-
ments,” especially in the military, discipline is simply necessary and greatly
tends to invariably improve the efficiency of the forces. The nomination
of Indian candidates as proposed by proportion will certainly help it. To

officer  Muhammadan company by a Sikh or vice versa will prove a failure
and may end in a tragic ca.]{mlty. The class which does not supply to the
strength of the army does not deserve to have any right for nomination of
"candidates for King’s Cammissions. The proportiopate .reornitment of
officers will also attract general recruiting in the srmg to which the officers
belong, which is unfortunately getting more difticult every day. Such a
course has already been successfully resorted to in the army by offering
' Viceroy’s Commissions on conditions of supplying a certain number of
recruits in times of need.

In India of course, all communities being of equal status, cannot put up
~with ignoring the rights of one community in favour of others and the
rinciple of fair field and no favour will prove always satisfactory in the
ﬁng run, and therefore, those who supply soldiers should also get their proper
share of King’s Commissions.

The case of having a greater number of European oﬂécersiﬂdiﬁerant.
ag their ability is generally admitted and has been above competition and
jealousy. ‘ _ . .

I think that proportionate nominations to the King’s Commissions will
afford ‘no cause ofp dissatisfaction to the Indian subjects as it is fair and
business like, it will be agreeable to all. T trust the motion in question will
be adopted. _

Bhai Man Binlgh: 8ir, at the very outget of the remarks, I am about
to make, I should like to clear one misunderstanding which seems to have
arisen and bas been argued, It has been maid that this Resolution bars
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some communities from recnitment into the Army. I submit, Sir, that
if we analyse the wordings of this Resolution we shall find that it does nof
mean that a man who does not belong to the present military classes should
‘not be recruited in the Army. There is absolutely no ground for that idea
in the Resolution itself. The scope of the Resolution is that those people
who really supply the ranks with men should have their full share in the distribu-
tion of Kings Commissions also. If there are classes who have not sent
their men or who have not been anxious to send their representatives to -the
ranks of the Army, this Resolution does not say that they shall not be allowed
to be recruited for the Army in future. If there are units raised from other
classes, ns my Honourable friend . Bukshi Sohan Lal said, banias have
always been in the military line, then if they choose to send their men to the
ranks they " will get a larger share of the King’s Commissions. The onl
demand made in this Resolution is that in selecting the candidates f
regard should be had to the interests of the communities that supply the
greater namber of men to the Army.- When those communities, who hawve
had no chances of joining the Army, be recruited, they will have a fair
share in the King’s Commissions. This Resolution does not bar them from
being taken in the Army, and I think that nobody can say “that it does. It

, does notaltogether bar them from getting King’s Commussions also., I think
that any gentleman who has got any seénse of justiéd would say that those
who do not go into the rauks can have absolutely no claim or right to the Kin{:
Commissions as well. Woare certainly prepared to send our men to the ran
and therefore we should get full share in the King’s Commissions also.

Having cleared that misunderstanding I will now take the facts as they
exist. The demand I put forward is that those communitiés which actually
supply the ranks should also see that appointments in the higher commands
are open to them. 1 may, by the way, add here that there can be no doubt
about the first portion of the Rerolution being accepted, that is to say, in
giving full regard to the claims of those who already bold His Excellency
the Viceroy’s commission. '

There has been no opposition te that and I hope there can be none. ' There
have been objections i:agan to the other part. Now, I put it to any gentle-
man in these definite words and I hope the Honourable Members of this
House will see the reasonableness of it. - Certain classes hawe up till now

«beén sending their men to the army. They have shed their life-blood in the
fields of Egypt, the Soudan, Mesopotamia, France, Palestine and everywhere
from the very beginning when they were getting about 7 or 8 rupees per
month. Now, when the Government haa recognised the right of Indians to
get the King’s Commissions, when the time for reaping the fruit comes, we
are told * No, my dear Sirs, there should be no class distinctions. Now,
we have risen to the high pedestal of national unitv and those who speak
about the communities are sinning against the nationality ideas” To them I
submit, Eir;: come forward with your men sometimes, give ue your soldiers
and then give us your captaius too. Now that the time for reaping the fruit
bas come, we are told ¢ Never mind, if you bave been fools and suppliad
soldiers.”  We don’t care about that. We are now all one—we are all
Indians. Now that the time comes for the King’s Commissions, let us share
them equally. Why should you demand a special claim for those who have
been shedding their blood ?” ~ Oh, excuse me, Sir, I as an honest: man,as an
Indian and as & Sikh, cannot see the justice of the argument for a moment.

i 1'42
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e are told this Resolution pute an axe to the roots of nationalism. These
are not the actual words but that is the import. Now, Sir, I say that if
communal distinctions dp actually exist, if the framers of the reforme them-
selves had to admit the principle of communal representation, and now that
we see that the principle of cornmunal representation has to be recognised in
civil employments ; even in the constitution of this very Assembly,—there
may be some exceptions, I cannot remember all the electoratee—but most
of the elected Members are elected either by the Muhammadan or non-
Mubammadan or Sikh constituencies ; well, Sir, I cannot see now that the
question of the King’s Commission comes, how with any fairness it could be
said, that we should neglect this principle altogether because we are on the
road to national unity. My dear Sirs, my Honourable friends, you will see
that there is absolutely no use in denying the actusl facts as they exist.
Facts ave facts, and no logic, no talk of high ideals can make them otherwise
and if they are ignored,(Eey are ignored at our peril.

It reminds me of a well-known story of the pigeon and the cat. The
#ay when the cat comes, the pigeon shuts his eyes, he sits like this wit{
closed eyes, thereby meaning that the cat does not exist becanse he does

" not see her. But that does not make the cat non-existent. The cat does come
and pounces upon the pigeon and eats him up. Now, if we actually eece that
communal differences do exist in the sentiments of the people, I cannot under-
stand how we can so let them be neglected. And then of course, if we do,
we are bound to euffer the consequences. We know that in the army the
communal distinctions, communal sentiments, are much more strong than in
the civil departments. .

I know some of the distinctions that have been made and that have some-
times given some trouble to the officers such as the differences -of Majda and
Malwa and in reference to Sikh or Muhammadan or Pathan, every military
officer who had to deal with the Punjab armies will bear me out. Well, if
that bad been the cases where a Subadar-Major who is commanding in
& certain unit, but who does not himself belong to the same class as the ranks
has been shot down, how can we neglect such sentiments ?

" 1 know there has been a case of that sort. Well if I mistake not, it
was the case of Sardar Bulwant Singh of 23rd Sikh Pioneers. My Honour-
able friend 8. (Gajjan Singh tells me another case of Sardar Pritam Singh.
Under these circumstances, I cannot understand how if 10 Pathan Units or
5 Companies are put under sikhs or vice versa,they would obey them as they
would their own men. Surely jealousies must come in, and the communal
differences must influence the discipline of the army.

1 might here state that discipline and contentment in the army are the
first two things that should be looked to. If the army is discontented on the
score that their men are not given a chance to get the King’s Commissions
to the extent they deserve, surely that would be a bad thing. If similar

incidents as those of Sardar Bulwant Singh and Sardar Pritam Singh occur,
they would be still more sad.- I would draw the attention of the House to
these facts and 1 would request thix Honourable House not to be guided by
gome airy idealisim and believe that we have achieved the higher ideals of
nationalism that all these things are in the hotch pot, and that people in
the army are thinking themselves one in the army and they do not mind if
they are governed by this man or that man,

i
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The third argument that has been brought forward .against this amend-
ment was that the selecting authorities will themselves look to the rights
of the military vclasses. I say, Bir, why should we mot provide for a thing -
which is just ? Why should wé shrink from doing justice ourselves ? * We
shounld harm no one if we make a provision that justice should be done to
thgm and they sbould get their due share in the King’s Commissions. :

I may add, that some of the military classes are not satisfied with the
share that they have up till now got in the King’s Commissions. It is a fact
which I know from my knowledge. That being the case, I do not ses
why we should say : ‘leave this point to the selecting officer,” we have
provided for 25 per cent. commissions for Indians ; we have provided for
educated ‘middle classes ; [fonourable Members of this House will see that
if there is a necessity, if certain Honourable gentlemen feel that the educated
middle classes do not get their due share .and that King’s Commissions are
given simply to the nobility and they then feel the necessity of making
provision for the educated middle classes, then I cannot understand why the
interests of the military classes also should not be safeguarded.

Thdse classes who have up till now supplied men to the military depart-
ment have proved their worth and their valour in fields and in every other
way. T ,

There is absolutely no veason why, just as Sir Godfrey Fell said, while we
try .this experiment we chould not try it with tried men. I think it mnst be
rather hazardous to try the experiment with those men who in actual practical
work have not shown themselves up till now. You want that the experi-
* ment that Indians should be given commissions should prove a snccess. If
this experiment is to prove a success, surely the military classés are the best .
ible eandidates for making that experiment with. Times are gone when
it could be said that education should be the first test because I dare say that
the military classes can supplly as well educated men as any other com-
munity. With these remarks I strongly urge my Honourable friends to
vote in favour of the amendment. ' '

Mr. 8. C. Shahani : Sir, I rise to oppose thetamendment as strongly as
I possibly can. T am not at all surprised at the mental attitude of Mr. gnlab
‘Singh or of Bhai Man Singh. They are my fellow-Sikhs whom I know.
The Sikhs have played an important part in the military history of India,
and are justly described as proud and martial. Most of the Sikhs would like
paturally to be officered by men of their own community. But I rise to point
out that in this matter there is a feeling of prejudice on the part of the
Sikh community and that, if there be men available from other communities

* who can lead them better by reason of superior genius or training, the Sikhs
shonld be trained to think that those officers should be preferred to men of

" their own community. _

I.am certainly surprised at the mental attitude of my Honourable
friend Mr. Renouf. I wonder if he has cantemplated the results which will
.acerue if the position that he has taken up is pushed to its logical conclusion.
Will the proud men of India, who are very proud indeed of their ancient
civilisation, if his argument is aocepted, endure the idea of Europeans officer-
ing the Indian regiments ? No. He himself should for the sake of consist-
ency come forward and say that European officers should not be tolerated
then in Indian regiments. But 1 am not for the principle underlying

L]
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Mr. Renouf’s position. 1 am for the principle of the recognition of ability.
If Europeans can show superior ability then Indians should have no objection,
absolutely none, to Europeans being appointed to Indian regiments. It is
impérative at this stage especially that while we should tolerate sectional
%rejudicm ‘with a view to secure efficiency in the parts constituting the British

mpire, we should bear in mind that we have to educate’ ourselves for paiti-
cipation in the central life of the Empire to which we belong. If we confine
ourselves to our own communities we may attain to a certain efficiency, but
that efficiency will be efficiency of a very limited kind. The Sikhs, or the
Mubammadans or the Gurkhas must, in course of time, realise that by admit-
ting men of real merit to their own regiments and consenting to be ofticered
by them whenever necessary they will have their efficiency raised to a consi
derable extent. On these grounds I oppose the amendment most strongly
and I-trust that Mr. Renouf will see his way to withdraw it.

Sardar Gajjan 8ingh : As a representative of the great martial race of
the Punjab, I think it is my duty to lay a few observations before this Honour-
able House, which I hope will enable them to forn.a correct opinion about the
situation. We all know that the military occupation is an occupation which
is fall of dangers and full of difficulties. In badtleficlds you have to sacrifice
your life. You have to maintain the tradition of your race, you have to main-
tain the tradition of your fnmigr. It is for that reason that I very strongly
support this amendment. Now, Sir, of course at the outset I am quite pre-
Ered to admit that communal differentiation is a necessary evil, but it must

admitted that we are not yet ripe to free ourselves from it. Suppose, Sir,
there is a Sikh regiment which is officered by a non-Sikh. There is no com-
munity of intereet except duty only. Ha SI‘k{l were to lead them ‘they will
sy, ¢ Oh, the honour of the race is at stake ! There is a leader and we have to
follow him’. To many of them he will be related. To many of them he
will be friendly. To many of them he will be very dear and near. It is for
that reason that even now the formation of the Indian Army is based upon
national considerations, upom communal considerations. As far as I know,
there is not a single Indian regiment, except perhaps a few cxclusively Sikh
regiments, which is not maintained on & communal basis and which i not
officered by its own men. So I want to push this point jo its logical end,
and for the King’s Commission too, and I say to my Bengal friends and to my
friends from other presidencies who bave no military traditions, that it is not our

. fault-if for a long time they did not care for careers which were not lucrative.
For a long time we have taken to the profession of arms not because it
was lucrative, but because it was thonght to be more honourablee. We have
proved our worth on many a battlefield, and this fact 1 am sure will be admit-
ted. We do not grudge the various commissions which are open to my Bengal
friends and to my friends from the other presidencies, to hold which I must
admit we are not yet sufficiently qualified. 1 see no reason why in this parti-
cular branch in which we have 'got admittedly more experienced military
traditions, we ahould not be encouraged. During the great German war, I
am free to -state, that many new communities began to send recruits which
previougly did not contribute to recruitin?, and I think it is a fact that many
new sources .of recruiting entirely fai ed. So, even from the Government
point of view, from the'national point of view, it is absolutely necessary that
we should draw these military officers from the classes which have already

L4
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proved their worth. Now, it will not be to the good of India if any Lieutenant
1s recruited from a cluss which bas not furnished a single recruit to the Army,
In the military class, whether they are Hindus or Muhammadans or. whether
they are Bengalis, Madrasis or Punjabis, I make no distinction. 1am sure
they would not hesitate to sacrifice their lives in the battlefield to maintain the
n&c{itious of the service and to maintain the traditions of the country. The
same, I am afraid, cannot be true of those persons who have never seen military
service, who have never seen the danger ahead. 1 will therefore humbly beg
the House not to enter into spheres which are untried for the present at least.
Let the experiment, as the Government of India has told us, be tried and tried
successfully, Then, 1 assure you, there will'be no objection, at least sofar as
we are concerned, if those persons who are otherwise qualified and fit to
serve as Lieutenants and so on are freely admitted, but in the interests of
India, in the interests of the success of the experiment, it is absolutely neces-
sary that only tried classes are taken. That is in the interests of each and
.everybody. Thereis absolutely no doubt that, if this suggestion, is not follow-
ed, there will be great disappointment, there will be great resentment in the
Army. Everybody will say, as my learned friend Bhai Man Singh has
pointed out, that, when the time for promotion and higher aspirations came,
we were left behind and another gentleman was taken in simply for the reason
that he was an M. A. ora B. A, I beg the House not to consider that I am
not in favour of English qualifications, 1 am strongly of opinion that even
from the military classes only those men should be sel who are other-
wise fitted, and 1 am sure that the Military Departinent will take pretty good
care not to select anybody who does not fulfil the test of efficiency. 1 beg to
inform the House that in the great war for 4} years I devoted almost all my
time to recruiting. I raised from my district some 18,000 etrong, and the
House will be glad to learn that the men of my district won the largest
number of distinctions on the battlefield, the largest in the Punjab, the largest
.in India. We could beat even Rawalpindi and Jhelum whose recruiting
strength was double ours. 1 can speak with pérsonal experience when 1 say
that nothing will appesal to the military classes, nothing will encourage the
military classes, more than their admission, which is offered now after a great
deal -'.1E'v hesitation by Government, to King’s Commissions. I ask, where
is the reason then that we from the Ludhiana district could win_ distinctions
hiﬁ‘her than any other district in India ? Simply for the reason that we had
military traditions behind us. Just in the same manner as Raja Ikramullah
Khan has told you, I can say ull my kith and kin not by hundreds, but by
thousands, because I belong to & family which is proud to possess about 60
villages in one place, were in the Army. They sacrificed their lives very
willingly and maintained the traditions of the Sikhs. My grandfather offered
his services volunturily in the Mutiny and was in Delhi under General
Nicholson. .Similarly, such instances can be multiplied. There is absolutely
no doubt that I take a personal interest in these matters, but my-< personal
interest is not-based upon any selfish motives. It is based upon the motives
which, in my opinion, go to make the experiment a success: There
have been cases, as my friend Bhai Man Singh bas pointed out, even
in Sikh regiment« where thereqwere Mazhbi Sikhs and Jat Sikhs, there is
trouble and two officers, who were personal friends of mine, very brave and
gallant officers indeed, were shot dead by the Mazhbi Sikhs. So, communal
ties and communal prejudices ave very strong <in the minds of military
persons and you cannot ignore them. As I said, 1 am strongly for, as
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strongly for, nationalism as anyone else. But we cannot ignore the
existing -facts. What does the constitution of this House say?
Mubammadans all over India have got special communal representation.
In the Punjab they have got communal representation. Something
was said by -my Honourable friend Mr. Shabani that, why don’t we
resent British _og'icers? 1 say that all this military training and all this
military tradition, which of course at one time we possessed, have been taught
by the British military officers. They have organised the Army. Therefore.
it is perfectly clear that nobody, none of us—I mean to sy none of the
military classes —resents that there should be Brisish officers, I would remind
the House that you want good leaders of men, and good leaders, from the
military point oi view, are leaders who are prepared to sacrifice everything in’
this wm:lso—their lives, if need be—in the interests of their country,

As the Army is at present constituted, I strongly support the amendment -
which has been proposed by an officer who has no personal interest himself
in the matter. He has advanced the case of the military classes in a most
sober, just and eguitabla manner, and I would beg the lHouse to accord their
support 4o the military classes who, up to this time, I most respectfully be
to bring to thé notice of this- House, have been defending their hearths an
homes,

"The Honourable the President: I think we have now reached & point
where we can hm_r_e a decision.

Mr. W. C. Renouf: I would like to reply, Sir.

. The Honourable the President: There is no right of reply in the case
of an amendment. -

The questjon is, that the question be now put.
The motion was adopted.

The Honourable the President : The question is, that the amendment
be made.

The Assembly divided as follows :

- AYES—30.
Mr. T. V. Seshaglri. McCarthy, Mr. Frank.
Bigde, Yok g Muhammad Hussain, Mr. T.
Carter, Bir Frank. Muhammad Temail, Mr. 8,
Das, Babu Braja Bundar. Nahf Hadi, Mr.
Dentith, Mr. A. W. Percival, Mr. P. E.
", Gajjan Bingh, Mr. . Pickford, 3,!1'.'1&. D..
Gicﬂey. Lieutenant-Colonel H. A. J. Rao, Mr. I’. V. brinivass.
(ulsb Singh, Sardar. . Redd:ynrhMr. MK
Ikramullah Khan, Mr. Mirza Md. Renouf, Mr. W. C.
Kabraji, Mr. J. K. N. (Sarfaraz Hussain Khan, Mr.
Keith, Mr. W.J, . Bpnhab-ml-bm. Chaudhari.-
. Latthe, ]ﬁ:]( bA. Eu;lul g;:gh.uhllri ill.g.
ji i i A * ’I, " - . . .
g:#dﬂiggh, Bhai. Subzposh, Mr. 8. M. Zahid Al

Mew, Mr. W. N. Wild, Mr. C. E.
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NOES—29. .
Abul Kasem, Mr. Hussanally, Mr. W, M.
Afsar-ul-Mulk Akram Hussain, Tswar Saran, Mr.

Prince. Jatkar, Mr. B. H. B.
Ahmed, Mr, Zahir-ud-din. Joshi, Mr. N, M.
Asjad-ul-lah, Matlvi Miyan. Lakshmi Narayan Lal, Mr,
Aiyer, 8ir Sivaswamy. Mitter, Mr. D. K.

. Bajpsi, Mr, 8. P. Miera, Mr. Pyari Lal.
Bhargava, Mr. J. Nag, Mr. Girish Chandra.
Bishambhar Nath, Mr. Neogy, Babu K. C. .
Chaudhuri, Mr. J. Pyari Lall, Mr,

Dass, Pandit R. K. Samarth, Mr. N. M.
Dwarkadas, Mr. J. Shahani, Mr. 8, C.
Faiyaz Kban, Mr. Muhammad. Bircar, Mr. N. C.
Gour, Dr. H. 8. - . ) Sohan Lall, Mr.
Habibullah, Mr. Mubammad. Vishindas, Mr. H.

The motion was adopted.

Munshi Iswar Saran: Sir, I big to move:
. “that in clauses () for the concluding words *to start with’, the words ‘in the fire
ear and in increasing proportion in subsequent years * be substituted ‘. :

- Sir, what I submit is that the time has come when Government should
make up its mind to grant commissions on a large and liberal scale. T do not
for a moment wish to say to whom cermmissions should be granted, whether
to the martial classes or to Indians in general. My object in moving this
amendment is that, to whatever class these commissions might go, they
should go in large and increasing numbers. Now, in answer to a question

t in this Assembly, Sir Godfrey Fell told us that the total number of officers
g::lding His Majesty’s commission belonging both to.the British and Indian
services, and excluding the Royal Air Force and the Auxiliary Forces, was
approximately 8,890. In answer to another question put in this Assembly
E?r Godfrey Fell told us that altogether 26 cadetships have been awarded to
Indian gentlemen in the past two years, Now, Sir, I submit that this is ex-

" tremely unsatisfactory. '

In the Resolution as put forward by Sir Sivaswamy it is raid that not less
than 25 per cent. of the Eing’s commissions should be granted to Indians. I
suggest that in the first year it should be 25 per cent. but in subsequent years.
it ought to be in increasing proportion. I do not say anything about the in-
crease to be; I only ask the House to express its view that in the years sub-
sequent to-the first year the percentage ought to be increased. For, if in the
past two years they have been able to give us only 256 cadetehips, I submit the
Assembly will be perfectly justified in getting an expression of opinion on
behalf ofv this Assembly as to the proportion of the commissions that has to
come to Indians. It will be said that there are difficulties in finding suitable
men. In answer to a question this is what Sir Godfrey Fell told us. With
the perminsion of the House, I shall read the answer:

‘ Kxaminations for adwissions to the Royal Military College are held half-yearly in
Indin and on each ocoasion b vacancies are allotted. Up to date five such examinations hiave
beon held ; altogethor 99 candidutes have been nominated for these examinations. Of these
09, 10 have beon accepted and procoeded to the Royal Military Cnlizﬁe. 29 were rejected on
the ground that they were not edutionally qualified, 19 were rejected as physically unfit, &
were below or above the'age-limit, b failed to pase the oral test and 8 were considered to be
generally unsuitable *. i

In this manner, out of 99 they got only 19. In addition to the 10 can-
didates sclected in India, ¢ jwere nominated by the Sccretary of State from

¥
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among young Indian gentlemen attending public schools in England. 8o, if
the Secretary of State for India had not made these 6 nominations, according
to-the test laid down by the Government of India, out of 99 we would have
got only 19 cadetships in the past two years.

I submit, Sir, that this must change, and the Assembly must express its
view strongly in favour of it. I shall eay only a word or two .more.
Indians do feel that there should be larger association of Ipdians in the.
administration of the Army in Indis. Having regsrd to the declaration of
August 1917, and having regard to the pronouncements made by His Most
Gracious Majesty the King himself, it is necessary that the right of Indians
to higher ranks in the Army should be recognised in a spirit of justice, and
may 1 eay also liberality. Sir, I do not wish to coucetﬁ from this House
that there are not a few, on the contrary there are many, Indians who really
dream of the day when the Army Department will be thoroughly Indianised
a8 other departments are being Indianised. So I submit it is necessary for the
fulfilment of our aspirations that the Army should be Indianised and its

administration put on an Indian bagis. 1 therefore move the amendment
which stands in my name.

8ir Godfrey Fell : I much regret to find myself once mose compelled to-
oppose an amendment propooedml:{ my Honourable friend Munshi Iswar
Saran. I do not think there isreally any very great differemce of opinion
between us in this matter. The sactual words he uses in his amendment are:
‘in increasing proportion ”’. Now, the Assembly hax already been informed
that it is the policy of the Government of India to give more commis-
- *gions to Indians, if and when the experiment has proved successful. What
I do deprecate is -attempting to decide this matter on a‘ proportionate
basis, or on a basis of percentage. As I said just nmow, when speaking on a
previons amendment to this Resolution, this isa very great experiment,
and the Government of India are anxious to make it s succers. It is just
because the Government of India are so anxious to make it a success that °
they wich to proceed prudently and cautiously in this matter. 1In the case
of the Civil- Services there is no very great risk about Indianising .the
administration. I wish at once to guard myrelf against the accusation that
‘T am suggesting that an Indian in any "tivil department is in any way
necessarily inferior to the Englishman. That is not my intention at all ; but
what 1 do mean is this that if you put Indians into a civil department, such
a6 the Indian Civil Service or the Forest Department or the Education
Department, and one of them fails, no very great harm is done. Now, it is
» totally different matter when you come to deal with the Army. The first
uality we require of our officers is the quality of leadership. The Honourable
gl[ember who has moved this amendment spoke of hoping to see large numbers
of Indians engaged in the administration of the Army. The first functipn
* of a noldier is not the administration of the Army; his firt function is to
fight. It is only in‘the acid test of war that we can prove whether or not
these young Indian officers are going to be a success. We have no reason
to believe that they will not; we have every reason to hope that they will be
a success. But an f?ilum mdst react upon the whole. A battalion is part
of a corporate who{e of the brigade, a brigade is part of a division, a division
of a corps, and & corps of an Army. Similarly, within the battalion, the
platoon is an integral part of the corporate body, and so is the company. Now
just as a bolt or a nut which breaks or gets loose may throw out of gear, or

L
.

™
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out of use altogetber, the delicate mechanism of a mqtor-car, so the
failure' of any one part of this corporate’ whole may lead to disaster
overtaking the remainder.’ It is for that reason that we must be perfectly
sure that every joint in our armour is tried, and that every individual
officer is fully equal to the responsibility he has to bear.

" War is a game played for very high stakes, and the counters are the lives
of men. Weean take no risks where the lives of men are concerned. We
are all hoping that these young Indian officers will acquit themselves well,
but we have vet to learn whether the Indian sepoy will readily respond to
their leadership. We have yet to learn how that splendid class of men—our
Indian officers —will care to serve under these young Indian King’s commis-
sioned officers—all beginners in the art of war, who will be placed in eom-
mand over those veterans. We have yet to learn how, in Lord Kitchener’s
words, these young officers ¢ will bear the lrard, dull work in peace, without
which efficiency cannot be attained’. And, again in Lord Kitchener’s words,
we have yet to learn whether they are prepared to share in the drudgery as well
as the rewards which fall to the lot of the British officer. The Government of
India #im, aé I have already said, at giving more and more of these commissions
to Indians, if and when the experiment proves a success; and I do earnestly
beg the Assembly not to attempt to.tie the hands of Government by laying
down ss & maxim that there must be an increasing proportion given every year.

With these words, Sir, I oppose this amendment.
The amendment was negatived. :
The Resolution¥*, as amended, was adopted.

ResonutioNn No. 8.

The Honourable the President : The Resolution moved is that :

* This Assombly recommends to the Governor General in Council :

(a) That adequate favilities should be provided in India for the preliminary training of
Indisns to fit them to enter the Royal Military College, Sandhurst.

(3! That the desirability of establiching in India a Military-College, such ss Saodburst,

should be kept in view.’

Does Munshi Iswar Saran wish to move his amendment? T may suggest
to Honourable Members who have amendments on the paper that 1t is very
desirable that the complete judgment of the Assembly on these Resolutions
should be had, and it can only be had by sitting late to-night and therefore the
measure of their eloquence will have to be restricted. .

g SV —

#{.0., Bir Sivaswamy Aiyer's motion No. 7, ns amended :
¢ This Assembly recommends to the Governor General in Couneil :*®
(a) That the King-Emperor's Indian subjects should be freely admitted to all arms
of His Majesty's military, naval, and air forces in India and tho ancillary
servies and the auxiliary forces, that every encouragement should be given to
Indians—including the educated middle classes--subject fo the preseribed
v standards of fitners, to enter the cemmissioned panks of the Avmy and that, in
nominating candidates for the entrance examination, unofficinl Indians should
be associated with the nominating authority, and in granting® King's Com-
. missions, after giving full reznrd to the claims to promotion of officers of the
Indisn Army who already hold the commission pf I{is Excellency the Viceroy,
the rest of tho commissions granted shounld ﬂa given to cadets trained at
Bandburat. Tho goneral rule in solocting candidates for this training should
bo that the large majority of the selections should be from the communities
which furnish recruits, and, as far.as possible in proportion to the numbers
in which they farnish such recruits.’ R
(b) That not less than 25 per cent. of the King's coramissions granted every year
should be given to His Majesty's Indian subjects to start with. .
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Munshi Iswar Sara n: Sir, my amendment is as follows ;

* That for clanse (3) the following vlause be substituted ¢ .

‘ (8) That as soon as funds be available, steps should be taken to establish in Indiaa
Miliary Cllge, euch an Sandburat, and th dosirability of establishing in India training
and educational institutions for other branches of the Army should be steadly kept in view',

Sir, after that gentle bint from the Chair, 1 shall be a6 brief as possible.
In the Resolution itself as moved by Sir Sivaswamy- Aiyer there is & reference
to the establishment in India of a' Military College. have only made it
atronm in my amendment, and what ‘1 have said further i1s that the
desirability of establishing other educational institutions for other branches of
the Army ought to be kept in view. What I submit is that it is absolutely
necessary that India should be able to give first-rate education to her sone in
all departments, civil as well as military. The College at Sandhurst is & most
excellent College, and it is possible that we may not be able for some time to
approach its high standard, but that is np reason why an honest effort ghould
not be made in India to make a beginning. I therefore move this amendment.

The Honourable the President : The original question was :

* This Asscrbly recommends to the Governor General in Couneil :
(a) That adequate facilities should be provided in India for the preliminary training of

&,

Indians to fit them to enter the Royal Military Colleyge} Sandhurst.

(3) That the desirability of establishing in India & Military College, such as Sandhurst,
should be kept in view.’ :

since which an amendment has been moved:
* That for clause () the following clause be substituted :

(5) That as soon as funds be available, steps shoud be taken to eatablish in India »
Military Colloge, such as Sandhurst, and the desirability of aat_lhlinw. in India training and
educational inetitutions for other branches of the Army whould be steadily kept in view.

The yuestion I have to pat is, that that amendment be made.
The amendment was adopted. .

The Honourable the President : The question is, that the Resolution,
as amended, be adopted. .

His Excellency the Commander-in-Chief: Sir, I rice to say one or two
brief words in refevence to this Resolution particularly with regard to (a),
namely, that adequgte facilities should be provided in India for the preliminary
training of Indiavs to fit them to enter the Royal Military College, Sandhurst.
Tt is a proposal which has my entire sympathy. Only some few weeks ago I
was going into the question, and 1 hoﬁ that before very long, in the neigh-
bourhood of Dehra Dun, we shall be able to establish a college on the lines
indicated. It is very desirable to give™ young Indians every ble facility to
train themselves u;rc{to get their education, particularly the sone of those
Indian officers in our Indian regiments who cannot afford the higher expensive
education. We shall be able to afford them facilities for educsting their sons
and enabling them to compete for Sandhurst. And I hope that at no very
distant date, funds can be made available—though at the present moment they
are not very plentiful—and that we shall be able to establish a College on these
lines as suggested in the Resolution. For that reason, we accept the. Resolu~
, tiom,
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. tA
The Honourable the President: The question is, that the Resolution, as
amended, be adopted. . '

The motion was adopted.

[ ]
ResorvrioNy No. 9. -

"The Honourable the President: Resolution moved==

* This Assembly recommends to the Governor General in Council that, in the interosts
of economy and in view of the liklihood of the growth of the Indian element in the commis-
sioned ranks, it is ensential that before vested interests arive, the pay of all commissioned
ranks in all branches of the army should be fixed on an Indian basis with an overseas allowance
in the case of British officers and with a simila1 allowance for Ibdian officers holding the
King's Commiusion, when serving overseas " .

8ir Godfrey Fell: Sir, I beg to say that Government are quite prepared
to accept this Resolution,

The Resolution was adopted. o *

a*

Resor.crion No. 10,
" The Honourable the President: Resolution moved—

* This Assemply recommends to the Governor-General in Council that, in view of the
need for the preparation of India to undertake the burden of self-defence and in the interests
of economy, it is essential that a serious effort should be made :

{a) Tc orgampe and encourage the formation of an adequate territorial force on attrac-
tive conditions. : )

(b) To introduce in the [ndian Aviny a system of short colour service followed by.n fow
years in the resorve.

(¢) Tp carry out a gradual and prudent reduction of the ratio of the British to the
Indian troops.’

His Excellency the Commander-in-Chief: As regards («) and (4) we are
prepared to accept the Resolution. But as regards (c), that is, ‘ to carry out a
frndu&l and prudent reduction of the ratio of the British to the Indian troops’,

do not think, the Honourable Members quite realise what the ratio reall
means. In former years, [ think it was the year 1893 that the general matio
of avernge was fixed for the whole of the military forces of India, at 1
British to every 2'6 Indian Soldiers. Since those days, the whole organisation
of the army has been changed, and as I told some Members who did me the
honour of coming to tea with me some weeks ago, the Army to-day is divided
into Ferst, the Field Army which we look to to cross the. lg;ontier in case of
necessity and to assume the offensive, defensive on our North-West Frontier,
'and secondly, it is composed of the Covering Troops, which we maintain on the
Frontier to keep in orcI:; theg turbulent tribes which unfortunately live there,
and ¢Adrdly; of troops for internal security, thatis to say, for the maintenance
of peace and good order within the boundaries of India. The proportion as
between British and Indian troops varies in each of these three categories as
my Honourable friends can well understand. That ir to say, for those troops
wf)lrieh are required for Field Army, we have the experience of the great war to
tell us what is the most efficient proportion between Indian and British troops
required for field operations against an enemy less formidable than a first clase
European Power, and that proportion based on the experience of war js 1
British soldier to every 27 Indinn soldiers, und that is the proportion that. now
exists in our Field Army. For the Covering Forces which has only to deal
with the Frontier tribes, tribes which are not yet furnished either with artillery
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or machine guns, the "}la‘i:;portion, can be very greatly reduced, and for the 124
brigades of Covering Troops, the proportion between British and Indian soldier
isl to 67. It hLasa very much highermhorﬁou of Indian troops. When
we come to internal security, an the other , where troops are required to
deal with, religions differences, with riots as they are taking place at the present
moment unfortunately in Lahore area, it is most nevessary to bave a higher pro-
portion of British troops, because it is recognised, particularly by the ecivil
authorities, that troops other than Indian troops are the more reliable and the
trustworthy to intervene in questions like mliﬁious troubles and internal dis-.
orders. Therefore, the proportion in the Internal Security Troops is much
higher but the whole thing works out in the general ave on the whole—ag
not very different from that which was originally laid down in 1893. The
broad proportion, exclusive of the Reserves which we now have, comes to 1
British to 242 Indisns, and if the Reserves are included, it comes to 2:56 Indians.
TRerefore, there has not been very much change, taking the thing broadly as a
whole, since 1893, - e

In these few remarks 1 hc;pe I have explained to the House more or less
what the present sitnation is. '

The Resolution was adopted.

Resortvriox No. 11.
The Honourable thie President : The question is:

‘Thie Assemhly recommends to the Governor General in Council that officers in the
Indian Territorial force ahould have the rank of 2nd-Lieutenant, Lieutsnant, or hifther rank,
as the case may be, and that no distinction should be made between the Indian territorial
foree and Indian auxiliary force in respect of the authority which signs the Cnmmiuiou&
and that officers in these two forces should take rank inter s6 according to datos
sppointment. *

. 8ir Godfrey Fell: The Government of India are prepared to accept this
Resolution. '
The Resolution was adopted.

Rersorutiox No. 12.
The Honourable the President: The question is:

‘ This Asserobly recommends to the Governor Gieneral in Couneil that no proposals for *
interchange of officers between the British and Indian Services should be earried out unless-
the following conditions ave satisfied : s

(a) That the cost'to Indian revenues should not bo thereby appreciably increased.
(%) That such proposal should not be allowed to interfere with a steady expansion in
Ez proportion ot King's Commission thrown open to Indians in the Indian
rmy.

{<) That the interehange of British officers ¢hould, in no way, affect the control of the
Government of Indis over the ontiré Army in India.” - <

Sir Godfrey Fell: The Government of India are aléo’ prepared to accept
thia Resolution. : .

The Resolution was gdopted.
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. Resorution No. 13.

The Honourable the President : The question is :

* This Assembly recommends to the Governor Gemeral in .Coilncil that having.
4o the creation of two additional Commands in India the Government of India do consider
the expediency of reducing the size of tho adminstrative staff 4t Army Headquarters. ’

His Excellency the Commander-in-Chief: This subject has already been
engaging my very serious attention and already a certain number of redunc-
tions have been made in this direction. But it must be remembered that we
have not {eb really assumed the normal times of peace. Honourable Members
must recollect that we are still clothing, feeding and supplying a very consi-
derable number of troops abroad. Though we are not paying for them in
Mesopotamin, more than 200,000 men, not all of them fighting soldiers of
course, are being fed by us by our organisation, in Mesopotamia, to-day. For
that purpose you will recognise that it is necessary to maintain a larger
proportion of administrative services in this country than would otherwise be
the case. The House may feel perfectly certain that, as soon as conditions
will permit it, I shall do everything that I can to reduce the number of officers
now engaged in the administrative machinery of the Army and especially at
headquarters. I would ﬁoint out that in comparison with the officers that
were engaged in Army Headquarters before the war, the rvise.in numbers has
not been as great at Army Headquarters in India as it has been at the Wak
Office in England, and one of the lessons of the war iy that it is economical,
whep war comes, to have a really efficient administra tive system and not to
have to make improvisations which are of all things the most expensive when
War commences. ‘ .

The Resolution was adopted.

~ ResoLurioN No. 14.
The Honourable the President : The question is :

* This Astembly rocommonds to the Governor Genera) in Coumeil that, as eoon
as tho extornal and internal oconditions of India ~pormit, the Governor GGeneral in
Council should, with the conourrence of the Secretary of State, appoint a Committes
adequately ropresontative of non-official Lndian opinion for the purpose of examining
and reporting upon : .

(a) The best mothod of giving effect to the natural,rights and aspirations of the

wadpla of India to take an honourable part in the defence of their country
and prepare the country for tho attainment of full responsible government
which has been declared to be the goal of British policy.

(3) The financial oapacity of India to bear the burden of mikitary expenditure.

(¢) Her olaim to equality of statua and treatment with the BSelf-Governing Domi-

nions, and

(d) The methods of recrnitinent tothe commissioned ranks of the Indian Army.’

Rao Bahadur Srinivasa Rao Garu: I beg leave, Sir, to move the
amendment* which stands in my name. I regret very much that I-have
to move the amendment atthis late hour when the House is much tlu'nner_

# (1) That for the words “ as soon as the external and internal conditions of Indim
permit*’ the word * immediately * bo substituted ; and

(2) That for clause (b) the following be suhatitated, namely : . .
¢ (b) tho steps to be taken for gradual rednotion of the military expanditure to 20
per cent. of the public expenditure as recommended by the e of Nations.'
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than when we met this morning and when the tendency seems to be more to
disperse than to sit here. I shall therefore content myself with taking u
a few mimutes of your valuable time. Sir, you will see that my am £
ment relates to the Resolution No. $1. 1 suggest that for the words ‘ a8 soor
88 the external and internal conditions of India permit ’ the word ‘ immediately *
be substituted. The Honourable Mover of this Resolution has told us that
these important subjects have not been considered by the Esher Committee.
It is gratifying bowever that the Select Committee Lias realised the importance
of these problems and has embodied them in this Resolution. There can be no
doubt, Sir, that these are problems of vital importance to this country, and
I may venture to eay that upon the hold and fearless, proper and just solution,
of these problems, ciependu not only the material and morsl prosperity of the
people but the contentment and happiness of the people, which constitute
the best security . for British rule in India and the strength to fight
out the Bolshevic forces referred to by the Honourable Mover of this Resolu-
tion.. I shall but refer to the problems involved in clause (¢) and clanse (3).
There is, 8o far a8 I know, no country on the face of the earth which has
not a militia of its own in some form or other. India is the only unfortunate
country that has none. The natural right of citizenship, soldiership, hae
been denied to the people of this country. It was said and it is said that
this is due to the fact that there is no trust on the part of the Government
in the people of the land. Whatever might have been the view of the
Government in the past, there is absolutely no justification for any kind
of mistrust after the war which has aﬂ'ordetf ample proof that India can be
trusted with any responsibility and after India has rightly received the
admiration of the whole civilised world. Can such a question affecting
the very national honour of the people of this land be shelved indefinitely
in the manner in which the Resolution proposes ?

The second subject which I refer to it is the question of the Military
expenditure. It was felt in the and it is atxﬂ felt to-day that there
is.no knowing when this-abnormal growth of military expenditure by leaps
and bounds will etop or whether it will ever stop at all.

The Honourable the President : I think we had better take these two
amendments separately ; they raise quite different points.

Ameud_ment moved

*That for the words ‘ as soon as the external and internal oconditions of India permit’
the word ‘ inmediately * be substituted. *

Bir Godfrey Fell : Sir, I rise to oppose this amendment. I think I -
need only refer the Assembly to the very wise remarks, if 1 may say so,
which were made upon this subject by Sif Sivaswamy Aiyer in his open-
ing speech this ‘morning. He pointed out what a peculiarly inopportune
time the present is for the examination of this problem. If you were to appoint
this Committee to examine the problem immediately, the probabihity is
that” the real issues would be obscured by what we all hope to be tem-
porary-causes, namely, the unsettled state of the world outeide India, and,
unfortunately, the unsettled state of internal India, I think, therefore, that the
Committee which examined the Exher Committee’s Report were very wise
i inserting  this provision ‘ ns soon as the -external and internal cohditions
of India permit °, .
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For this reason I strongly oppose the amendment. I wonld refer to
one other point which fell from the Honourable Member. He complained
that India has no militia of its own. Well Sir, the Government of India
are doing everything in their power to remove this grievance. Rules for
the creation of an Indian Territorial Force were published for eriticism

a fortnight ago, and as soon as they bhave been taken into consideration, -

the Terntorial Force, we all hope, will become a living reality.

Mr, Jamnadas Dwarkadas: Sir, the Honourable the Mover of the
amendment in the speech that he made said that there was an attempt on the
part of the Mover of the Resolution to shelve the whole question of the

appointment of a Committec. Now, if I may be permitted to do so, I may"

at once say to the House that it seems to me that there is nothing further
from the intention of the Honourable the Mover of the Resolution than that

this question of vital importance should be shelved at all. But I think I.

may draw the attention of the Honourable Mover of the amendment to the
remarks that fell from my Honourable friend, Sir Sivaswami Aiyer when he
moved the Resolution. Unfortunately my Honourable friend ‘I’;'Ir. Seshagiri
Aiyer—who I see is not here unfortunately and for whom I may say in

sing I have the greatest regard and respect—referred to the remarks made

y Sir Sivaswamy Aiyer as inopportune and characterised them as a policy of

nagging which in and out of season is pursued by some Members against
non-cooperation, I take leave to differ from my friend Mr. Seshagiri Aiyer,
and I take leave to submit that the remarks that {e made were rather hasty
and unnecessary.

8ir, my Honourable friend, Sir Sivaswami Aiyer has very candidly told
us that while ho believes that the establishment of a Committee of this
character would be of the greatest importance and would have far-reachin,
effect in quickening the achievement of self-government by India, he regret
and he regretted from the bottom of his heart that the present circumstances
of the country did not permit of the appointment of this Committee im-
mediately. One could feel that my Honounrable friend Sir Sivaswamy Aiyer,
in (fointing out the dangers of the non-cooperation movement, was feeling
and feeling very keenly that the existence of this movement, should deprive
us of the opportunity of taking measures immediately which would lead
ultimately and lead very quickly to our progress; and to interpret those
remarks as coming out of an intention togo on nagging at the non-coopera-
tors is, I think, not a true representation of facts. ith all the force that I
can command, Sir, I support the Resolution moved by Sir Sivaswamy Aiyer.

The smendment was negatived.

(Cries of ¢ Withdraw ’.)

Rao Bahadur Srinavasa Rao Garu: I withdraw the restof my
amendment as that is the sense of the House.

Amendment No. 42 was, by leave of the Assembly, withdrawn,

Munshi Iswar 8aran: Sir, the amendment that stands in my name
runs thus; '
¢ That after clauso (d) the following clauses be added : —
(e) The present strength of the Army in India ;

(f) The tgomnoial relation betwoen England and India in regard to military
matters ;

(9) The pay and the method of 'recru.itmont of the British and Indian soldiers.’
M

|
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I submit, Sir, that whenever such a Committee is appointed by Government
which will ‘be adoquately representative of uon-og'minl Indian opinion for
the purpose not of coming to any decision, but only of examining and

-reporting,—these subjects which I have now mentioned in my amendment

should be included among the subjects that will be examined and reported

_ upon.

I think, Sir, baving regard to the lateness of the hour it is not necessary
for me to say much about my amendment. That there is a strong feeling
on the subjects that I have mentioned there is no doubt about. Whether
the feeling ix right or wrong is another matter. But there is a strong
feeling that the present strength of the army has to be reduced and must be
reduced. Whether it is right or not is a matter, I think, that this Committee
will be in a good position to examine and report upon. It is mo valid objec-
tion to my position to say ‘Oh; this is an army affair, and non-officials are
not the proper persons to pronounce an opinion upon.”’ I quite realise that
in matters of this kind the final word must be with the Army ; but surely,
responsible men, men of position, men who are thoroughly relinble and
trustworthy might certainly be trusted to form a committee which would
examine and report upon this question whether the present strength of the
Army in India is sufficient or otherwise. In the same way, I submit that
the financial relations between England and India in regard to military
matters also reqnire over-hauling; and it may be that after the examination
of the subject this committee might be in a position to recommend that
some other arrangement should be made. So also with regard to the last
item, viz., the pay and the method of recruitment of the British and Indian
soldiers. 1 realise that British soldiers are recruited in England and thas the
Government of India has got nothing to do with it. But what I say is_this,
that in order to survey the whole situation and to have all the facts clearly
before them, I submit no harm will be done if this committee on which non-
official Indians will be represented goes into this question and makes a report
upon it. It may be that after the report is reoeiva% the Government of India
may be inclined to move the authorities in England to make some other
arrangement in regard to the pay and method of recruitment of British sol-
diers. I, therefore, submit that these are really matters which this committee,
when appointed, should examine and report upon.

8ir Godfrey Fell : Sir, I regret once more to be unable to accept an
smendment of my Honourable friend’s and for the following reasons. The
first adt(ii‘;:ional subject wh{iich he wishes this non-ol‘ﬁci:l o;tn}llmiftit;]e, :hﬁn
appein to examine and report upon is the nt strength of the Army
in India. " Now the 'Honoumblepglembp;- is nwargfefnd the whole Assembly
in aware, this question is about to be examined, first of all by a sub-committee
of the Executive Council, before whom unofficial Indian witnesses will be
called, and by whom unofficial Indian gentlemen will be taken into consultation
and secondly by a sub-committee of the Committee of Imperial Defence
at Home at its meeting this summer. Therefore, I submit that the matter
will have been thoroughly examined before this Committee, which thé main
Resolution deals with, is appointed. ,

With regard to clause (f), the financial relations between England and
India, T do not know what my Honourable friend has in his mind.

T can assure the Assembly, and I trust they will believe me, that at present
India pays only for such armed forces as are required for its own purposes,
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This Assembly has turned down to-day, unhesitatingly turned down, a proposal
that the United Kingdom should pay a share of our military expenditure.
The Honourable the Finance Member has assured the Assembly that the
very strictest account is kept, and that the War Office is debited with any
expenditure which can fairly be debited to them and should not be debited
to us. So I see no object whatever in this committee examining the finan-
cial relations between England and India in regard to military matters.

As regards part (g ) the pay and the method of recruitment of the British
and Indian nnltmru, with great respect I very much question whether the
contemplated committee will be in a position to tender any very valuable
advice to the Government. The pay of the British soldier is a matter, as
I have explained to this Assembly before, to be settled by His Majesty’s
Governmenf, who recruit them and lend them to India, and therefore no
committee out here can effectively control the rate of pay granted to the
British soldier; nor can they offer advice of any value about the best method
of recruiting British soldiers in their own country. As regards the Indian
soldiers, one of the main questions which was considered by the Esher Commit-
fee was the question of the pay of the Indian soldier. They have submitted
their recommendations to the Government, and certain of their recommenda-
tions have heen given effect to. I do not think that the contemplated commit~
tee is likely to arrive at any more tangible results than the Esher Committee,
who devoted several months to the. consideration of this one subject.

The amendment was negatived.

. The Resolution was then adopted.

ResonvtioN No. 5.
The Resolution that
* This Assembly recommends to the Governor General in Council that Anglo-l1ndians

should be included in the terms ¢ Indian subjects® or “ Indians °, whenever such torms ocour
in the above Resolutions.”

was adopted.

Mr. N. M. Samarth: Sir, I beg to move that :

* This Assombly oxpresses no opinion on such of the recommendations of the Report
of the Esher Committee as have not been dealt with in the foregoing Resolutions ',

An Honourable Member says < It is a truism’. Yes; it is a traism, but we
have to add that becsuse without any such qualifying clause some are likely
to say that whatl the Assembly has not reported on, it has acquiesced in,

Mr. K. G. Bagde: I rise to a point of order, Sir. The amendment that

i proposed to bs moved cannot be an amendment to item No. 45 in to-day’s
Agenda.

The Honourable the President: It is not an amendment, but it comes
as a final Resolution.

Mr. N. M. Samarth: I do not think, Sir, I need add anything more

to what I bhave said.

Sir Godfrey Fell: Sir, I carnestly trust that this Assembly will not pass
this Resolution. I am indeed somewbat surprised that it has been moved.
The Bsher Committee’s Report Las been bLefore the public since the beginning
of October last. Every one in India has had the opportunity of studying it
and forming an opinion on it. I am aware that many of its most virulent
critics havé not read it, in fact, one Honourable }Xember of this Assembly
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was candid enough to inform me that he had freely criticized the Report for
several months, without having read it and then, when he obtained a copy
and read it, he found nothing in it to object to. I daresay there mﬁ be others
ig_India in the same position as my Honourable friend. Not only has this

“Report been before the public, for several months, but the Government have

been constantly pressed throughout this seesion to give this Assembly an
opportunity of discussing it. Government have met the Assembly in every
way possible. They telegraphed to the Secretary of State, and asked him to
take no-action on any of the recommendations of the Committee, until the
Assembly had expressed their opinion on them. Then the Government
mitted the Assembly to appoint a sub-committee to examine the Report.
Now Sir, my Honourable friendthe mover of this Resolution, was himself a
member of that committee. If he had any criticisms to offer, in addition
to the very numerous ctiticisms which were brought forward in the Committee
in the form of Resolutions, many of which were still-born, he had smple

" opportunity for doing so then,

I ask this Assembly, is it generous, having criticised, having damned this
report in every way that the ingenuity of my honourable friends could
suggest, that they should turn round now and say,—‘ As for the rest, we can
express no opinion on it, it is probably bad.’ That is really the gist of his
remarks. It is not in accordance with the traditional generosity of the
Indian to take this line. Does the Assembly wish to say that there is nothing
good in that report, that there are no recommendations in it which should be
accepted ? If anybody has any further criticisms to offer, he has had ample
opportunity of doing so; and I am rather surprised that no one has got up

recommended that the remaining recommendations of the Esher Com-
mitte; be approved by this Assembly. I beg this Assembly not to pass this
amendment.

Mr. N. M. Samarth: I wish to make a personal explanation, Sir.
The report was circulated here, and paragraph 3 of that report ssid, and
8ir Godfrey Fell ought to know it:

! The liroited time at the disposal of the Committee has prevented them from going into
the constitution of the medical services and the desirability or otherwise or the separftion
of the civil medieal service from the Army medical service. 'E'he Committee are, therefors,
;:;dblfe_to express any definite opinion on the proposals of the Esher Committee in this

After this paragraph in express terms, surely I did not e:g)ect this
outburet from Sir Godfrey Fell about generosity or suything of the kind
and I will not imitate him in his language. I will only remind him of this
pb which does not find 2 place in any of the Resolutions here. M

Eso ution aeks that, we do not express any opinion upon any matters whic
have not been dealt with in to-day’s Resof)::ions and I hope the House will .
pass my motion.

8ir GOdfro? Foll: May I rise to explain, Bir? I was not talking
abont the period at the disposal of the Committee of the Assembly. .

I am well aware of that paragraph in the Committee’s Report. I said
that this Resolution deals with the opinion of this Assemblyand that the
Esher Committee Report has been before the country since October last.

The Honourable the President : The question is, that that Resolution
be adopted. o

" "The motion was adopted.
The Assembly then adjourned till Tuesday, the 20th March 1921.



	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182



